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HOUSE OF THE PEOPLE 
Tuesday, 16th DecembeT, 1952. 

The House met at Ten of the Clock. 
[MR. DEPUTY-SPEAKER in the ChaiT] 
ORAL ANSWERS TO QUESTIONS 

LOAN FROM EXPORT . IMPORT BANK OF 
JAPAN 

*1189. Shri S. N. Das: (a) Will the 
Minister of Finance be pleased to 
state whether applications for loans 
to develop minerals in India have 
been sent to the Export Import Bank 
of Japan? 

(b) If the anawer to part (a) 
above be in the affirmative. what is 
tbe nature of loans applled for? 

(c) What is the Rcheme for which 
loans have been asked? 

The Minister of Finance (Shrl C. D. 
Deshtnukh): (a) to (c). Government 
are not aware of any applications !lav­
ing been made by any 1tgencies in 
India, governmental or otherwise, to 
the Export-Import Bank of Japan for 
loans to develop minerals in India. 

Shrl S. N. Das: May I know, Sir, 
whether auy negotiations were carri­
ed on with the Export-Import Bank of 
Japan regarding this? 

Shrl C. D. Deshmukh: No such ne­
gotiations, to our knowledge, by any­

. one. 
i;;hrt S. N. Das: May I know. Sir, 

whether loans for this purpose were 
asked for from any other source? 

Shrl C. D. Deshmukh: By whom, 
Sir? 

Shrl S. N. Das: By the Govern­
ment or by some non-official party? 
331 PSD 
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Shri C. D. Deslunukh: Government 
has asked for no loan, Sir. ::ind to our 
knowledge, no Indian oarty has asked 
for loans. There are two cases of 
Indian companies having entered into 
agreements with Japanese companies 
for the supply of machinery and 
equipment on credit. Now, those ne­
gotiations are with the Furuknwa 

, Electrical Co. Ltd. and the Tokyo 
Taikya Kogyo Kabushiki Kailsha; but 
whether those companies in their turn 
have gone to the Export-Import Bank 
or not, we do not know. 

ExPLORATION WORK OF fuvER VALLEYR 
IN BIKANER 

*1190. Shrl S. C. Samanta: Will the 
Minister of Education be pleased to 
state: 

(a) how far the exploration work 
by the Archaeological Department of 
the river-valleys in Bikaner Division 
of Rajasthan State has progressed; 
and 

(b) whether any more explorat:on 
work will be undertaken this year or 
the next year? 

The Deputy Mblister of Natural Re-­
sources and Scientific Research ( Shri 
K. D. Malaviya): (a) A 70 miles 
stretch of the river between Pakistan 
border and midway between Su.,-atgarh 
and Hanumangarh and an 80 miles 
stretch of the Drishadvati Valley bet­
ween Suratgarh and Bhadra bave so 
far been explored. 

(b) It is proposed to cont�ue the 
work this year and the next. 
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Shri K. G. Deshmukh: May I know, 

Sir whether in those parts where this 
wo�k is going on any historical sites 
were found? 

Shri K. D Malaviya: In the dried 
up v:1lley of these rivers and also _the 
old river Saraswati, about 70 an':ient 
sites have been found. In. these, l�ere 
are groups of sites accordmg to histo­
rical importance. The oldest group of 
these sites belong to the same age as 
that of the ruined sites of Harnppa 
and Mohanjo Daro. 
"DIRECT" AND "L'JDIRECT" ExPENDITURE 

*1191. Shri S. C. Samania: (al Will 
the Minister of Education be pleased 
to state whether it is a. fact that 
special instruct!ons .wer� issued to 
bring about umfomuty m the nr�e­
dure followed by States regarding 
the classifications of items· under 
'direct' and 'indirect' expenditure 
and on similar other matters? 

(b) If so, how far have the instruc­
tions been followed by State Govern­
ments? 

( c) When were short courses in 
educational statistics organised for 

the hnneftt of the officers charged 
wifa 1 h� collection and consolidation 
of educational datas? 

(d) How are educational datas at 
present collected? 

The Deputy Minister of Natural Re­
sources and Scientific Research ( Shri 
K, D. Malaviya): (a) The answer is 
in the affirmative. 

(b) The instructions with rei;ard to 
classification of expenditure under 
'direct' and 'indirect' will be observed 
in the returns for 1952-53. Ober in­
tructions are being followed satisfac­
torily. 

(c) In June. 1950. March 1951 and 
September, 1952. 

(d) The educational data are col­
lected in prescribed proformas from 
State Governments, Universities, Cen­
trally Administered Institutions etc. 
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REFUGEE VOLUNTEER PARTY, TRIPURA 

•1193. Shri Dasaratha Deb: Will 
the Minister of States be pleased to 
state: 

, a) whether there is an organisa­
tion known as Refugee Volunteer 
Party in Tripura; 

(b) whether it is a fact that this 
organisation imposes levy on the 
State's people; 

( c) whether it is a fact that in 
cases of refusal to pay levy. it leads 
to raid on the houses of the State's 
people and forceful seizure of 
paddy, cattle, jute etc. have been re­
ported in the courts and thanas of 
the State of Tripura; and 

( d) if so, what steps Government 
propose to take in the matter? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) <.,overnment 
are not aware of any organisation in 
Tripura by the name Refugee Volun­
teer Party. 

(b) to (d). Do not arise. 
Shri Dasaratha Deb: Is the Govern­

ment aware that it was published In 
Tang Kalan. a weekiy paper of Trl­
pura, that this refugee. \7l!lunteer or­
g�nisation held a meeting m Agartala 

and tile Chief Commissi,mer also de­
livered a lecture in that ,neeting and 
gave some help to that organisation? 

Dr. Katju: I am not aware. 
P;;RMANENT DISPLACED GoVERNMENT 

SERVANTS FROM PAKISTAN 

•1194. Shri Gidwani: (a) Will the 
Minister of Home Affairs be pleased 
to state whether attention of Govern­
ment has been drawn to the state­
ment made by the late Sardar Patel 
to the supplementary questi9n of 
Shri Karnath on 10th Aoril. 1950 that 
the permanent displaced Government 
servants from Pakistan taken on 
temporay basis will not be required 
to go through any test? 

(b) Are Government still com­
mitted to this statement of policy? 

(c) If so. have all the parmanent 
displaced Government servants from 
Sind and N.W.F.P .. been exempted 
from appearing in any test and con­
firmed and if not. why not? 

The Deputy Minister of Home Af­
fairs (Shri Datar): (a) The qupstion 
<'oncerns the. exami�ation f,.r ap;:,oint­
ment of Assistants m the Secretariat 
Permanent displaced Government ser� 
van'.s are eligible to be confirmed in 
Grade IV of the Central Secretariat 
Servic'e without undergoing any such 
test. They were also entitled to avail· 
themselves of additional opportunities 
of getting confirmed by appearing at 
the tests. 

( b) There is no change in the p, •!icy 
of Government. 

( c) Permanent rlisplaced Govern­
ment servants have been allotted a 
proportion of vacancies ,vailable at 
the initial constitution of ,}rade IV. 
They have been or are being confirm­
ed in their turn upto this 1 uota of va­
cancies as and when certain preli­
minaries required to be �ompleted be­
, '>re confirmation are C'lmpleted. 
Those who are not confirmed in the 
initial constitution will be digible to 
b� consid ererl for inclusion in the Re­
gular Tempora"3" Establishment of 
Assistants and to be confirmed in due 
course in vacancies arising in future. 

Shri Gidwani: The point is whether 
the policy is against the LSsurance 
given by Sardar Patel in rnply to the 
question asked by Shri Karnath on 
Ioth April, 1950? 

Shri Detar: I may point out to .. the 
hon Member that the assurance given 
by Sardar Patel related to assistants 
only. 

Shrl Gidwani: The question and ans­
wer were as follows: Are there any 
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instances wherein persons displaced 
from Pakistan but serving there as 
confirmed government servants we�e 
taken in India on a temporary bas� 
and have been asked to submit to thlS 
test? Sardar Patel said "They have not 
got tu undergo the test." 

Shri Datar: The reference was con­
fined to the assistants only. 

Shri Gidwani: There is no mention 
of the assistants either in the ques­
tion or in the reply. 

Shri Datar: I have nothing to add. 

DEA.TH OF SHRI IRA.BA.T SINGH 

•1195. Shri Rishang Keishing: (a} 
Will the Minister of Slates be pleased 
to state whether Government are 
aware of the death of Shri lrabat 
Singh, the Communist leader of 
Manipur in the rebel held area of 
Burma? 

(b) How many colleagues and 
followers of Shri Irabat Singh are 
still under-ground? 

(c) Is it a fact that a reward of 
Rs: J 0.000/- (rupees ten thousand) 
was offered for his arrest or an:v in­
formation of his whereabouts? 

(d) Hi.s the warrant Of arrest of 
Shri Irabat Singh been withdrawn? 

The Minis� of Home Affairs aad 
States (Dr. Katju) : (a) Shri Irabat 
Singh, Communist leader of Mal'ipur 
is reported to have died near Mintha 
in Burma but this information has not 
yet been confirmed. 

(b) Eighteen of the followers of 
Shri Irabat Singh are still absconding. 

(c) Yes. 
(d) No; . 

Shri Rishang Ieishhag: May I know, 
Sir, the number of his cc>lleagues in 
jails and the jails in which they are 
kept? 

Dr. Katju: I would like to have no­
tice . · The question related to one 
genfleman and the absconders, not to 
the people in jail. 

BuRMA. ARMY 

•1196. Shri Rlshanc Kelsbln,r: (a) 
Will the Minister of States be pleased 
to state whether it is a fact that 
many young men belonging to the 
hill tribes of Manipur, particularly 
from the areas adjoining the Burma 
Frontier, have joined t he Burma 
Army? 

fo) If so, what is their number? 
,c) Do the Government of ,India 

propose to take necessary action to 
prevent the young men· from further 
joining the foreign Army? 

The Minister of Rome Affairs and 
States (Dr. Katju) : (a) It is reported 
that some hillmen of the border areas 
of Manipur have joined the Burma 
Arm7. 

(b) Figures of such enlistment are 
not available. 

(c) Propaganda to induce the hill 
people of Manipur to join the Indian 
Army is being carried on. 

Shri Rishang Keishing: l\Jay I know 
the possible reasons which led these 
young people to join the Ili.Irma 
Army? 

Dr. Katju: I imagine proximity of 
the border to Burma and very likely 
':'ery rapid promotion. 

Sbri Damodara Menon: Apart from 
doing propaganda, have the Govern­
ment prohibited these young men 
from joining the Burmese A �my? 

Dr. KatJu: As the number is very 
very small. no such action has been 
taken or is contemplated. 

MUFTI-REGULATIONS 

01199. Sbrlmati Renu Chakra-
varUy: (a) Will the Minister of 
Defence be pleased to state whether 
the Government of India , have re­
introduced mufti-regulations to other 
ranks of the Armed Forces? 

(b) Why was this step thou,tht 
necessary? 

( c) What will be the expenses in­
curred by the Government of India 
on account of this regulation? 

The Deputy Minister of OE-fenee 
(Sardar MaJithia) :  (a) 1 he wearing 
of mufti (i.e. civilian) dress by troops 
when off duty has been in vogue in the 
Army for a long time. In the Navy, 
it was introduced for certain catego­
ries of ratings for the flrst time in 
1949. while in the Air Force it was re­
introduced after World War II. 

(b) When members of the Armed 
Forces are olf duty. there is a natural 
desire to be in civilian clothes. 

( c) The allowance is paid only once 
to the individual, at the time of his 
joining the Service. The cost to the 
Government during any year cle;.,ends, 
therefore, upon the intake of rerruita 
during the year. 
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Shrimati Renu Cllakrav:u:tty: Sir, 
how much is it estimated that these 
mufti regulation, will deduct each 
year from the pay of the individual? 

Sardar MaJithla: There is no ques­
tion of deduction, Sir. It is only paid 
once when the individual joins the 
service . 

Shrimati Renu Chakravartt,.: Has 
the rest of it to be paid out of their 
own pockets? 

Sardar Majithia: Naturally, if they 
want to be in mufti; they have to up­
keep their clothes. 

Sbrimati Renu Chakravartty: Are 
there any other allowances given for 
cloth, dhobi allowances or anything? 

Sardar Ma,jlthla: As I said, Sir, it is 
not an allowance. In that respect, it is 
only a compensatory allowance which 
they get once in a year and they are 
paid Rs. 16/ - to begin with . 

Shrimati Renu Cbakra vartty: Are 
they given allowances each year? 

Sa.rdar Majitbia: No: only once 
when they join the service. 

ENGLISH 

*1200. Shrimati Rena Clulua-
vartty: (a) Will the Minister of De­
fence be oleased to state whether 
English is prescribed as a compulsory 
subject for any of the examinations 
held in the Army for Tradesmen ? 

(b) If so, at which stage it is in­
troduced and what are th., standards 
prescribed? 

The Deputy Minislee of Defence 
(Sardar MaJkhla): (a) Yes. 

(b) The stage at which it is intro­
duced varies with the trade. There are 
three standards of English for which 
Certificates Clas, 3, 2 and 1 are issued. 

Shrimati Reau Chakravartty: May I 
know. Sir. whether it is a fact that 
third grade men were degraded ·to the 
fourth grade aiter having lien ten 
years of war service, ':,ecause they 
were not able to pass second class 
Ec,gFsh examination? 

Sard\tt Majithia: No, Sir : it is not a 
fact. No one was degraded. 

E'CPERTS COMMITTEE FOR · THE ZINC 
INDUSTRY 

*1201. Shrl K. C. Sodhi&: (a) Will 
the Minister of Natural Resources 
and Sclentule Research be pleased to 
state whether the Expert Committee 
set up to consider the establishment 

of zinc manufacturing industry bu 
begun its work? 

(bl What is the personnel Of the 
Committee? 

(c) When are its recommendations 
expected? 

The Deputy Minister of Naiural Re­
sources aad SclenWlc Reseafth (Shrl 
K. D. Malaviya):  (a) Yes; Sir. 

( b) A statement giving 11:ie Infor­
m a ti on is laid on the T'!lble of the 
Ho!lse. [See Appendix VII, annexure 
No. 36) 

( c)  The Committee is expected to 
submit its report to Ciovernment 
shortly, 

Shri K. C. Sodhia: Are thue any 
persons engaged at present in this in­
dustry? 

Shri K. o; Malaviya: Yes, Sir. So 
far as lead and zinc processing is con­
cerned, one Metal Corporation of India 
is at present engaged in this wurk. 

Sbd K. C Sodhia: What was the 
import quota of zinc in 1951-52? 

Sbri K. D. Malaviya: A lot ,if zinc 
is imported, but I cannot juat now 
quote figure,. 

TENURE 1--0STS 

*1282. Sllrl K. P. Tripathi: (a) 
Will the Minister of Home Aft'&ln 
be pi<-Jed to state which of the 
posts of the status of Joint Secrets:, 
and above in the Government of 
India services are tenure posts? 

(b) Are any of these officers 
holding tenure posts even after the 
expiry of the tenure and if so, how 
many? 

The Depah Mlaister of Home M­
fairs (Sbri Datar): (a) and (b). All 
Secretariat posts of and above the 
rank of Joint Secretary in the Govern­
ment of India are tenure post!' Th'? 
tenures are. however. determircd in 
two different ways according as the 
incumbents of the i;,osts are or are not 
members of the Finance Commerce 
Pool. As members of t his Pool have 
been permanently seconded to the Cen­
tral Government the application of the 
tenure system in their cases only 
means that they should not hold par­
ticular posts loneer than the tenure 
period. The non-Pool ,.,fflcers on the 
other hand, are under the tenure sys­
tem, exoected to return to tilelr States 
on expiry of the tenure period. This 
latter system, namely, reversion to 
the States, however, was found un­
workable after the transf,:r of power, 
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which witnessed not only a marked ex­
pansion of Government activity but 
also the retirements and transfers of 
!arge numbers of officers. In consul'.a­
tion with the State Governments. there­
fore, the working of the system had 
to be suspended temporarily. There 
are at present 13 officers in the Secre­
tariat, 3 belonging to the l'ool and 10 
others. who have exceeded the periods 
of tenure in their posts. Steps ha,·e 
now been taken to deal with the m;.n­

power shortage referred to ;.nd it is 
expected · that the tenure �ystem will 
be restored before long. 

Shri K. P. Trlpathi: Who sanctions 
the continuance of tli.e tenure is over? 

Shri Datar: The Government sanc­
tions it. 

Shri K. P. Tripathi: The Home 
Ministry or some other Ministry? 

Shri Datar: We have IIOt an Estab­
lishment Board. 

Shri K. P, Tripathi: Why are these 
continued at present? 

<:hri Pa tar: They are continued be­
":lnse their services are required 
here 

Shri K. P. Tri11athi: Is it a fact that 
the Principal of the Administrative 
School ha3 covered his tenure? 

Shri Datar: Is the hon . Member 
making a reference to the Finance and 
Commerce Pool? 

Shri K. P. Tripathi: The Adminis­
trative School, not the pool . 

Shri Datar: 
question, Sir. 

I do not follow the 

Mr. Deputy-Speaker: 
Administrative Pool? 

Shri Datar: Yes. We 
ministrative Training 
training the officers. 

!s there an 

have an Ad­
School for 

Shri C. D. Pande: Is it a fact that 
the difference in salaries in the States 
and in the Centre is an incentive for 
the officers who come to the Ci,ntre to 
cling to their posts and not go back to 
the States? 

Shri Datar: No. it is not ad"l'litted. 

Shri C. D. Pande: Is it not a fart? 

Shri Datar: The inference is not ad-
mitted. 

Shri K. P. Tripathl: Is it a fact that 
the Principal of the Administrative 
Training School i• also working in an­
other Department? 

Shrl Datar: Yes. The Principal of 
this Srhool is also working., in the 
Home Ministry. 

Shri K. P. Tripathi: Is :t a fact that 
the Planning Commission has suggest­
ed that this Post should be made a 
whole-time post? 

Shri Datar: On economy grounds 
we have thought it better to l<Eep this 
gentleman as the Principal of the 
School and also as an officer in the 
Minis try . 

Shri K. P. Tripatbi: On the grounds 
nrJ?ed by the Plenning Commission, 
will the Government consider making 
this post a whole-time one? 

Shri Datar: Government v. ill consi­
der the implications of this report. 

Shri C. D. Pande: May I know the 
difference in salary for the correspond­
ing posts in the States nnd in the 
Centre� 

Shri Datar: The differen�e in salary 
relates to certain sPecial pays which 
are attached to certain posts. Beyond 
that there is no difference at all. 

Shri K. P. Tripathi: May I know 
whether the Home Ministry does not 
yet know that the Planning _Commis­
sion has reoorted as I have Just now 
pointed out? 

Shri Datar: The Home Ministry does 
know. 

Dr. M. M. Das: May I know whether 
any extra allowance is paid 
to officers who are workinl! under the 
Central Government in flelhi _and , 

if 
so. what is the percentage of this aLo­
wance to their pay? 

Shri Datar: I should like to have 
notice of this detailed nuestion . 

llr. M. M. Das: It is not a ,letailed 
question. I want to know whether any 
allowance is oa1d . 

Shri Datar: Some allowance is p;.id. 
but if the lion. Member wants the 
riifferent allowances paid. then a se­
parate question should be put. 

Dr. M. M. Das: May I know what 
are the reasons that an extra allow­
:mce is paid to these officers! 

<;;hri Datar: Because the cost of liv­
ing in Delhi is far higher than that 
In the districts. 

Dr. M. M. Das: May I know whe­
'her Government is aware that the 
�ost of livina: in Delhi b r;actica!lY 
'.he same as that in other cap1t.al �itles 
of States? 

<;;bri Datar: The reason which I have 
already given is one. Secondlv. hon .  
'\1:embers would also note t.hat so  far 
�• these offirers are roncerned. the 
work at Delhi is much more strenuous 
'lnd responsible 

Dr. M .  M. Das: I sm grstifted to 
1mow tha!.  

Qltri Namdbari: Is the whole time 
�eserved for this question? 
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Shri Thanu Pillai: May I k!lCIW whe­
ther officers of the same grade and 
�aare of the Central and Provincial 
:Services are paid differently? 

'-hri Datar: I am not sure. I think 
�ney are given different scales. 

'lhri K. P. Tripathi: May I know 
whether an allowance of Rs. 12 1 8/- a 
nav 1a given to the Principal only for 
diverting hL� motor car from his own 
office to the Administrative Training 
�choo!:' 

Shri Datar: I ao not admit this, 
Mr. Deputy-Speaker: Next qi.estion. 

VISIT OF NORWEGIAN DELEGATION TO 
KULU VALLEY 

*1203. Prof. D. C. Sharma: Will 
the Minister of Finance be pleased 
to refer to the reply to a supplemen­
tary question raised on starred ques-• 
tion No. 240 on the 12th November, 
1952 and state: 

(a) the object with which the 
Norwegian Delegation visited Kulu 
Valley; and 

(b) whether the Delegation re-
commended starting a paper mill in 
that area? 

The Minister of Finance ! Shri 
C. D. Deshmukhl :  Ca) The object of 
tne visit was to consider whether Nor­
wegian assistance could be utilised 
for the development of the Wzstern 
Himalayan reJ!;1on 

lb) No. Sir. 
WEAVING SCHOOLS IN MANIPUR 

•1204. Shri Rishang Keishing: Will 
the Minister of Education be pleased 
to state: 

(a) whether Government are aware 
of the persistent demand from the 
general public of the hill �pie of 
Manipur for immediate starting . �f 
weaving schools in all the sub-d1v1-
sional headquarters and important cen­
tres of th,. hills of Manipur; 

(b) whether Government have star­
ted nny weaving school in any of the 
hills of Manipur and if so, where; 

(c) whether Government are aware 
that two girls from Ukhrul who were 
trained by Government at Assam Gov­
ernment · Weaving School, Gauhati, in 
1951 with a deftnite understandine that 
the girls would be absorbed in a Weav­
ing School to be started at Ukhrul. 
were madp to wait for about a year 
and that they. have been recentl)· ask­
ed to ftnd out employment elsewhere; 
and 

(d) -;vhether some hill girls are be­
ing trained by Manipur Government 
in any of the private handloom indus­
tr:es in Manipur? 

The Deul!ty Minister of :Satuul Re­
sourees and Scientific Rese:irch C Shri 
K .  D. Malaviya): (a) No 

lb) No 
(c) They were trained without any 

assurance for Government servic� 
/d) No. The Government have felt 

it necessary to teach the pecple new 
techniques of weaving in place of the 
old traditional ones. This work has 
commenced under the scheduled 
castes and scheduled tribes welfare 
scheme. The Government desire that 
this work should be considerably en­
larged in future. 

Shri Kishang Keishin;-: Am I to un­
derstand that there is no demand from 
the hill people of Manipur for any 
weaving school? 

Shri K. D. ,Malavlya: I ,:;ever said 
that there was no demand for any 
weaving school, but as the people are 
mostly engaged in old-fashioned hand­
looms. there is no demand for any 
school to teach the new �echnique, but 
the Government themael ves started 
these new training schools, and they 
think that as time goes on the people 
will get to know the new technique. 

Shri Rishang Keishing: ·May 1 knoov 
if Goverrunent have any SC'heme in 
hand for meeting the growing dem3nd 
of the people of Manipur hnla? 

Shri K. D. Malaviya: I hava a!ready 
said that in order to get the pe;,ple 
interested in the new bchnique of 
weaving. Government have e:i;ened 
these handloom weaving training 
schools and a certain number o! stu­
den!s are attracted by this scheme. 

Sarda.r A. S. Saigal: May I k•.ow 
how many girls were absorbed in the 
weaving centre which was started 
there? 

Shri K. D. Malaviya: Girls have 
unfortunately not been attracted to 
this school. 

Shrimatl . Renu ChakravarMy: May 
I know if Government have tried to 
investigate the possibility of earning 
dollars by exporting these handloom 
goods abroad? 

Shri K. D. Malaviya: Government 
have coll41idered all aspects. and are 
still '  consiaering. 
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INCOME-TAX CASES 

*1205. Shri -Sallkarapandian: Will 
the Minister of Finaaee be pleased 
to state: 

(a) whether it is _ a fact that the 
cases that were referred to the In­
come Tax Investigation Commission 
are going to be transferred for dis­
posal to the Income Tax Depart­
ment: 

(b) whether it is a fact that the 
Chairman of the Commission has re­
tired; and 

(c) if so, whether Government 
propose to fill up that post? 

The Minister of Revenue and Ex­
penditure (Shri Tyag:I) : (a) There is 
proposal for the transfer, to the In­
come-tax Department for <lisposal, of 
the cases referred to the Income-tax 
Investigation Commission. 

(b) Yes, Shri S. Varadachariar has 
resigned from the Chairmanship of 
the Income-tax Investigation Commis-
sion, " 

( c) The post has already been fill­
ed up by the appointment of Shri 
A. V. ,Visvanatha Sasti;i. retired J,;dge 
of the Madras High Court. 

Shri Sankarapancuan: May 1 know 
the number of cases disposed of till 
now and the amounts realised so far? 

Shri Tyag:I: The number of cases 
disposed of up to date is 858. 

There are still 653 cases to be dis­
posed of and I do not have eJ.act figu­
res of the income-tax saised rn these 
rases. .But on the cases wh\6 were 
disnosed of till 15th November, they 
had raised an income-tax demand to 
the tune of Rs. 23.34 crores. 

Shri Sankarapandian: May I know 
what is the total amount of tax ex­
pected tn be realised by the Commis­
sion during the current year? 

Shri Tyagi: The Income-Tax Inves­
tigation does not realise the taxes. It 
only assesses the tax on those incomes 
which are the subject .natter of the 
cases referred to it . The realisation 
of the tax is left to the Central Board 
of Revenue. but up till now only Rs. 
5.89 crores have been realised on these 
cases. • 

Shri Sanka�pandja.Jl: What is the 
amount of assessment? 

Shri Tya.ri: I have already said that 
till 15th November last the n·nount 
of income-tax rabed on the cases cle­
,,ided till that date was es. 23.34 
crores. 

Shri Sa.nk.arapandiu: 
about 1952-53. 

am asking 

Shri P. T. Chacko: May I know 
what hapoened to some of the similar 
Commissions which were appointed by 
the State Governments ':le fore J anu­
ary 19�0? 

Shri TyaJ:i: I have no ; itformation 
about Commissions ctppointed by 
State Governments 

Shri P, T. Chacko: May I know 
whether this Commission is conduct­
ing investigations in Part B States 
also? 

Shri Tya;:i: If there are any c&ses 
which have any relation to any indus­
tries or the trade or any parti�s in 
Part B States. they must be investiga­
ting them. but there are no cases re­
ferred to the Commission by the State 
Governments All the �ases referred 
to this Commission are ref Prl'ed by 
the Central Government. 

MINERAL WEALTH IN BILASPUR 

*1206. Sardar A. S. Salpl: (a) 
Will the Minister of Natnral Re-­
sources and Scientific Research be 
pleased to state whether any de­
tailed survey of the mineral wealth 
in the district of Bilasour and in 
the whole of Madhya Pradesh State 
has been made? 

(b) If so is i, a fact, that coal of 
high .grade, iron ore, manganese etc .• 
are available in parts of Madhya 
Pradesh specially Bilaspur, Baster 
and Surjugarh districts ot the State? 

The Deputy Minister of Natural Re­
sm,1rees and Scientific Research ( Shri 
K. D. Mala'riya) : (a) and (b) . A 
statement giving the information sup­
plied by the Director, Geological Sur­
vey of India. is laid on the Table nf 
the House. [See Appendix VII. annex­
ure No. 37) 

· � = lf � � t f.t;­
'llll � � i f.r; �  � ffl "lf  
� � if  mr t <ffl"'I> � ftr.r 
ml' lift � lffl l!>"l: fu,i;m ;;f'T!I' ? 

wl\' it;o --'o - � : � -smf if 

� � � � � 1fr-ff if �  

� qm qirr i, im: q � t arN'li" 
t. � -i1-- � � � , 

1ft' � :  � q: � ( fit; �  
m � � fni if 
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�<1-f .r,n.r '1ft � � 
imft ffr ? 

$TI' to flo �� : � ITT � 

�-'f t f.l;- q,;q- !R� � ... � � 

�I' eft lfT ,r@ I 

�� qo � , � :  ffl � w;f  

t f.i; lfE!r 51"�� '!if 'T<Rik if l{�'f­

R'!llf .r,n.r ij; � <Igel" q llTll1,f fflT 

� � � � f;wm lfE!r 

m 'if �  � -<'fffl t ? 

$TI' il,o fl o �,l : � � 

� � � { I  

Shri AmJad Ali: May I know whe­
ther all the possibilities of getting 
high-grade coal, iron and inanganese 
in Madhya Pradesh have been explor­
ed? 

Shri K. D. Malaviya: Yes, Sir, So 
far as manganese and iron ores are 
concerned. very large quantities of 
these have been found. But coal is 
not of a very high grade. 

Shri AmAd Ali: Am I to under­
stand that the survey is still continu­
ing? 

Shri K. D. Malaviya: Yes, .Sir. 

� qo � o � ; ;;iii' f.i; lfE!r 

m 'if �  � 'if � 'ITIU ;;rm 

t ITT am � 'FT ;;ft .riu 'fiT'.:morr 

ir,'11,fT t � iflfT � imr 'if if'flllT 

ffl'TT ? 

11tt to it ,  �·1 : � 'FT 'fiT'.:-

• �m �'f rn iii � am: <Igel" �r 
� �I' t· I '3'"1" o1fT'f 1ITTT 'fl; 

f.RR rn iJ � am: � PIT 
f.i. �m ltit,IT �,rrfu,r t ffi � 

<IW �� ;;rr � t 

� qo- � o � ; ffl � " 

t f.l;- � � lfi"T � f.r,m:: 111T Ai 

� m if � 1'i'I" � � �  

,r,rm <ilT1f ;;rm fl!i m:r � if iFf11fT 
pr i ?  

$TI' il;o flo �l:f ; ll' � ii; ,m: 

'if � � � � � � I 

Shri Mohiuddin: May I know, Sir, 
whether Government has under active 
consideration the manufacture of 
ferro-manganese from raw manganese? 

Shri K. D. Malavlya: Yes, Sir. 
This question is under the considera­
tion of Government. 

Pandit LlnpraJ Misra: Has Orissa 
been CO.\lsidered for the location at the 
iron factory, on account of large quan­
tities of high grade ore· found there? 

Shri K. D. Malavlya: All these ques• 
tions are under the consideration of 
Government. 

$TI' to IQo � : crirTlT � 

'if �T lf'T.fGif 'ITIU ;;rm t � lfi"T 

m m � � imr 'if 'ITIU ;;rm 

t i  
$TI' to ito ll�lJ : <Igel" � �  

t 11m: it'f. ITT 1l' � � �  I 

� qo �o w� : ffl � 

fl t f.l;- $-U-� .r,n.r ij; � 

;;ft "5l'T ilW � � '!if lfi"TII' 

rn t· � if � ili mr �  
� •. ? '1 "1 1  1l: 

$TI° t O fl O 1'Tffln'l:f ; 1l:f � \'!l'T 

!iiu-lf� iii � � �  t· 1 

�"f "If � ;;rr;re-r f.l;- ;;ft � 
arrH � � '1ft � lfT ail"' flfm 'l\"r 1 

� qo � o  � : ffl � " 

t f.l;- ilW !ro-lt� '!if � 

� ij; � flf ffl �� ,tt 

� ;r 'lft' � � t ?  

� itl'o wl'o � : !9 "5l'T 

---� � if  � t � � · �  
m t· � � �q � if i  � 

� � �  



1617 Oral· Answers 16 DECEMBER 1952 Oral Answers 1 6 18  

'" � : ffl ll1I � t f.!; in;,f 

m if mer -nw m � � 
� ath: � � � t ll'T �  
w;;"dl t ? 

'" ii;"o ito  � .. : lf. � � rti 
ilgcf 'forniT � if. � ath: �Tlfm 
� t �;i- ti' � ;fi;c � 
� ,rem �  

LEGAL STATUS OF MUKHTARS 

•1207. Shri N. P. Sinha: (a) Will 
the Minister of Law be pleased to 
state whether the Mukhtars (legal 
practitioners) of India or of any 
State made any representation to 
the Government of India for being 

given equal stat.is with the pleaders 
(Bachelors of Laws) entitling them 
ta practise in Civil Courts so far as 
C.P.C. is concerned? 

(b) If so, 
to be taken 
amendments 
tioners' Act 
thereto? 

what steps are proposed 
to bring about necessary 

to the Legal Practi­
and other Acts relating 

(c) In how many States have these 
Mukhtarship Examinations been 
abolished and in how many are they 
still in force? 

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Yes, Sir. 
The Mukhtar's Associations of Uttar 
Pradesh, Bihar and Orissa States made 
representations on these lines. 

(b) No amendment of the Legal 
Practitioners Act or of any other Act 
for this purpose is under contempla­
tion at present. 

(c) The Mukhtarship examination 
has been abolished in all Part A States 
except West Bengal and Assam and 
to some extent Orissa. As regards 
Part B States and Part C States, I do 
not have complete or definite infor­
mation. but I understand that there 
are Mukhtars practising in Madhya 
Bharat and Rajasthan only, and that 
In these two States also fresh 
recruitment of Mukhtars has been 
stopped. 

Shri N. P. Slaha: In view of the 
fact that examinations in Blhar have 
been abolish.:!d and that the practis­
ing Mllkhtars are as good as LL B• 
will Government be pleased to a,ru;nd 
the Legal Practitioners' A<i and give 
them equal status1 

Shri Biswas: Amendment to the 
Legal Practitioners' Act is not called 
for, even if Mukhtars are to be allow­
ed to practise, because the matter lies 
in the hands of the State High Courts. 

Shri A. M. Thomas: May I know 
whether this and smi!ar questions have 
not been referred to the All-India Bar 
Committee? 

Shri Biswas: The All-India Bar 
Committee is dealing with the ques­
tion of unification of all grades of 
legal practitioners in this country and 
in th_e usual course this matter will 
be considered by that committee. 

FORT COCHIN (MERGER) 
01209. Sbri A. M. Thomas: (a) Will 

the Minister of States be pleased to 
state whethe,· <here has been a re­
presentation from the Travancore-Co­
ch:n Government to have Fort Cochin 
an enclave of the Malabar District of 
M�.dras. meri:ed in the Travancore­
Cochin State? 

(b) If so, what has been the result 
of such a representation? 

(c) Have the Central Government 
informed the Chief Minister of Travan­
core-Cochin State that it was not pos­
sible? 

(d) If so. what are the reasons that 
prompted the Central Government . to 
arrive at such a decision? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes, a re­
presentation has been received from 
the Government of Travancore-Co­
chin in the matter. 

(b) and ( c ) .  The matter is under 
consideration in consultation with the 
Travancore-Cochin Government. 

(d) Does not arise. 
Shri A. M. Thomas: May I know, 

Sir, what is the exact area and popula­
tion or Fort Cochin? 

Dr. Katju: The area of Fort Cochin 
is one square mile and population 
40,000. 

Shri A. M. Thomas: May I know . •  
Sir, whether the Madras Government 
has been consulted in this matter? 

Dr. Katja: The Madras Govern­
ment was consulted on the privious 
occasion and will be consulted now 
also. 

Shri A. M. Thomas: May I know 
Sir, whether the State Government ha� 
brought to the notice of the Central 
Government the difficulties that that 
State feels In the matter of adminis­
tration of fiscal laws as well as con-
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trol measures due to the existence of 
this one square m:le area within that 
Sti, te as a pocket? 

Dr. Katju: All these matters 
many other matters have 
brought to the attention of the 
ernment cf India. 

and 
been 
Gov-

Shri A. M. Thomas: May I know, 
Sir, whether· the reply that was given 
when this matter was raised in the 
State Assembly, that the Central Gov­
ernmen� has refused to accede to the 
request of the State Government is 
correct? 

Dr. Katju: Probably the hon. Mem­
ber is aware that in 1949 this ques­
tion was rajsed and was examined at 
great length, :n consultation with the 
Travancore-Cochin and Madras Gov­
ernments. Many considerations were 
raised at that time. The Madras Gov­
<>rnment in return demanded the ac­
cession from the Travancore-Cochin 
Government of some isolated areas. 
Now this demand has been revived 
i:nd an those factors will be taken in­
tn consideration. The decision is not 
so simple as it is made to appear. But 
WP will do the best we can. 

Shri A. M. Thomas: Am I to under­
stand that the answer given in the 
Travancore-Cochin Assembly that the 
CEntral Government has sent a reply 
to the Chief Minister to the effect that 
it is not poss:ble for the Central Gov­
ernment to effect surh a merger is 
<'orrect or not? 

Dr. Katin: I am not aware of it. I 
have not read the statement to which 
the hon. Member refers. 

Shri P. T. Chacko: As regards 
mer�er with Travancore-Cochin. maY 
I know whether Government have as­
sessed the publfo opinion in this en­
clave? 

Dr. Katju: That wiU have to be 
assessed-the public opinion of peo­
ple there as well as of people living 
about and there are IO many factors 
to be considered. 

Shrl A. M. Thomas: May I know, 
Sir. whether for purposes of delimita­
tion and for purposes of forming terri­
torial constituencies, Fort Cochin is 
linked with an area which is 70 miles 
away from that pla-:e? 

Dr. Katju: That may be so. 

Shrl Heda: In view of the fact that 
there are many more enclaves of Part 
A States within the areas of Part B 
States. do Government contemplate to 
formulate some all-India uniform 
oolicy? 

Dr. Katju: But this quest'.on has 
not yet been under consideration­
the appointment of an All-India Com­
mission. 

Kumari Annie Mascarene: Will the 
principles applied in the merger of 
T3ngasseri and Anjango with Travan­
eore-Cochin, apply to the merger of 
Coch:n Port with the same State? 

Dr. Katju: I really cannot give a 
definite answer. 

CENTRAL GOVERNMENT OFFICERS FROM 
HYDERABAD 

-

* 1210. Shri Krishnacharya Joshi: 
<al Will the Minister of States be 
pleased to state the number of Gov­
ernment servants from Hyderabad 
State whose services have been taken 
over by the Gc,vernment of India? 

(bl What is the number of I.A.S. 
offlcerc: whose �f:'rvi�es have been 
transferred to the Central Govern­
ment from Hyderabad? 

The Mhlister of Home Affairs and 
States (Dr. Katju): (a) and (b). In­
formation is beill.l( collected and will 
be laid on the Table of the House in 
due course. 

Shri Krlshnacharya Joshi: In view 
of the fact that some of the I.A.S. 
?ffkers of other States are appo;nted 
m the Hyderabari serv:ce. do Govern­
ment prol)Ose similarly to take over 
the · services of some of the I.A.S. 
officers of Hyderabad in the Central 
or other State Government service? 

Dr. Katju: I want notice. 
Dr. Saresh Chandra: May I know 

the number of Central Government 
officers who have been declared un­
desirable by lhe Hyderabad. State? 

Dr. Katjn: Not to my knowledge. 

Shri Achuthan: MaY I know whe­
ther any officer from any Part B 
State has been taken by the Central 
Government? 

Dr. Katju: The answer I have given 
to this question is that the informa­
tion is being collected. I would ask, 
hon. Members to wa:t .for that informa­
tion. 

Shri Mollinddin: Is it a fact that in 
respect of some of the officers who 
have been taken over from the Hydera . 
l:ad service to the Central Excise De­
partment, their gnde of salary has 
not yet been fixed? 

Dr. Katju: I want note-;,. Sir. 
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SCHEDULED TRmES 

*1211. Shri Bheekha Bhai: Will the 
Minister of Home Affairs be oleased 
to state: 

Ca) whether Government intend to 
revise the !.:st of Scheduled Tribes 
(Constitution) Parts A and B States 
Order, 1950; 

(b) whether Government have re­
ceived an.v reoresentations · trom any 
of the State Governments for includ­
ing some tribes in the said list: and 

Cc) if the answer to part (a) above 
be in the affirmative. what steos the 
Central Government propose to take 
ir: this connection? 

The Deputy Minister of Home 
.Ml'aim ( Shri Data.r) : (a) and (cl . It 
has been decided not to amend these 
orders till the matter has been in­
vestigated by the Backward Classes 
Commission. 

(b) Yes. 
Sl1ri Bbeekha Bhai: May I know 

if any representation has been rPreiv­
ed from the State of Rajasthan? 

Shri Datar: We have received re­
presentations from a number of States 
and a number of Members 

Shri Bheekha Bhai: May I know 
the names of the tribes which have 
teen recommended by the State Gov­
Prnment of Rajasthan to be included in 
the aforesaid orders? 

Sbri Datar: It is a very long list 
which the hon. Member wants. I 
shall supply a copy to bim. 

Sbri Sancamaa: May I know the 
reasons why certain classes are in­
cluded under scheduled tribes and 
why the other· classes are not so in­
cluded ; and do Government propose 
to reconsider this? 

Shri Datar: So far as this question 
;• �oncerned we consulted the various 
State Goveirnments. and they gave 
us advice so far as the taking in of 
some tribes was concerned. 

Shrl Bbeekha Bhai: May I know 
if any non-offlrial representations have 
been made to the Central Government? 

Shri Datar: No non-official represen­
tation. has been made, except that re­
presentations have been sent by Mem-
bers of Parliament. 

Sbri Bheekha Bhat: May I know 
whether any representation has been 
made by the Adlm .Tat! Sevak Sangh? 

Shri Datar: They had made a re­
presentation. 

lllff � : 'flll lf � � t f.!;­

� � ·rq if �  am: �  ,t)' 

� mr,ft � am: �  � �'<. o  if �­
qfu '1\1 amrr ii; � � am: 
� '1\1 «w mr-ft i am: oo 
if � � t ? 
Sbri Datar: Only the other day, 

that is on Saturday, the exact figures 
so !ar as scheduled tribes and &ehedul­
ed castes are concerned were given. 

Shri Jangde: I want the difference 
between the two figures . 

Shri Datar: I have not figures ex­
cept the ones given already. 

1ft � : iffl 'If ;;rr.r � � f.!;­

� � �¥0  if ;;it ;;rmp:rr � � 
am: � � if � 'IT, ;;;f if 

� � ;;rmf1lt � mr � � 
f.r'I\T� tT'll'T l!fT ? 
tlhri Datar: It is quite likely that 

some castes and commun:ties which 
were forrnely included under this were 
subsequently exduded on account nf 
the advice given by the various States 
cpncerned. 

Shri Jalllde: I want to know the 
reason. 

Sbri Datar: The reason is the ad­
vice given by the States concerned. 

Shri Jangde: What was the ad­
vice? 

Sbri Da&ar: It was that certain 
communities were not entitled to the 
concess'lcms gi(ven by the Constitu­
tion t-0 the various scheduled castes 
and communities. 

Dr. M. M. Das: May I know whe­
ther the Backwar-d Classes Commis­
sion. which is going to be appointed 
by the Government very soon. wHI 
al so examine the question of the 
scheduled tribes and the scheduled 
castes? 

Shri Datar; They will examine the 
whole questicn as it has been pointed 
cut on Saturday. 

Dr. M. M. Das: llfay I know whe­
ther Government Is prepared to ·1c­
cept the r�ommendation of the Com-
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uuss1oner of the scheduled castes and 
scheduled tribes with regard to this 
question? 

Sbri Datar: The Commissioner's 
advice will always be considered witr 
the greatest attention that it deserves. 

Shri Sanga.nna: May I know what 
is the criterion for determining this? 

Sbri Datar: The criterion is as ,o 
whether they are scheduled caste; at 
an. There iare ·certain I.communities 
and castes which require · special pro­
tection. The question is whether in 
the opinion of the States concerned 
these castes and tribes require specinl 
protection. The State Govf!rnments 
said in certain cases that they did not 
rc,nnire or that they ceased to require, 
and therefore their advice was accept­
ed in this respect. 
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Sbri Datar: Sir, I did not follow the 
import of the question. 

Mr. Deputy-Speaker: Lf!t us pro­
ceed to the next question, then. 

SECURITIES OF HYDERABAD 
* 1212. Shri H. G. Valshnav: (aJ 

Will the Minister of States be pleased 
to st11te whether the huge amounts 
and securities of Hyderabad Govern­
ment embezelled by Mr. Moin Nawaz 
Jung in England. have been recov..r­
ed or not? 

(b) If the answer to part (a) above 
be in the affirmative. what is the ex­
tent of the recovery? 

( c) If the answer to part (a) above 
b,. in the negative, what are the rea­
sons therefor? 

( d) What happened to the case insti­
tuted against him in England? 

The Minister of Hom,: Affairs ll1ld 
ltiates (Dr. Katju): (a) and (b) .  
Hyderabad Government funds to the 

extent of £ 4,11,065 and £ 1,007,940 
had been deposited in the Barclay's 
Bae1k Ltd. and the Westminster Bank 
Ltd. in the names of Moin Nawaz 
Jung and Zahir Ahmf!d and Moin 
Nawaz Jung respectively. The banks 
have withheld these amounts and 

. steps are being taken for their re-
covery. 

( c) The position is still the same 
as stated in the House in answer to 
starred question No. 2344 by Shri 
Krishnacharya Joshi on the 30 July 
1952. 

(d) The suit is still pending. 
Sbri H. G. Valsbnav: May I know 

whether any port,�n of this amount 
has been transferred to Pakistan? 

Dr. Katju: The amounts in the 
banks. so far as I can see, are still ia 
the banks. 

Sbri H. G. Vaisbnav: May I know 
whether Mr. Moin Nawaz Ju� has 
left any movable or immovable pro­
perty in the State and, if so, whether it 
has been attached in vi£w of ·this 
claim? 

Dr. KatJu: I want notice of that 
question. 

Sbrl Heda: Was this account held 
in the name of Nawab Moin Nawaz 
Jung as Minister of Foreign Affairs 
of the late Hyderabad Government 
or in his personal capacity? 

Dr. Katju: My information is that 
the amounts were in the names of 
these two individuals. As to whether 
the capacity was specified, I am un­
able to say. 

Dr. Suresh Chandn: May I know 
whether the Government 'of India or 
the Hyderabad Government sent any 
officer to England in connection with 
this case and, if so, how much money 
was spent on that officer? 

Dr. Katja: I want notice of that 
question .. 

DISPLACED C ovERNMENT EMPLOYEES 
•1213. Shri Gidwani: Will the 

Ministet of Home Affairs be pleased 
to state the number o.f disolaced Gov­
ernment servants who have been re­
tained in service according to the 
decision of the Cabinet to continue 
displaced Government employees in 
Sf'tvice beyond the a1re of superan­
nuation till their question of pension 
is decide-:!? 

The Deputy Mbus6er . of Rome 
Affain, (Sim Dalal'): 1 59. 
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Shri Gidwani: What is the total 
number? 

Shri Datar: 159 is the total from 
1 948 upto 1 1-12-1952. 

Shri Gidwani: What is the number 
of men still in service-who have not 
yet reached the age of superannua­
tion? 

Shri Datar: I would like to have 
notice of that question. 

Shrimati Renu Chakravarity: Those 
who had originally opted for Pakis­
tan and have subsequently come over 
to India-when do they get their pen­
sions? Wi:l the Government of India 
pay? 

Shri Datar: This question relates 
to the former employees of the North 
West Frontier Province and Sind in 
particular, and they get the pensions 
from us. 

Shrimati Renu Chakravarity: No. 
It also refers to Bengal, to those who 
opted for Pakistan after 1947 on the 
assurance of the leaders, and they rlo 
not now know from where they will 
get their pensions. 

Shri Datar: In any case, so far as 
pension is concerned I have already 
answered that the question is under 
our consideration. We have already 
sanctioned 60 per cent. The pension 
will be paid in the first instance by 
the Central Government and then the 
question of the adjustment of this 
pension with the Pakistan Govern­
ment will be subsequently considered. 

Dr. S. P. Mookerjee: May I know 
if the principle which the hon. Minis­
ter has just now. stated applies to all 
pensioners, or is any difference being 
made? 

The Minister of RehabWtation (Shri 
A. P . .Jain): So far as East Bengal 
is concerned. pensioners are entitled 
to draw their pensions from the East 
Bengal Government. There was some 
difficulty, in coming and going and 
we have made certain proposals to 
t.he East Bengal Government includ­
ing that a person may not have to go 
every time to draw his nension but 
he could appear personally once a 
year. These suggestions are under 
discussion between us and the East 
Bengal Government. 

Dr. S. P. Mookerjee: The hon. 
Minister, Mr. Datar, now said that 
pending settlement of this matter by 
the Pakistan Government, 60 per cent. 
of the pension dues will be advanced 
by our Government and then there 
will be an adjustment between the 

two Governments. Is that principle 
l!Oing to be followed in regard to all 
classes of persons including those to 
which Mr. Jain referred? 

Shri A. P . .Jain: That system does 
not apply to East. It applies only to 
West under certain agreements with 
Pakistan. 

Dr. S. P. Mookerjee: Why not apply 
it to East also? I know t.bere are 
a large number of pensioners who 
are in a starving condition because 
they are not getting their PE;Dsion�. 
Join the East and the West m this 
matter. 

Shri A. P . .Jain: Conditions are 
very different in the East. . In the 
West the whole migration has taken 
place and there are travel difficulties. 
As I said the matter is being taken 
un with the East Bengal G9vernment 
so that there may not be difficulties 
in drawing pensions. 

Shrimati Kenu Chakravartb": There 
are people who have not been able to 
rlraw their pensions for the last two 
and a half years? 

Shri A. P . .Jain: There have been 
rertain difficulties and we are taking 
up those questions with the Pakistan 
Government. 

Dr. S. P. Mookerjee: Will the hon. 
Minister please state what exactly are 
the differences between East and 
West with regard to pensioners who 
have come away from Pakistan and 
are not getting their pensions? 

Shri A. P. .Jain: There are different 
ronditions and agreements about the 
East and the West. 

Shri K. K. Basu: May I know whe­
ther Government are intending to 
nlace the property-holder and the 
pension-holder in the same category? 

Shri A. P . .Jain: Not at all . 
Shri Gidwani: May I know the 

number of such displaced Govern­
ment servants who had reached su­
perannuation age but were retained 
in service till the question of their 
pension was decided? 

Shri A. P . .Jain: We will see when 
any kind -of documents etc. are forth­
coming. 

EQUIPMENT BRANCH OF INDIAN AIR 
FORCE 

*1215. Shri PnnnOMe: Will the 
Minister of Defence he _pleased to 
state: 

(a) whether there was any recruit­
ment to the Commissioned Rank of 
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the Equipment Branch of the Indian 
Air Force early in 1952; 

(b) if so, the number applied and 
how many got preliminary selection: 
and 

(c) the number who were finally 
selected and the States to which thev 
belong? 

The Deputy Minister of Defence 
( Sardar Majltbia): (a) Yes. 

(b) ( 1 )  Number applied. 252 

(2) Number sele{"ted for 
final interview. 102 

(c) Number finally selected 18  
U. P. 8 
Punjab 3 
Bombay 2 
Nagpur 2 
Madhya Bharat 
Madhya Pradesh 
Delhi 

lR 

Shri Punnoose: May I know whe­
ther there was any particular orga­
nisation to make this selection? 

Sardar Majithia: Yes, the Services 
Selection Board. 

Shri Punnoose: May I have an idea 
about that? Who were the Members? 

Sardar MaJithia: The Services 
Selection Board which sits in Debra 
Dun. 

Shrl Punn-: May I know whe­
ther there was any application from 
Travancore-Cochin? 

Sardar MaJithia: I am not aware 
of that. May have been. Possibly 
he was not suitable. 

Sbri V. P. Nayar: May I know whe. 
ther this selection was confined only 
to North India or whether there were 
applicants from South India also? 

Sardar Majltbia: No distinction was 
made. The applicants were from all 
over India. 

Shri Namhlar: May I know whe­
ther the selection was made from all 
over India? 

Sardar Majltbia: Yes. 
Shri Pwmooee: May I know whe­

ther any preference was given to ex­
service personnel? 

Sardar Majithia: I should like to 
have notice 

CENTRAL SECRET ... IAT SERVICE (R AND 
R) SCHEMES GRADE III 

�1216. Shri Ganpati Ram: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether the re-organization of 
Central Secretariat Service (R & R) 
Scheme grade III hai; been comple­
ted in the recent past; 

(b) if so. how the scheme of reser­
vation for Scheduled Castes has been 
obse1 ved: 

( c) whether it is a fact that a memo­
randum signed by 40 M.Ps. in this 
connection was presented in the last 
week of June. 1952. and a deDutation 
met the Minister of Home A/fairs; and 

( d) the actiou taken by Govern­
ment in tl:is connect:on? 

The Deputy Minister of Home 
Affairs ( Shri Datar): (a) The consti­
tution of Grade III of the Central 
Secretariat Service is nearing com­
pletion. 

(b) Reservations apply only to 
direct recTuitment. Appointments to 
the permanent strength of Grade III 
have been made by selection of de­
partmental candidates to which re­
servations do not apply. Scheduled 
Caste candidates approved for offi­
ciating appoin\ment to Grade III are 
being appointed to the Regular Tem­

porary Establishment of Assistant Su­
perintendents irrespective of their 
position in the order of met:it drawn 
up by the Special Recruitment Board 
/Union Public Service Commission. 

(c) Yes. 

( d) The. representation has been 
taken into account in formulating In­
structions for the maintenance of the 
Service. 

Shri Ganpati Ram: May I know 
what are the total number of services 
under this scheme? 

Shri Datar: Grade I Under Secre-
taries 180: Grade II superin-
tendents ?00;  Grade III Assis-
tant Supreinten:'cnta 400. 
LoAN TO INDUSTRIES FROM WORLD BANK 

•tzt&-A. •Kumari ADnle Ma.scarene: 
Will the Minister of Finance be 
pleased to state: 
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(a) the names of indvstrie, in India 
that have been given loans from the 
loans obtained by India from the World 
Bank; • 

(b) the amount taken; and 
(c) the conditions, if any, of such 

loans? 
The Minister of Finance ( Sbri 

C. D. Deshmukb): (a) No industry in 
India has so far oeen given any loan 
from the loans obtained by lpdia from 
the International Bank tor 'Recons­
truction and Development. 

(b) and (c) . Do not arise. 
&umari Annie Mascarene: Ma_y I 

know whether any loan is given 
through the Industrial Finance Cor. 
poration! 

Shri C. D. De9hmukb: Negotiations 
have nearly been completed but they 
cannot be finalised until the I.F.C. 
is ready to sign the loan agreement 
on the passage of this recent Indus.­
t.rial 'Finance Corporation Amend­
ment Bill. 

Shri A. M. Thomas: May I know 
whether the Government is aware 
that the 65! lakhs sanctioned to 
Travancore-Cochin Industries have 
not been paid because the Industrial 
Finance Corporation has insisted that 
t.he factories should be insured where­
as they have already been insured 
through the State Insurance Scheme? 

Shri C. D. Desbmukb: We are deal­
ing with loans from the International 
Bank for Reconstruction and Develop­
ment and not rupee loans given by 
the Industrial Finance Corporation. 
t am therefore unable to answer this 
question without notice. 

Dr. M. M. Das: May I know. Sir, 
whether the provisions of the Indus­
trial Finance Corporation A,ct as has 
been ammded recently will also be 
applicable to the loanees who have 
taken loans before the passing of this 
Amendment Act? 

Sbri C. D. Desbmukb: No. I rio 
not think it has any · retrospective ap­
plication. 

Shri K. K. Basn: May I know whe­
ther the loan from the World Bank 
to the Iron and Steel Corporation 
has been ftnalised? 

Shri C. D. Deshmakh: It has not 
been finalised. 

EMPLOYEES OF HYDERABAD 

•tH'7. Slui S A. Khan: (a) Will 
the Minist'c!r of States be pleased to 

state whether any assurance was 
given to the employees of the Gov­
ernment of Hyderabad after the 
State's integration with the Union 
that their legitimate rights and privi­
leges will be $afeguarded? 

(b) If so. have Government taken 
any steps to safeguard the rights of 
the employees of Hyderabad Mint 
after the demonitization of the Hydera­
bad Currency? 

The Minister of Home Affairs and 
Staies (Dr. Kat,lu): (a) The follow­
Ing assurance was conveyed to Part 
'B States in connection with the ab­
�orption of staff as a consequence of 
11.nancial integration with the Centre: 

"The permanent staff wholly 
(or substantially) engaged on 
work connected with "federal" 
subjects in States on the nres.::rib­
ed date should be t�ken over bv 
the Centre in appropriate ;:rades 
and upon terms not less adv3atn.­
geous in the service of the States. 
Temoorary staff so engaged 
should also be similarly absorbed 
so far as possible, having due 
regard to their suitability." 
'b) The matter is under the con­

�ideration of the Government of India . 

WRITTEN ANSWERS TO QUESTIONS 
GIRL GUIDES ASSOCIATION OF INDIA 

•11118. Sardar Hukam Singh: (a) 
Will the Minister of Edacatill!ll be 
pleased to state whether the Girl 
Guides Association of lndia has for­
mally joined the Bharat Scouts 
Guides? 

(b) What amounts received by 
these associations. are uants from 
the Central Revenues for their ad­
ministrative · expenses? 

Tbe Deputy Minister of Natural lte­
-- and Selentulc Research CShri 
I[. D. Malaviya): (a) Yes. 

{b) During 1951-52. the Bharat 
Scouts and Guides received a grant 
of Rs. 35.000/- and the Girl Guides 
,0.ssociation received a grant of 
Rs. 2,500/- from the Government of 
lndia. During the current ftnanclal 
Tear a consolidated grant of 
"Rs. 32,400/- is likely to be paid to the 
Bharat Scouts and Guides. 
STIPENDS FOR SCHEDULED CASTES, ETC, 

*1192. Shri Balmlltl: Will the 
Minister of Education be pleased to 
state: 

(a) the number of applications re­
ceived for Government of India 
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stipends 1952 from Scheduled Castes, 
Tribes and other Backward Classes 
students with divisions I, II, III res­
pectively; 

/b) how many of them have been 
granted stipends separately; and 

• < c) how far the students of 
Sweeper Communities including 
Mehtor, Balmiki, Dom, Harhi, etc. 
have been given special considera­
tion? 

The Deputy Minister of Natural Re­
sources and Scientific Research ( Shri 
K. D. Malaviya) :  (a) and (b) . A 
statement is laid on the Table of the 
House. [See Appcmdix VII, annexure 
No. 38]. 

l e) They are favourably consider­
ed and nearly all students from the 
sub-castes mentioned are selected for 
1952-53 Scholarships. 

F'LEET•AIR ARM 

*1197. Shri B. S. Murthy: Will the 
Minister of Defence be pleased to 
state : 

(a) whether Government propose 
establishing a "Fleet Air Arm" for 
the Indian NavY; 

<b) if the answer to part (a) above 
be in the affirmative. the place select­
ed for its location and the number of 
naval planes reqmred for the purpose; 
and 

( c) whether any orders have been 
placed for naval planes and if so. 
with whom? 

'l'he Deputy Minmter of Defence 
ISardar Majithia) :  (a) to (c) .  I 
wouid invite the hon. Member's at­
tention to the answers to Shri A. M. 
'I'homas's Starred Q.uestiQD No . 1 122 
ana to Dr. P .  S. Deshmukh's Starred 
Question No. 1647 given in the House 
on the 1 1 th December, 1952 and the 
10th July, 1952 respectively. I regret 
it wil l uot be i n the oubl ic  interests 
tG disclose any further details about 
this project. 

COMPULSORY MILITARY TRAINING 

•ti98. Shrimati Sushama Sen: 
Will the Minister of Defence be 
pleased to state: 

(a) whether any State or States 
have addressed the Government of 
· 1ndia to establish compulsory mili­
tary training in India; and 

(b) if so, what action Government 
propose to take In the matter? 

· 331 PSD 

The Deput:v Minister of Defence 
<Sardar Majithla): (a) No. 

(b) Does not arise. 

-DEFENCE OF KASHMIR 

*1208. Shri P. Sobba Rao: Will the 
Minister of States be pleased to state: 

(a) the amount received by the 
Central G'Jvernment in each financial 
year s\nce accessi:m of Kashmir from 
the State of Kashmir by way of In­
come Tax, Central Exc:se Duties and 
other taxes due to the Central Gov-
ernment ;  

(b) the amount spent by the Gov­
ernment of India on the defence of 
Kashmir up till now; and 

(c) the amount spent by the Gov­
ernment of India in opening com­
munication to Kashmir by way of 
roe.Os? 

The Minister of Home Affairs and 
States (Dr. Katju) : (a) The Jammu 
and Kashmir State did not accede to 
India in respect of Income-Tax, Excise 
Duties and other taxes; these taxes 
an:! duties are therefore levied and col­
lected in the State by the State Gov­
ernment and are not payable to the 
Centre. 

lb) Attention in thia connection is 
invited to the reply given by the 
Minister for Defence to Starred Ques­
tion No. 866 answered in the Parlia­
ment on the 13th December 1950. and 
the reply given by the Minister for 
States to Part (a) (i) of the Starred 
Question No. 4622 answered on the 
29th May 1951.  

/c) Upto the end of March 1952 an 
P.Xpenditure of Rs. 332 - 70 lakhs was 
incurred on the construction and 
maintenance of the Jammu-Pathan­
kot Road. The estimated expenditure 
during 1952-53 is Rs. 29 - 5 1  lakhs of 
which Rs. 5 · 2 1  lakhs represents re­
pairs to the road. 
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The Deputy Minister of Natural Re­
sources aud Scientific Research ( Shri 
K. D. Malaviya) : (a) and (b). The 
Director. Geological Survey of lndia 
has reported that no new discovery of 
economically workable deposit of any 
rnetalliferrous mineral, such as, gold, 
copper, lead and zinc has been made 
by the Geological Survey of India 
between 1 949 and 1952 .  

New deposits o f  beryl, uranium and 
thorium oxes and ilmenite have been 
discovered. It would not be in the 
public interest to disclose "the location 
and quantity of the new deposits of 
beryl. uranium and thorium ores. 

The proving of deposits of iron 
pyrites in Amjor. Bihar to be used 
for the manufacture of sulphuric acid 
has been carried out during this 
period. anct the work done has shown 
that a quantity of about 1 million tons 
may be available for exploitation. 

"ELECTIO'I TRIBUNALS" 

* 1218. Paadit Balkrishna Sharma: 
(al Will the Minister of Law be pleas­
ed to state if any proposal is under 
consideration to guard against pos­
sible conflicting decisions of Election 
Tribunals and to ensure uniformity 
of Election dedsions? 

(b) Has any suggestion on the sub­
ject been received by Government from 
the Election Commission of India• 

The Minister of Law and Minority 
Affairs ( Shri Bis was): (a) and (b) . 
No. Sir" 

I'IDIAN AND KDrG'S COMMISSIONED 
OFFICERS 

fi92" Shri Balakrishnan: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Ind:an Commissioned 
Officers have been given the same 
rank as the old King's Commissioned 
Officers: and 

(b) if so. whPther their scales of 
pay are the same? 

The Deputy Minister of Defence 
(Sardar Majltbia) : (a) Yes. 

(b) The pay scales of former 
K"C LOs 'Ire hirher than those for 
I.C.Os" This is because Government 
have given an assurance that the pay 
and al!owances of former KCI0s would 
not be disturbed and that the posi­
tion would not be alt<>red when KC!Os 
relinqUished their Land Forces Com­
missions on 26th .January 1 950 and 
accepted fresh ones from the Presi.. 
dent. 

STATUTORY "AND NON-STATUTORY BODIES 
(MINISTRY OF EDUCATION) 

693. Shri S" N. Das: Will the Minis­
ter of Education be pleased to refer 
to the answer given to starred ques­
tion No. 976 asked on the 12th Sep­
tember, 1951 and state: 

(a) the names of statutory and non­
statutory bodies of a permanent nature 
�onstituted since then up-to-date un­
der the adm:nistrative control of his 
Ministry giving the following informa­
tion in teach case :-(i) the date of their 
constitution; (ii) the recurring and 
non-recurring expenditure incurred by 
them; (iii ) provision for the aud:t of 
their accounts; and (iv) the method of 
submission of the report of their activi­
ties; 

(b) the names of such ad-hoc com­
mittees as were appointed during the 
same period giving the dates of ap­
pointment; 

( c) the names of such ad-hoc com­
mittees as have? finished their work and 

- have submitted their reports during 
the period giving the dates of sub­
mission of the:r reports; 

(d\ the names of such 1d-hoc com­
mittees as are still functioning and 
the time by which they are expected 
to submit their reports: and 

(e) the names of such bodies of n 
permanent nature and of advisory 
character that have been dissolved 
during the period? 

The Deputy Minister of Natural Re­
sources and Scientific Research <Shrl 
K. D. Malaviya) : (a) to (e) . Four 
statements giving the required infor. 
mation are placed on the Table of the 
House. [See Appendix VII, annexure 
No. 39] . 

STATUTORY AND NON-STATUTORY BODIES 
(MINISTRY OF FINANCE) 

694. Shrl S. N. Das: Will the Minis­
ter of Finance be pleased to refer to 
the answer given to unstarred ques­
tion No. 149 of 30th August, 1951  and 
state: 

(a) the names of statutory and non­
statutory bodies of a permanent nature 
constituted since then up-to-date un­
�er the administrative control of his 
Ministry giving the following informa­
tions in each case:-

(i) the date of their constitution: 
(ii) the ;ecurring and non-recur­

ring expenditure incurred by 
them: 
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(iii) the provision for the audit 
of their accounts; and 

(iv) the method of submlssion of 
the report of their activities: 

(b) the names of such ad-hoc com­
mittees as were appointed during the 
same period giving the dates of ap­
pointment; 

( c) the names · of such ad-hoc com­
rrittees as have finished their work 
and have submitted their reports dur­
ing the period giving the dates of sub­
mission of their reports; 

(d) the names of such ad-hoc com­
mittees as are still functioning and 
the time by which they are expected 
to submit their reports; and 

(e) the names of such bodies of a 
permanent nature and of advisory 
character that have been dissolved 
during the period? 

The Minister of Revenue and 
Expenditure ( Shri Tyagi): (a) No 
statutory or non-statutory bodies of 
a permanent nature have been consti­
tuted since the 30th August, 1951,  
under the anministrative control of 
the Finance Ministry. 

ib) The following two ad-hoc com­
mittees were appointed since the 30th 
August, 1951 :-

Name of the O:immittee Set up on 

(i) Dearness Allowance Committee 15-7-52 
(ii) Banlcs' Liquidation proceed-

ings Committee . 19-7-52 

(c) The following three ad-hoc com­
mittees ha,·e finished their work and 
submitted their reports to Govern­
ment: 

Name of the Committee 
Date of Sub­

mission of 
the report 

(i) Expert Committee on 
Excise . . . September, 1951. 

(ii) Company Law Commit-
tee . . 29th Feb. 1952. 

(iii) Dearness Allowance 
Committee 8th Oct. 1952. 

( d) The following three ad-hoc com­
mittees/ commission are still fun­
tioning: 

Name of the Commit­
tee/Commission 

1 

(i) lncome-t!l)t Inves­
tigation Com­
mission. 

Date by which ex­
pected to submit 

the report 
:a 

The Commission is 
expected to com-

2 --------------------

(i,) National Income 
Gommittee 

(iii) Banks' Liqui­
dation Proceed­
ings Committee. 

plete the investiga­
tion of the cases 
referred to it, by 
the 31st December, 
1953. The Com­
mission's report in 
regard to amendment 
of the Income­
tax Act has been 
submitted to Gov­
ernment. 

The Committee is 
expected to submit 
its final report by 
January, 1953. 

The Committee is 
expected to submit 
its report by 31st 
December, 1952. 

( e) Does not arise. 
ExERCISING OF OPTION . BY CENTRAL 

GoVERNMENT SERVANTS 
695. Shri H. N. Mukerjee: Will the 

Minister of Home Affairs be pleased 
to state: 

(a) whether under the decision of 
the Partition Council, all Central Gov­
ernment servants, before exercising 
option to serve India or Pakistan, 
were assured that . their terms and 
conditions of service were guaranteed; 

(b) whether under the said guaran­
tee Central Government servants 
serving in areas now in Pakistan who 
opted for India are entitled to deoart­
mental promotion and confirmation 
on the basis of their seniority vis-a-vis 
permanent employees of offices where 
the optees were absorbed; and 

(c) whether it is a fact that recently 
orders have been issued by Govern­
ment which place such op tees with 10 
to 20 years' service on the same level 
for purposes of promotion and "confir­
mation, with purely temporary and/or 
quasi-permanent employees? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes. 

(b) Permanent Central Gnvernment 
servants who have come from areas 
now in Pakistan, having opted for 
service in India, have been absorbed 
on a permanent basis in the same 
grades and in the same Offices/De­
partments as far as possible. Where 
this has not been possible and em­
ployment has been found for such 
persons in different Offices/Depart­
ments, supernumerary posts In the 
grades equivalent to those held by 
them prior to Partition have been 
created for them so as to protect their 
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permanent status and pay. All such 
optees for India are thus enjoying the 
same privileges, prospects of promotion 
as are admissible to other permanent 
employees in the same grades and in 
the same Offices/Departments. 

(c) No. 
REVENUE OF ANDAMAN AND NICOBAR 

ISLANDS 

696. Pandit Munishwar Datt Upa­
dhyay: (a) Will the Minister of Home 
Affairs be pleased to state what was 
the total revenue of Andamans and 
Nicobar Islands in October, 1945 when 
the Islands were re-occupied after 
Japanese surrender and what was the 
expenditure on administration to­
wards the �lose of 1945? 

(b) What were the revenue and 
expenditure on the administration of 
these Islands in the years 1949 and 
1&51? 

(c) What was the revenue from 
forests alone? 

( d) What is the stc. te of means of 
communications between Andamans 
and Nicobar, specially car, in Nico­
bar Isiands? 

(e) What is the estimated income 
after full exploitation of forests with­
in five years? 

The Minister of Home Affairs and 
States (Dr. Kat.in) : (a) Revenue re­
ceipts of October 1945 to March 1946 
were Rs. 2,46,000 and the expenditure 
for the same period was Rs. 36,99,000. 

(b) The revenue and expenditure 
were as follows: 

1949-50 
1950-5 1  
1951-52 

(c) 1949-50 
1950-51 
195 1-52 

Revenue 

Rs. 
•85,69,000 
79,29,200 

1,07,97,000 

Expenditure 

Rs. 
1 ,28,64,000 
1,41,41·, JOO 
1 ,38,83,000 

Rs. 
70,23,000 
50,64,700 
74,35,000 

(d) The S. S. "Maharaja" visits 
Car Nicobar on every voyage from 
Port Blair to Madras and back about 
twelve times a year. Small vessels 
owned by M/S Akoojee and Co., 
Agents at Nicobar, link up the is­
lands of the Nicobar <1roup with Port 
Blair, and are available for Govern­
ment use whenever required. 

(e) It is expected to be Rs. 105 
lakhs at the end of 1956-57. 

NICOTINE 

697. Dr. Amin: Will the Minister 
of Natural Resonrces and Scie11tiflt) 
ttese;irch be pleased to state; 

(a) the total expenses • incurred 
for completing the research for pro­
ducing Nicotine from tobacco waste 
by the National Chemical Labora­
tory; and 

(b) what will be the cost of Nico­
tine produced by this process and 
the cheapest cost at which it is avail­
able fr0m abroad? 

The Deputy · Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya) : (a) Total ex­
penses incurred are approximately 
:J:l_s. 6,200,/-. 

(b) Th� economics of the process 
are being examined bv the National 
Chemical Laboratory. Cost of im­
ported Nicotine Sulphate is reported 
to be approximately Rs. 20 Per kilo­
gram (=2·2 lbs. approximately) . 

LANGUAGE TABLES 

698. Shri H. N. Mukerjee: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether language tables are 
being compiled in connexion with 
the 19 51 Census; 

(b) if the answer to part (a) above 
be in the affirmative, when such 
tables are expected to be published; 
and 

(c) whether special 
tables are being prepared 
Hindi-speaking regions, 
break-ups in the major 
languages like Brijbhasha. 
khandi, etc.? 

languagP 
for the 
showing 
regional 
Bunda!-

The Deputy Mbaister of Hbme 
Affairs (Shri Datar) : (a) Yes. 

(b) The tables are expected to be 
published by the middle of 1953. 

( c) The language tables for the 
1951-Census will give all the lan­
guages and dialects as returned by 
the persons enumerated. 

VISITS OF SECRETARY 

699. Dr. Amin: (a) Will the 
Minister of Natural Resources and 
Scientific Research be pleased to 
state how many times, at what times 
and for how long during each trip 
the present Secretary to the Ministry 
has gone out of India on Govern­
ment business since 1 5th August, 
1947? 

(b) What are the names of the 
countries visited by him during each 
trip and the reasons for the same? 

( c) What expenses were incurred 
by Government for each of these 
trips? 

(d) Have any reports been sub-
mitted by him and if so, when do 
Government propose to lay these 
fteports on the Table of the House? .. 



1 639 Written Answers 16 DECEMBER 1952 Written Answers 1640-

The Deputy Minister of Natural 
Resources and Scientlllc Research 
(Shri K. D. Malaviya):  (a) to (d) . 
A statement giving the information 
asked for is laid on the Table of the 
House. [See Appendix VII, annexure 
No. 40.J 

PosT-MATRIC SCHOLARSHIPS 

700. Shri K. C. Jena: (a) Will the 
Minister of Education be pleased to 
-state how many applications for 
post-Matric Scholarships were re­
,ceived this year from the Scheduled 
Caste and Scheduled Tribe students 
from various States by the Central 
Scholarship Board (the · figures to be 
given State-wise) ?  

(b) Have those applications been 
considered and scholarships awarded 
to the applicants? 

The Deputy Minister of Natural 
"Resources and Scientfflc Research 
(Shri K. D. Malaviya) :  (a) A state­
.ment is laid on the Table of the 
House. rsee Appendix VII, an­
nexure No. 41:] 

(b) Yes, 3,065 Scheduled Castes 
and 1 ,094 Scheduled Tribes students 
from all over India have been selected 
for 1952-53 Scholarships. 

IMPERIAL BANK OF INDIA 

701. Shri H. N. Mukeriee: Will the 
Minister of Finance be pleased to 
-state: 

(a) the percentage of British Direc­
tors in the Central and Local Boards 
,of the Imperial Bank of India; 

(b) the stage of Indianisation of the 
management reached so far and the 
prospects of complete Indianisation; 

(c) the distribution of shares among 
the Indian , Pakistnni and British 
share-holders in 1951-52; 

(d) the amount of deposit, in 1951-
52, (i) from Government and (ii) 
from private depositors; and 

(e) the amount of advances made 
in 1951-52 (i) to Indian concerns and 
(ii) to British concerns? 

The Minister of Finance (Shrl 
C. D. Deshmukh): (a) The percentage 
of British Directors to the total num­
ber of Directors in the Central Board 
and the Local Boards of the Imperial 
Bank of India is as follows:-

Central Board 25 ·per cent. 
Calcutta Local Board 42 per cent. 
Bombay Local Board 28 per cent. 
Madras Local Board 42 per cent. 

(b) The number of officers of the 
Imperial Bank of India as on 31st 
December, 1946 was 101 Europeans 
and 73 Indians. As on 31st October, 
1952 the figures were 29 Europeans 
and 120 Indians. Out of 16 Senior 
Staff Appointments in India. 10 have 
already been Indianised. It is ex­
pected that all senior appointments 
in the Bank will be Indianised by 
1955. 

(c) -The number of shares held as 
at 21-5-1952 were as follows:-

Fully paid 
by Europeans 9,743 
by Indians 46,708 
_by others (in-
cluding Corpora-
tions, Societies. 
Associations . 

etc.) 18,549 

TOTAL 75,000 

Partly paid 
12,158 

1,10,652 

27,190 

1,50,000 

No separate statistics are available 
to show the holdings of Pakistani 
shareholders. 

< d) The deposits shown in the 
Bank's Balance Sheet as at 30-6-1952 
amounted to Rs. 226} crores. The 
Imperial Bank is transacting Govern­
ment business as Agent of the Re­
serve Bank of India. Receipts and 
payments on behalf of Government 
are adjusted with the Reserve Bank 
daily. No deposits are therefore held 
by the Bank from the Government of 
India as such. 

( e) The information is not avail­
able, but an analysis of the advances 
was made in April 1949 which re­
vealed that 3 per cent. of the advances 
outstanding at that time was to 
solely European concerns, 20 per 
cent. to partly European concerns and 
77 per cent. to Non-European con­
cerns. 

SPEEDY DISPOSAL OF WINDING-UP 
PROCEEDINGS 

702. Shri H, N. MukerJee: Will the 
Minister of Finance be pleased to 
state whether rules have been framed. 
and if so, by which High ·courts, un­
der Section 45 of the Banking Compa­
nies Act for the speedy disposal of 
winding-up proceedings? 

The Minister of Finance (Shrl 
C. D. Deshmukh): No rules are re­
quired to be framed under Section 
45 of the Banking Companies Act, 
1949. Presumably the hon. Member's 
reference is to the rules required to 
be framed under sub-section (2): o:t 
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Section 45B and/or Section 45G of 
the Banl<ing Companies Act. Accord­
ing to the information available 
with the Government of India, the 
High Courts of the following .States 
have framed the necessary rules 
under these sections:-

(1) Madras 
(2) Travancore-Cochin 
(3) Bombay 
(4) Saurashtra 
(5) Hyderabad 
(6) Mysore 
(7) Assam 
(8) PEPSU 
(9) Rajasthan 

(10) Punjab 
(1 1) Bihar. 

BANKS, LIQUIDATION PROCEEDINGS 
COMMITTEE 

703. Shri H. N. Mukerjee: Will the 
Minister of Finance be pleased to 
state when the report of the Banks 
Liquidation Proceedings Committee is 
expected to be published and the 
reasons for the delay? 

The Minister of Finance (Shri 
C. D. Deshmukh) : It is expected that 
the Banks Liquidation Proceedings 
Committee will submit its report to 
Government by the 31st December, 
1952. The question of publication 
of the reoort will be decided on re­
ceipt of the same. 
ADMINISTRATION OF 5cHEDULED AREAS 

704. Shri Bheekha Bhai: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether any Governor or Raj­
pramukh of any Part 'A' or Part 'B' 
State, having Scheduled Areas therein, 
has submitted any report relating to 
the administration of such Areas or 
Scheduled Tribes as required under 
para. 3, Schedule V of the Constitu­
tion; 

(b) if the answer to part (a) above 
be in the affirmative, whether any ac­
tion has been taken by the Central 
Government on such reports; and 

(c) whether Government propose to 
lay these reports on the Table of tae 
House? 

The De))llty Minister of Bome 
4ffairs (Shrl Datar): (a) Yes. 

Cb) These Reports are intended for 
,� mformation ot Government. 

( c) No. .'J'he Report of the Com­
·n1fa•;,mer for Sclieduled �tes and 

Scheduled Tribes which is submitted 
to Parliament covers all important 
matters relating to the Scheduled 
Areas and the Scheduled Tribes. 

INSTITUTIONS RUN BY CATHOLIC 
MISSIONS 

--

'705. Shri Nambiar: (a) Will the 
Minister of Education be pleased to 
place on the Table of the House a. 
stat.ement containi,ng the number of 
educational institutions run by Catho­
lic Missions, the grants given by the 
Central Government for each, the 
number of years for which each has 
been working and the courses offer.ed 
in each? 

(b) Is it a fact that in a number of 
the above institutions. Bible classes are 
made compulsory for students? 

The Deputy Minister of Natural 
Resources and Seientiflc Research 
<Shri K. D. Malaviya): (a) and (b) . 
The Government of India have no 
information in the matter nor are 
any grants paid to such institutions. 

SHADED ACCOMMODATION FOR ARMY 
STORES 

706. Shri M. L. Dwivedi: Will the 
Minister of Defence be oleased to 
state: 

(a) what steps are being taken to 
provide shaded accommodation for 
valuable army stores lying in open in 
various Ordnance Depots and under­
going deterioration at a rapid speed; 

(b) what steps are being taken to 
repair the existing roofs of godowns 
which badly need repairs without 
which rain water causes great loss to 
the stores in the various C.0.Ds. ; 

(c) the amount of Joss that is being 
incurred annually since Partition as a 
result of this directly or indirectly; 
and 

(d) why are not stores as are de­
teriorating as a result of lack of shad­
ed accommodation, not being disposed 
off particularly when building of such 
accommodation is lil,;ely to cost a con­
siderable sum of money which is not 
likely to be made available under the 
present circumstances and thus save 
the nation from a heavy loss? 

The Deputy Minister of Defence 
CSardar . Mlljithia) :  (a) Every possi­
ble step !)as been taken to house 
valuable army stores under existing 
covered accommodation. Various 
projects for additional . covered ae­
commodation have been/are being 
initiated. 
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(b) Rei\llar annual maintenance 
and abnormal repairs are being car­
ried out to all military buildings and 
godowns and a separate sum of 
money is allotted for thii: purpose. 

(c) No separate statistics are main­
tained to show such losses. 

( d) Stores that are lying in the 
open are not all unwanted stores. 
Such of these stores as are surplus to 
defence requirements are being dis­
posed of through the D.G., S. & D. For 
the remainder, covered accommoda­
tion is being steadily increased. 

ADVANCES AGAINST HYPOTHECATION OF 
TEA 

707. Shri H. N. Mukerjee: Will the 
Minister of Finance be pleased to state 
wnether the Reserve Bank of India 
has asked other banks to stop advan­
ces against the hypothecation of tea? 

1be M.inister of Fina.Dee ( Shri 
C. D. Deshmukh) : No Sir. In fact ac­
cording to a review undertaken by 
the Reserve Bank of India on the 
basis of returns obtained from the 
Scheduled Banks. these banks have 
provided the bulk of finance required 
by Indian-owned tea gardens for the 
1952 season. The Reserve Bank has 
decided to extend rediscounting faci­
lities to Scheduled Banks in respect of 
the latter's loans to tea gardens and 
this has been specifically brought to 
the notice of the Tea Board. Reserve 
Bank is also granting advances to 
Scheduled Banks for tea financing 
under the Bill Market Scheme. 

HINDI FOR ARMED FORCES 

708. Shri K. R. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) whether Government have made 
the learning of Hindi compulsory for 
the officers and other ranks of the 
Indian Armed Forces; and 

(b) what steps Government have 
taken to teach Hindi to the officers and 
other ranks of the Indian Armed For­
ces? 

The Depuy Mhuster of Defence 
(Sardar Mlultliia): (a) Yes, for offi­
cers. It is being made progressively 
compulsory for others. 

(b) Classes in Hindi are being held 
in units and establishments. 

}u:(:lISTRAR, JOINT $'roc1t COMPANIES 
,o9. Shri Jt. B. Sharma: Will the 

Minister of Flnaaee be pleased to 
state: 

(a) whether it · is a fact that there 
It a �stfar ef Joint Stock; Corppanies 

in e;,.ch of the Part 'A' and Part 'B' 
stat.es; 

(b) whether it is a fact that all 
Insurance Companies operating in the 
Union ot India are registered with the 
a.,gistrar of Joint Stock Companies; 

.(c) whether any Insurance compa­
nies, registered outside India. are al­
kiwed to operate rnside the Union. and 
if so, whether any list or record ot 
such companies is maintained by Gov­
ernment; 

(d) whether it is a fact that a com­
pany named ' "ProviuciaJ Union Assu­
rance Ltd." operated in the Union re­
cently, and whether any i"ecord of its 
business or place of business is avail­
able; 

(e) whether Government are aware 
that a number of shareholders of this 
company have not oeen able to trace 
its whereaoouts and that the Finance 
Ministry ha.s not been able to furnish 
any information regarding the func­
tioning of this company; and 

(f) . whether Government will take 
Fteps to trace out the whereabouts of 
th<' company as a large amount of 
money of Indian citizens is invol\·ed? 

The Minister of Finance (Shri 
C. D. Deshmukh) :  (a) Yes, Sir. 

(b) All insurers operating in the 
Union of India which are companies 
within the meaning of sub-section 
(2) of Section 2 of the Indian Com­
panies - Act. 1 9 13. are registered with 
the Registrars of Joint Stock Com­
panies. Apart from the companies in­
corporated under the Indian Companies 
Act. there are other insurers e.g. Co­
operative Life Insurance Societies, 
carrying on insurance business in th• 
Union of India which are not regis­
tered with the Registrars of Joint 
Stock Companies. Foreign companies 
are rt>quired to file certain documents 
with them under section 277 of the 
Indian Companies Act. 

(c) Yes. The insurers incorporated 
outside India are also allowed to 
carry on insurance business in India 
along with Indian Companies provid­
ed they get registration unaer the 
Insurance Act, 1938. A list of all in­
surers registered outside India· and 
carrying on .business in India is pub­
lished annually in the Indian Insur­
ance Year Book by the Department 
of Insurance. All insurers, Indian 
or foreign, furnish annual1y returns 
ria:lating to accounts and other 
matters to the Controller of Insur­
ance; 

( d) \' es. The Life Insurance busi­
ness of the rompany mentioned was 
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transferred to the Dominion Insur­
ance -Compa.'ly Ltd. of Calcutta with 
the sanction of the Controller of In­
surance 011 10-10-1950 under section 
36 of the Insurance Act, 1938. 

(e) A few complaints from the 
Shareholders of the "Provincial 
Union Assurance Limited" were re: 
ceived in replv to which all the then 
available information was given. 
They were also advised to address 
the Registrar oi Joint Stock Com­
panies, West Bengal, in regard to the 
whereabouts of the company. 

( f) The la test reoort from the 
Registrar of J ?in� Stock Companies, 
We.st Bengal, md1cates that the regis­
tered office of the company is situat­
ed at 6-A, Surendra Nath Banerjee 
Road, Calcutta. At that address a 
general meeting was held on the iath 

September, 1952 and a resolution 
passed approving of the voluntary 
winding up of the company and ap­
pointing Shri D. P. Sen. Chartered 
Accountant as the liquidator. 

lhLL Au.oWANCI: 

710. Shri Veeraswamy: Will the 
Minister of Defence be oleased to 
state: 

(a) whether Hill Allowance has been 
sanctioned to the workers of Aravan­
kad Cordite Factory; 

(b) if so, how much; and 
(c) if not. when Government pro­

pose to sanction the same? 
The Deputy Minister of Defence 

(Sardar Majithia): (a) Yes. Hill Al­
lowance has been sanctioned. w.e.f. 
1-4-52 , for those who were drawing it 
on 28·2-50 i.e. the date immediately 
precedmg the date from which it was 
replaced by compensatory and house 
rent allowances at lower rates. 

(b) The rate of the hill allowance 
is 20 per cent. of pay, subject to a 
maximum oi Rs. 40 p.m. and a mini­
mum of Rs. IO p.m. 

(c) Does not arise. 

DISPLACED GoVERNMENT EMPLOYEES 
FROM SIND AND N.W.F.P. 

711. Shri Gidwani: (a) Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to unstarred 
question No. 284 on the 20th Septem­
ber, 195 1 regarding displaced Govern­
ment servants from Sind and N.W.F .P. 
9nd state whether it is a fact that the 
Sind Displaced Government Servants' 
Association was asked to send particu­
lars of those disolaccd Government 

servants who, according. to them, were 
holding higher posts in Pakistan and 
should be considered for gra_des II and 
III posts in the Re-organisation 
Scheme? 

(b) Have the Association sent any 
names and if so. when? 

I c) Wbat action has been taken in 
those cases? 

The Minister of Home Affairs and 
States (Dr. KatJu): (a) Yes. 

(b) Names were furnished on the 
16th January 1952 .  

(c) After verv careful considera­
tion of the claims of various cate­
gories of employees, the following 
provisions were made in an Office 
Memorandum dated the 20th Febru­
ary, 1952 by the Ministry of Home 
Affairs in regard to displaced Gov­
ernment servants:-

"(i) Permanent displaced Govern­
ment servants holding super­
visory posts in the Central 
Secretariat Service cadre 
who have not been included 
in any of the lists of approved 
candidates will nevertheless 
(as long as the Central 
Secretariat Service Selection 
Board consider them suitable 
for such posts) be allowed to 
continue in the posts held 
by them. They will be re­
numerated . either as Assis­
tant-in-charge or as Assis­
tant Superintendents accord­
ing as they hold posts of 
Assistant-in-Charge or those 
of Gazetted or non-Gazetted 
Superintendents. 

(ii) Other permanent displaced 
Government servants holding 
posts included in the Central 
Secretariat Service cadre will 
be accorded special consi­
deration if they fulfil the fol­
lowing conditions, namely-

(A) from the 22nd October, 
1943 or earlier they should 
have held posts in the 
Provincial Secretariat re­
garded as equivalent ·· for 
purposes of seniority to 
Assistants in the Central 
Secretariat; and 

(B) for a period ot not less 
than two years before 15th 
August, 1947, they should 
have held posts of Superin­
tendent or Head Assistant 
in Provincial Secretariat. 

The cases of such officers will be 
reported to the Central Secretariat 
Service Selectio� Board. If, on con-
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sideration of the record of such offi­
cers, the Board is of the ooinion that 
he should be given ooportunity to 
hold Section charge, the Boarri m3y 
arrange for his being given cfliciating 
�ppointment in Grade III as and 
when a vacancy arises." 

The case of officers covered by 
clause (ii) are being referred to the 
Central Secretariat Service Selection 
Board shortly. 

AWARD OF RED BLANKETS 

712. Shri Rlshang Keishlng: (a) Will 
the Minister of States be pleased to 
state whether it is a fact that the Bri­
tish pol.icy of awarding red blankets 
to the Tribal Chiefs of Manipur, after 
every three years, is being continued 
by the Government of India? 

(b) If so, what is the total number 
of red blankets last awarded and the 
total increased number of the same 
after the achiev-ement of Independence 
of the country?, 

(c) What are the rules regulating 
the awards of red blankets? 

(d) What is the amount spent for it 
and how is the expense met? 

(e) Did the Prime Minister award 
red blankets to the Tribal Chiefs dur­
ing his visit to Manipur; and if so, 
how many? 

The Minister of Home Affairs and 
States (Dr. Katju) : (a) The pre-In­
dependence policy of awarding red 

cloths to the tribal chiefs and khula­
kpas of Manipur after every three 
years is being continued. 

{b) The information is beini col­
lected from the Chief Commissioner, 
Manipur and will be laid on the Table 
of the House when received. 

(c) A copy of the rules is place<i · On 
the Table of the House. [See Appen­
dix VII, annexure No. 42.] 

(d) A sum of Rs. 971/ 13/- has been 
spent on the purchase of red blankets. 
The expenditure is met from Govern­
ment revenues and is included in the 
Deputy Commissioner's Budget. 

(e) The Prime Minister presented 
11 red blankets measuring 3 yard3 
each to some tribal people during his 
recent visit to Manipur. 

RECOGNISED TRIBES O!' MANIPUR 
713. Shri Rishang Kelshlng: Will the 

Minister of States be pleased to state: 

(a)  the number of recognised tribes 
of Maniour by the Constitution of 
India; 

(b) whether Government are aware 
that the nomination paper of Shri 
Thangkhai, v,:ho was reported to have 
belonged to the tribe of PAITE was 
rejected by the Chief Electoral Officer 
of Manipur on the ground that his 
tribe was m,. recognised by the Cons­
titution of India; 

(c) whether Government are aware 
tha I there are some such tribes in 
Manipur which do not belong to any 
recognised tribe by the Constitution; 
and 

(d) if so, what action Government 
propose to take in the matter? 

The Minister of Home Affairs and 
States (Dr. Katju ) :  (a) According to 
the Indian Constitution (Scheduled 
Tribes) (Part C States) Order, 1 951, 
the number of recognised tribes in 
Manipur is three viz. (1) Kukis (2) 
Lushais and (3) Nagas. 

(b) The nomination paper of Shri 
Thangkhai was rejected by the 
Returning Officer as on the candi­
date's own declaration he did not 
belong to . any of these three tribes. 

(c) No. 
( d) Does not arise. 

ARMY, NAVY AND AIR FORCE REGUL&­
:r!Ol'IB 

714. Shri Telkikar: Will the Minis­
ter of Defence be pleased to state: 

(a) whether it is a fact that the 
existing Army, Navy and Air Force 
Regulations. havin.lt'. become out of date 
partly by influx of time and partly 
due to Constitutional changes, are be­
ing revised; and 

(b) if so, how far the work is com­
pleted? 

The Deputy Minister of Defence 
(Sardar Majitlua):  (a) Yes, Sir. 

(b) Seventeen are under revision 
at present. Substantial progress has 
been made in the case of majority of 
these books. One book has ':Jeen 
practically completed and some 
others may also be completed by the 
middle of next year. 

SULPHUR 

715. Shri Vlswanatha Reddy: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state: 

(a) whether any deposits of Sul­
phur have been discovered during the 
last one or two years in India; 

(b) whether researches have been 
made to substitute Iron Pyrites in the 
place of Sulohur, esoe�ially. in the 
manufacture of Sulphuric Acid; and 
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(c) whether any deJ>Osits of Iron 
pyrites· containing a high percentage 
of Sulphur are available in India and 
if so. where? 

The Deputy Minister of Natural 
Resources and Scientific Research 
( Shri IL D. Malaviya): (a) Natural 

sulphur (brimstone) is not known. to 
occur in India. Deposits of pyrites, 
however. which is . a source of 
sulphur, have been located at a few 
places. 

(b) Pyrite bas been used success­
fully for the manufacture of sulphu0 

ric acid in this country and durmg 
the last one year quantities of pyrites 
obtained from the Am or deposits of 
Bihar have actually been supplied to 
the various Indian firms engaged in 
the manufacture of sulphuric acid. 

(c) A statement giving available 
information is laid on the Table of 
the House. 

. STATEMEJ\TT 

s. Location of the known Sulphur 
No. pyrite deposits io contents 

India 

(1) Amjor, Sahabad District, 
Bihar . . 40% to 46% 

(2) Tara Devi, near Simla . 16 · 96% to 
26 · 43% 

(3) Ingaladhal deposits, Mysore 20 · 81 % 
c4) Polur io North Arcot 

District, Madras . 25 % 
(5) Wynaad Deposits in Nil­

girl Distnct. Madras Very low 
Sulphur 
content. 

PoSTS HELD BY ScllEDtJLED CASTES 

716. Dr. Jatav-vir: Will the Mirus­
ter of Home Affairs be pleased to 
state: 

(a) the number of gazetted posts in 
different grades held by the members 
of the Scheduled Caite in the Central 
Secretariat during the years 1950, 
1951 and 1952 separately; 

(b) the number of the members . of 
the Scheduled Caste wbo were holdmg 
gazetted posts prior to the implemen­
tation of the Central Secretariat Re­
organization scheme and who were re­
verted to lower posts as a result of the 
scheme; 

(c) whether it ls a fact that these 
officers had l)i;,t earned any adverse re­
ports; and 

(d) what step,; Government propose· 
to take to include members of the· 
Scheduled Cas� adversely affected by 
� scheme in the cateaory of protect­
ed persopriel ?' 

The Deputy Minisier of HOIDe 
Affairs (Shri Datar) : (a) and (b) . The 
information is being collected and 
will be · laid on the Table of the 
Hoµse. 

(c) Information relating to the· 
confidential reports is treated as con­
fidential. 

1 d) Protection against reversion 
has been granted to officers satisfyjng 
certain criteria regardiog length of 
service in different grades. Scheduled 
Caste officers who satisfy these 
r.riteria are also eligible for this pro­
tection. No further extension of the 
orotection is contemplated. 

TRAVELLING AND DAILY ALLOWANCE TO 
HONORARY ASSISTANT RECRUITING 

0FFICEl,!.S 

717 . Sbrl K. C. Sodhia: (a) Will the 
Minister of Defence be pleased to 
state whether it is a fact that pay­
ment of travelling and daily allow­
ance to Honorary Assistant Recuiting 
Officers has been discontinued from 
1st January 1 952• 

(b) What is the total number of 
such officers at present? 

(c) Wt>at is the total number of paid 
Assistant Recruiting Officers at pre­
sent and what is their scale of salary? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes. The pay­
ment of travelling and daily allow 
ance to these personnel is made only 
during periods of war or periods of 
emergency when they are required to 
travel on recruiting duty which they 
are not required to do during peace . 
time. By discontinuing the allowances 
we have only reverted to peace time 
r.onditions. 

(b) 138. 

< c) 43. They are service officers of 
the rank of Caotain or equivalent 
rank and receive pay anrl allowances 
of their rank. 

lNCOM!I-TAX CASES 

718. Shri K. 0. Sodhia: (a) Will the 
Minister of � be Pleased to state 
the total number of cases dealt with 
by the income-tax officers during 1950-
51 and 1951-52? 

(b) How many of these were asses­
aed to lncorne-ta'.'CT 
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(e) What was the total nurnoe, ot 
income-tax officers working during 
those two years? 

'.Cd): What was the total number of 
appeals preferred during those years 
again.."t assessment? 

(e) What was the total number of 
appellate Assistant Commissioners 
working during these years? 

The Minister of Revenue and Ex­
penditure (Shri Tyagi):  (a) The total 
number of cases including arrears 
brought forward from the preceding 
years dealt with by Income-tax Offi­
cers during the years 1950-51 and 
1951-52 was 8,56,209 and 1 1 ,59,616 
resoectively. 

lb) The number assessed to income­
tax during 1950-51 and 1951-52 was 
4.72.4 19  and 6.13.915 respectively. 

(cl The total number of Income-tax 
Officers on duty in March 1951 and 
March 1952 was 776 and 880 res­
pectively. 

( d) Total number of appeals filed 
before the A;,p�llate Assistant Com­
missioners during the years 19i0-51 
anrl 1 95 1-52 was 66.910  and 74.140 
· · -�VIIU-

(e> The total number of Appellate 
Assistant Commissioners working dur­
ing these years was 58 and 66 respec-

tiv�v. , 
Beldars (UTrAR PRADESH) 

720. Shri M. L. Agrawal: (a) Will 
the . Minister of Home Affairs be pleas­
ed to state whether tqe Beldars of 
Uttar Pradesh. members of a Schedul­
ed Caste enumerated in Part VIII of 
the Constitution (Scheduled Castes) 
Order No. 19. dated 10th August 1950 in 
a resolution passed by their State Orga­
nisation Conference, have protested 
against their inclusion as a Scheduled 
Caste in the said Order. which they 
regard as derogatory to their self-res­
pect and high descent which they 
trace from the line of ancient Odra 
Raghavanshiya Kshattriyas? 

(b) Have they made a representa­
tion to Government to exclude them 
from the operation of the said Order? 

(c) Are Government contemplating 
any action under Article 341 of the 
Constitution? 

ThP. Denuty Minister of Home 
Affairs fShri Datar) : (a) and (bl . 
Yes. 

(cl Attention is invited to the 
reoJy 2iven to-day to parts (a) and (cl 
:6.f �rl Bheekha Bhai's Sta11'l!d 
question No. 1 2 1 1 . 

N.1.TIONAL TERRITORIAL .A10ff 

72L Shri Sanganna: (a) .Will the 
Minister of Defence be pleased to state­
the target strength of the National 
Territorial Army in each State ot 
India? 

(b) Has recruitment to this Army 
started and if so, when? 

( c) Will any allowance be given to­
the trainees of this Army? 

The Deputy Minister of Defence 
(Sardar Majithia): ( a) The Territorial: 
Army is recruited on a zonal basis and 

not State-wise. No targets are fixed 
for each State. The target for the 
country is 1 ,30,000. 

(b) Yes; in August 1949. 
(c) Yes, they get the same pay anct 

allowances during training as are ad0 

missible to the corresponding ranks of 
the Regular Army. 

LEGAL Am ORGANISATIONS 
722. Sllri B. S. Murthy: Will the 

Minister of Law be pleased to state: 
(a) the number of legal aid organi-· 

sations in India; 
(b) the contribution, if any, paid by 

the Central or State Governments; 
and 

(c) the nature of legal aid afforded· 
by these Organisations? 

The Minister of Law and Minority 
Affairs (Shri Biswas):  (a) to (c) .  The 
information is not available with .the 
Government of India. 
CONCESSION TO SoNS OF EX-SERVICEMEN 

7i;J. Prof. D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

( a) whether any concession in fee 
etc., in schools is allowed to the sons 
of ex-servicemen and servina soldiers 
drawing below Rs. 100/- as pension or 
salary; and 

(b) if no concession is allowed, are 
Government considering the allowing 
of such concessions in future? 

The Depnty Mb:tister of Defence 
(Sardar Majithla) : (a) Information 
relating to civil Public Schools in 
various States is not available. In 
the King George's Schools and Law­
rence Schools, certain concessions are 
allowed to sons of ex-Servicemen and 
serving soldiers drawing below Rs. 100 
;,,s pel)Sion of salary. They are: 

King George's Schools at Nowgonr, 
and A;mer: 

Only to per cent . . of the pay of serv­
ing or ,plinSion of ,ex-Servicemen is 
charg8<3 �. '.fees tor each child. In 
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addition, tliey pay only Rs. 1 1-1 1-0 
per child for the first year for clothing 
instead of Rs. 400 which is normally 

··charged. 
LawTence Schools at Lovedal.e and 

. SanawaT : 
Full remission Of fees is giYen. 
(b) Does not arise. 

REQUISITIONING OF GROUND SITES 

124, Shri Hem RaJ: (a) Will the 
·Minister of Defence be pleased to 
estate hew many ground sites for build­
. mg military camps during _�'?rld War 
11 were acquired or requisitioned by 
the Central Government in the Punjab 

.:State and on what conditions_? 

(b) How many of them have been 
·released to the owners and how many 
of them are being retained by Govern­

-ment or are being transferred to the 
'.'State Government? 

(c) Do Government propose to pay 
. =mpensa1ion for those which are be­
· ing retained by it or by the State 
· Government? 

· The Depty Miillster of Defence 
( Sardar MaJlthia): (a) 26 sites were 
requisUioned under Rules 75 A of the 

·1ate Defence of India Rules, 1939. 4 
sites were acquired under agreement 
with the land-owners. 

(b) Of the requisitioned �ites 7 
have been totally and 1 1  partially re­
stored to the owners. One Of the 4 
sites acquired by agreement has also · 
been restored to its owner. The re­
maining lands are being retained by 
the Government of India. 

(c) Yes, Sir, 

2-STROKE DIESEL ENGINE 

725. Shri Madiah Gowda: (a) Will 
· the Minister of Education be pleased 
· to state whether it is a fact t!1,at a 2-
stroke diesel engine has bE;Oen mvented 
in the Indian Institute of Sciences at 
Bangalore? 

(b) If so. what are its principal fea­
. tures and its advantages? 

(c) Is it constructed of local mate­
rials or foreign? 

( d) Who is the inventor? 
The Deputy Minister of Natural 

Resources and ScientiBe Research 
(Shri K: D. Malaviya) :  (a) Yes. 

(b) The required infonnation is 
'.furnished in the attached note. [See 
·Appendix · VII, annexure No. 43:] 

(c) All the component parts of the 
engine excepting the fuel injection 
part are constructed of indigenous 
materials. 

ld) The engine has been designed 
by Dr. Havemann, Head of the De­
partment oi Internal Combustion En­
gineering. 

WAR COMPENSATION (EXCESS PAYMENT) 

126. Shri R� Keishing: Will 
the Minister of Defence be pleased to 
state: 

(a) whether Government are aware 
tha_t excess oaY_ment of war • compen­
sation for certam persons in the Box 
area of Manipur has been made by the 
Claim Officers: 

(b) whether it is a fact that war­
rant for seizure of properties of those 
persons who received excess war com• 
pensation has been issued by the Gov• 
ernment of Manipur; and 

(c) if the answer to part (a) and 
(b) above be in tha affirmative what 
is the number of such cases and what 
is the actual amoun� involved? 

The Deputy Minister of Defence 
(Sardar Majithia): (a) to (c) . Some 
cases of overpayment have been re­
ported to Government but these re­
late to lands and buildings outside 
the Box area of Manipur. Warrants 
for at!achmel?,t and sale of property 
were issued m 39 of these cases in­
volving an amount of Rs. 39,789. 

FOREIGNERS IN INDIA 

:12.1. Shri N. P. Sinha: (a) Will the 
Mmister of Law be pleased to state 
how many foreigners died in Ind-ia in 
1951-52 leaving behind estates and 
moveable properties including cash­
balance . in Banks? 

(b) What was the value of the 
estates left and what amount in cash 
in total was left by the deceased? 

(c) How have the abovesaid proper­
ties been disposed of? 

(d) Are any claims pending? 

The Minister of Law and MiD.ority 
Affairs (Sbri Biswas): (a) to (d) . 
The information is not available with 
the Government of India. 

NATIONAL CADET COBpt!I 

728. Shrl Sanranna: Will the Minis­
ter of Defence be pleased to state: 

(a) the number of ilDlior officers of 
N.C.C. in the schools of each Stat.a 
of India; 
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(b) whether these officers are hold­
ing classes regularly; and 

(c) if so, what allowances are paid 
lo thew' 

The oeputy Minfster ot Defence 
(Sardar Majitbia): (a) A Statement 
is laid on the Table of the House. 
[See Appendix VII, annexure No. 
44.] 

(b)  Yes. 
(c) A Statement showing the pay 

and allowances of the ,Juniqr Division 
Officers of the National Cadet Corps 
is laid on the Table of the House. [See 
Appendix VII, annexure No. 45.] 

• EXCISE D'l1TY (CLOTH) 

729. Shri K. C. Sodbia: (a) Will the 
Minister of Finance be pleased to 
state the total amount of excise duty 
collected during 1950-51 and 1951-52 
from the manuiacture of (i) super­
fine (ii) fine and (iii) medium cloth? 

(b) What is the total realization 
from the same during the current year 
up-to-date? 

( c) Is the cloth exported given any 
rebate of this duty 7 

( d) Is .any export duty levied on 
cloth and if so. how much? 

The Minister of Revenue and Ex­
penditure (Sbri Tyagi): (a) Amounts 
of Central Ex'Cise duty collected on 
( i )  Superfine. (ii) .Fine and (iii) 
Medium cloth during 1'!)50-51 and 
1951-52 are as follows 

1950-51 1951-52 
(Rs.OOOi (Rs.000) 

Superfine. 3,68,53 6,80,25 
Fine. 3,37,64 5,62,41 
Medium. 2 ,08,36 3,32,62 
(b) The total realizations on Super­

fine. Fine and Medium cloth during 
the current year uo-to-date are as 
follows: ' 

Superfine 
Fine 
Medium 

1952-53 
(upto October) 

(Rs.000) 
2,08,29 
2,19,00 
2,38,40 

(c) Full rebate Of Central Excise 
duty is allowed on cloth exported out 
of India . 

(d) An export duty of 25 ner cent. 
ad valorem is levied on Medium and 
Coarse cloth exported out of India. 

MBow CA!m>NIBN'l 
730. Sbri N. L. JO!lhi: Will the · 

Minister of Defenee be pleased to­
ttate: 

(a)  whether · the water works at 
Mhow Cantonment is the property of 
the Cantonment Board; and 

(b) whether any agreement has 
been executed between Cantonment 
Board. Mhow and the Union G!)vern­
ment transferring the pr?perty m the 

- water works to the Union Govern­
ment? 

The Deputy Minister - of Defence 
(Sardar Majitbia): (a) With effect 

from 1-8-52 the Water Works have 
been taken over by the Government . 

(b) No legal document has been 
executed but the transfer was­
agreed to at a joint meeting of tl:\e 
Cantonment Board and Officers of · 
the Government of India. 

HAVILDAR CLERKS 

131 Shri Veeraswamy: Will the-
Minister of Defence be nleased to-­
state: 

(a) whether it has been decided by·_ 
Government to abolish the cadre of 
lfavildar clerks; 

(b) if the answer to part (a) above 
be in the a lll i rnative, what are the­
reasons; 

( c I the number of men as Havildar­
clerks affected by the abolition of the­
caJr� ; anJ 

(d) whether they w ill be absorbed' 
in any other cadres of e 1 1ual  rank? 

The Deputy Minister of Defence ­
(Sardar MaJitbia) : (a) No, Sir, 

(b) to (d) . Do not arise. 

SOLAR HEATERS 

732. Shri B. S. Murthy: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state: 

(a )  the royalty fixed by Government . 
for manufacturers of Solar Heaters; 

(b) whether any firms came forward 
to manufacture the same; and 

( c) the steps, if any, taken to manu­
facture and popularise Solar Heaters?· 

The Deputy Minister of Natural Re­
sources and Scientific Research ( Shri 
K. D. Malaviya): (a) A royalty of 
Rs. 3,/- for each �olar cooker market- -
ed has been fixed by the Council ot.· 
Scientific and Industrial Research. 
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(b) ·Yes, Sir. Ten firms showed 
interest in the initial stage_ 

( c) The Council of Scientific and 
Industrial Research has entrusted the 
popularisation ot the Solar cooker to 
the firm which has undertaken to 
-manufacture it. One more firm is 
'Shortly taking up the manufacture. 

ARMS AND AMMl1NrrIONS 

733. Shri Muniswamy: Will the 
·Minister of Defence be pleased to 
state: 

(a) the number of per�ons employed 
in all the Government arms and am­
munition manufacturing factories and 
industries in India; 

(b) the number of pay groups into 
which they are classified and the 
number of persons in each group; and 

(c) the medical and other facilities 
provided for them by Government and 
the amount spent in 1 949-50 and 1950-
51?  

The Deputy Minister of Defence 
(Sardar Ma;lithia) :  (a) It is not con­
sidered to be in the public interest to 

·give this information. 
(b) The main groups are : 
Gazetted Rs. 260 2,250 
Non-Gazetted Rs. 200 500 
Non-Industrial Rs. 30 250 
Industrial Rs. 30 185 
(c) Hospitals/Dispensaries are pro­

·vided at all the factories. All factory 
employees Rre entitled to medical 
treatment both as out-patients and in­
patients. Dietary charges are levied 
for cases of hospitalization. Em­
ployees' relatives are treated at fac­
tory hosoitals on payment. subject to 
availability of accommodation. 

Other facilities include Educational, 
Canteens, Recreational, Co-operative 
Stores and markets at most factory 
Estates. 

The expenditure on these facilities 
<luring 1949-50 and 1 950-51 was:· 

1 949-50 Rs. 10.98,602 
1950-51 Rs. 12 ,03,001 

INDIAN INSTITUTE OF TECHNOLOGY 
734. Shri N. B. Chowdhury: (a) Will 

-the Minister of Education be pleased to 
state whether the Government of India 
are aware that a number of professors 

· .of the Indian Institute of Technology 
ihave resigned their posts? 

(b) If so, what are the reasons for 
, . their resignations? 

(c) How many foreign professors 
have resigned? 

Cd) How many students are there at 
present in the Institute? 

The Deputy Minister of Natural 
�urces and ScienWlc Research 
( Shri K. D. Malaviya) : (a) It is not 
a fact that a number of professor� of 
the Indian Institute of Technology, 
Kharagpur have resigned their posts. 

(b) Does not arise. 
(c) One. 
(d) 492. 

MANGANESE 
735. Shri Ganpati Ram: Will the 

Minister of Natural Resources and 
Scientifi.c Research be pleased to state: 

(a) the position of India in man11a­
nese production as compared with 
other countries; 

(b) the average percE!htage of. con­
tents of Indian manganese ores m 1·e­
lation to that of other countries; 

(c) the percentage of annual in­
crease or decrease in exports since 
1946 and the quantity of home con­
sumption; and 

(d) what quantity is used for mak­
ing ferro-manganese ":nd the present 
export price per ton m relation to 
manganese ore? 

The Deputy Minister of Natural 
Resources and Sdentifi.c Research 
( Shri K D. Malaviya) : (a) to (d) .  
A state�ent giving the information 
available is laid or. the Table of the 
H�use. [See Appendix VII, annexure 
No. 46.] 

CRIMINAL TRIBES 

736. Shri Brohmo-Choudhury: (a) 
Will the Minister of Home Affairs be 
pleased to state which Tribes are 
termed as Criminal Tribes and what 
are their populations? 

(b) Who are the members of the 
Criminal Trites Welfare Board and 
what are the functions of this Boardi 

(c) What schemes have been present­
ed by this Board to Government 
up-to-date and what steps the Union 
Government have taken to implement 
them? 

The Mhaisier of Home Affairs and 
States (Dr. Katju) :  (a) With the 
repeal of the Criminal Tribes Act, 
1 924 and corresponding laws in States 
in India there are now no longer 
any trib�s termed as Criminal Tribes. 
The latest available information about 
the ex-Criminal Tribes - in India and 
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their numbers (3,487,597) is however 
given at pages 9 and 131-136 of the 
Report of the Criminal Tribes Act En­

.quiry Committee (1949-50) , ten copies 
of which were supplied to the Parlia­
ment Secretariat for being placed in 
the Library of the House for the use 
of Members. 

(b) The Criminal Tribes Welfare 
Board is a non-official body of the Ser­
vants of the People Society and Gov­
ernment have no exact information 
about its membership. Sl>rimati 
Rameshwari Nehru and Shri Sevak­
ram are respectively the Chair­
man and the Secretary of the Board. 
The Board was set up with a 
two-fold object viz., (i) to get 
the Criminal Tribes Act repealed and 
(ii) to start welfare work among the 
Criminal Tribes men. 

(c) I would invite the attention of 
the Member tc my reply of the 28th 
November. 1952 to parts lb) and (c/ 
of starred question No. 799. 

BORDER PATROL 

737. Shri N. L. Joshi: Will the Minis­
ter of States be pleased to state: 

(a)  the number of Reserve Armed 
Police utilized for border patrol in the 
year 1952 and for what period; 

(b) the number of Reserve Force 
lent to different States in-the country 
for maintenance of Law and Order 
<:luring the same period; and 

le)  how much contribution did Gov­
<!rnment receive for lending their 
Forces to the State Governments 
during this period? 

The Minister of Home Affairs and 
States (Dr. Katjn) : (a )  Presumably 
what the hon. Member has in mind is 
Central Reserve Police, which is unrler 
the administrative control of the 
Ministry of States. If so, the reply is 
as follows. 

January 686 
February 13 1  
March 387 
April 377 
May 595 
June 634 

.July 397 
August 39� 
September 420 
Octob_er :186 
November 576 
December 706 

(b)-

Bhopal 

January 
February 
March 
April 
May 
June 
July 
August . 
September 
October 
November 
December 

512 
1024 
754 624 
374 
576 
7 14 
722 
494 
238 
233 
290 

Vindhya Pra· 
desh 

139 255 
148 255 
133 252 
122 252 
1 18  256 
123 246 
124 138 
125 133 
128 138 
1 16  122 
I I3 120 
142 148 

Hyderabad Saurashtra Rajas than 

January 
February 
March 
April 
May 
June 
July 
August 
Sepember 
October 
November 
December 

n 8  
I I 9  

I I 8  
238 
251 
250 

264 

(c) A sum of Rs. 6,44,708/12/- is re­
coverable from the various Part b 
States on account of the cost of the 
detachments employed in those States 
upto the end of July 1952. Figures 
subsequent to the month of July are 
not yet available. 

As regards Part C States, no re­
coveries are being made since these 
States are Centrally Administered 
Areas and the expenditure on the Cen­
tral Reserve Police is also met by the 
Central Government. 

TOBACCO ExCISE DUTY 

738. Shri M. D. Joshi: Will the Min­
ister of Finance be pleased to state: 

''-'·� Ca) the object in keeping the rates 
of duty on bidi tobacco and chewing 
tobacco so widely different as annas 14 
and annas 6; 

(b) whether it is a fact that the 
Tobacco Merchants' Association had 
suggested to Government to keep one 
flat rate of duty on all kinds of tobacco, 
except cigarette tobacco; and 
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(c) if so, what action has been taken The Deputy Minister of Defence 
by Government in the matter? (Sardar MaJithia) :  (a) and (b). 

Presumably. the hon. Member wants The Minister of Revenue and Ex- to know whether the Punjab Govern-penditure (Shri Tyagi): (a) A ment has given rewards to personnel higher rat., of duty has been prescrib- domiciled in the Punjab on whom ed for varieties of tobac�o capable of gallantry decorations were conferred use for the manufacture of bidis, be- bv the Central Government. If so the cause such varieties fetch much answer is that about 300 cases. are higher prices in the market than varie- outstanding. tjes normally used only for chewing. 

(b) There are many tobacco as­
sociations in the different �ts of the 
country. some of which, representing 
bidi interests, have suggested. from 
time to time, the imposition of a flat 
rate of central excise duty on non-flue­
cured unmanufactured tobacco. 

( c) The suggestion was not consi­
dered feasible since a flat rate of speci­
fic duty on non-flue-cured unmanu­
factured tobacco. pitched high enough 
to produce the current annual tobac­
<'O revenue. would have imposed an 
uneven burden on the different sec­
tions of consumers; for reasons stated 
in the answer to part (a) of the ques­
tion. such a flat rate would be too low 
for bidi tobacco, and too high for 
other varieties. 

MIGRATION OF MUSLIMS FROM 
HYDERABAD 

739. Shri Krishnacharya Joshi: Will 
the Minister of States be pleased to 
state whether Muslims from Hyderabad 
are still migrating to Pakistan and if so 
what are the reasons therefor? 

The Minister of Home Affairs and 
States (Dr. Katju): The Government 
of India are not aware of any notice­
able migration of Muslims from 
Hyderab:ad to Pakistan. There are 
a few cases in which oersons who 
went to Pakistan on temporary visits 
without declaring their intention to 
settlP  d own there. have not returned 
to Hyderabad within the period of 
exo'ry of their "No objection to rP­
turn" oermits. The number nf such 
mie:rant� is negligible. 

GALLANTRY AWARDS 

740. Dr. Rama Rao: Will the Minis-
ter nf Defence be pleased to state 
whether all the gallantry awards ·sanc­
tioned by the Punjab Government 
during the World War II have be� 
granted to the decorees? 

(b) If not. how many have been 
granted? 

(c) What is the cause for the delay 
In the case of others? 

('d) When will they be granted the 
•ame? 

(c) and (d) , In accordance with the 
decision of the Punjab Partition Co_m­
mittee. payments of outstandmg 
awards sanctioned by the Joint Punjab 
Government in favour of decorees, if 
not paid before pa!tition. are to he · 
made bv the Governments of their 
new homes, the expenditure being 
borne jointly bv the Punjab < India� 
and Punjab (P) Governments. The 
lists of such decorees have been sulr 
mitted to the Partition Committee by 
the Punjab Government for their ap­
proval. That Committee have not yet 
accorded their appr:,val to the awards. 

EMPLOYEES OF CHAKLA 

741. Shri Dasaratha Deb: Will the 
Minister of States be pleased to state: 

(a) whether it is a fact that ninety 
per cent. of employees of Chakla still 
remain to be absorbed in the Govern­
ment service of Tripura: and 

lb) if so. what steos Government 
propose to take to give them relief? 

The M�r of Home Affairs and 
States (Dr. Katju): (a) and (b) .. MCJS! 
of the employees of Chakla Zammdari 
by the nature of their exoerience and 
qualifications are unsuitable _for 
absorotion in Government service. 
Nevertheless 83 persons out of about 
300 emoloyees of the Zamindari have 
been emolo;ved under the Gover�ment 
of Tripura and every endeavour 1s be­
ing made -to resettle thE; others, to thP 
maximum extent ooss1ble. A Com­
mittee with the District Magistrate l!S 
Chairman has been formed for this 
p.:rpose. Meanwhil,:,. the emnlovees 
have been offered retrenchment. con­
cessior,s and pay in lieu of notice of 
termination of their services. 

o1tfcc11fein 11i't �.rr 
IS� . l5IT � :  (�)  lfllT m'Q" 

ipift � � !!>'T <li'tT � f.,;- � 
� � � irrnr ii;- ac1f.:<11f.i<if !ITT" 

� � .r,n;f il;° m � il;- �  

� � irrnf � !ITT" f�;:ft -um 
.ft if ? 
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('l'I') � anf.:,of\141 � 
� itr.r rnr 'If.ft Iii � 1'i1' 
� � ll1m ml 'l'lfT 'IT ? 

( q') lf4'T � 11m' � ;l 
� � lliT f.;r;f 1'iTll'f OR � �  

� � � � ili'T � � "lffl  
t ? 

The Mialster of Home Maira and 
States (Dr. Katja) :  (a) and (b) .  No 
amount has so far been paid to the 
Madhya Bharat Government for the 
s�ific purpose of relief of Adit1asis. 
The Government of India have under 
Article 275 of the Constitution al(reed 
to a grant-in-aid of Rs. 15"36 lakhs to 
the Government of Madhya Bharat. Rs. 
1 lakh of this grant is intended for 
the deepening of wells and for the 
opening of new wells to give drinking 
water facilities in the scarcity areas 
the State. 

(c) No. The details will be receiv­
ed after the close of the year. 

GEOLOGICAL SURVEYS 

743. Shri Sanganna: Will the Minis­
ter of Natural Resources and Scientific 
Research be pleased to state: 

(a)  the number of surveys carried 
out by the Geological Survey of India 
1n each State -during the year 1951-52 ; 

(b) the number and the kind of re­
sources explored in each State during 
-the same period; and 

(c) the aggregate expenditure for 
the purpose for the same period? 

The Deputy Minister of Natural Re­
sources · and Scientific Research ( Shri 
K. D. Malaviya) : (a) to (c) . A state­
ment giving the information supplied 
by the Director, Geological Survey of 
India, is laid on the Table of the House. 
[See Appendix VII, annexure No. 47.] 
SCIENTIFIC DELEGATIONS SENT ABROAD 

'744. Dr. Amin: Will the Minister of 
Natural Resources and ScientUlc 
Research be pleased to state the amount 
of mone:, spent by Government on 
scientific delegations sent abroad 
during the years 1948, 1949, 1950 and 
11151? 

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malavlya) : The informa­
tion Is being collected and will be 
laid on the Table of the House as soon 
as possible. 

331 PSD 

MA!ru7ACTtJlll: or CITRIC ACID AJOI 
CALCIUJi4 GLUCOMATE 

'145. Dr. Amin: Will the Minister of 
Natural Besourees uul ScleaWle a. 
search be pleased to state: 

(a) whether any firm has e:q,loited 
ccmmerciaUy the process passed on by 
the National Chemical Laborato17, 
Poona for the manufacture of (I) 
Citric Acid (ii) Calcium Gluconate; 

(b) if the answer to part (a) above 
be in the affirmative, the names ot the 
firms who have undertaken their 
manufacture; and 

(c) whether Government are aware 
that Calcium Gluconate is manufa«>­
tured on a pilot plant scale by some 
of the Indian manufacturers without 
utilisation of the process developed by 
the National Chemical Laboratory! 

The Deputy Minister of Natani 
Resources and Scientific Research 
(Shri K. D. Malaviya):  (a) and (b) . 
The Council of Scientific and Indus­
trial Research are in contact with 
Messrs. Worli Chemical Works Ltd .• 
Bombay for the release of the pro­
cesses developed by the National 
Chemical Laboratory for the manuhc­
ture of Citric Acid and Calcium Glu­
conate but the matter has not yet been 
finalised. 

(c) The Director, National Chemi­
cal Laboratory reports that to the 
best of his knowledge no ca!clum 
gluconate is manufactured In India 
by the_ process developed in the N atio­
nal Chem ical L2boratory or by any 
other process. 

EXTENSION OF AGE-LIMIT 

746. Shri Sinhasan Singh: Will the 
Minister of Home Affairs be pleased 
to refer to the answer to starred quea­
tion No. 530 given on the 20th Novem­
ber, 1952 and state: 

(a) the names of deoartments where 
the 175 Gazetted Officers were given 
extension of their age limit for retire­
ment in the years 1 948 to 1952 together 
with the reasons; 

(b) the number of already retired 
officers who have been re-employed 
with the names of their new offices 
and emoluments, besides their pen­
sions; and 

(c) whether there have been any 
complaints lodged against the re-em­
ployment of any of these officers 
during their tenure of office? 

The Deputy Minister of Home 
Affairs (Shri Datar) : (a) I place ,. 
atatement on the Table of the Houa 
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giving the requi:r.ed infermation. [See 
Appendix VII, annexure No. 48.] 

(b) and (c) . The details asked for 
are not readily available and the time 
and labour expended on their collec­
tion would not be commensurate with 
the results. 

ANCIBNT MONUMENTS 
74 7. Shri Bhakta Da.rshall: Will the 

Minister of Education be pleased to 
state: 

(a) the number of ancient protected 
monuments in the five hill districts o1 
Uttar Pradesh, namely, Dehra Dun, 
Tehri-Garhwal, Garhwal, Almora and 
Naini Tai; and 

(b) whether any more monuments 
from these places are proposed to be 
taken over by the Archaeological De­
partment and if so, what are their 
details? 

The Deputy Minister of Na&ural 
Besomees and Scientific Research 
( Shri K. D. Malaviya) : (a) The in­
formation is as follows: 

Distriot 

Almora 
Debra Dun 
Garhw.al 
llani-Tal 

Ne,. of ancient protected 
D\ODaments. 

23 
4 
5 
1 

Tehri-Garbwal 

Cb) No, Sir. 
NATIONAL SAVINGS CERTIFICATES 

748. Shri Bhakta Darshan: Will the 
Minister of Finance be pleased to state: 

(a) whether the Authorised Agency 
system for the sale of National Savings 
Certificates has been a success in the 
States where it has been introduced; 
and 

(b) whether it is proposed to extend 
this system to tbe remaining States 
also ? 

The Minister of Finance (Shri C. D. 
Deshmukh):  (a) and (b) . The results 
of the experiment in the three States 
where the system is being tried are 
yet to be assessed and a decision about 
Its continuance or extension can be 
taken only after this is done. The 
States concerned will shortly be ask­
.ed to express an opinion. 

Ex-SERVICEMEN'S POST-WAR Rl!CO'lf­
srRUCTJON Ft7ND 

'749. Shri � Danllu: wm the 
Minister of Deleue be pleased to state: 

(a) what are the powers of the Gov­
emment of India of superintendence 
and control over the State Committees 
of the ex-Servicemen's Post-War Re­
construction Fund; 

(b) if so, how these powers are be­
ini: actually utilised; 

( c) the constitution of the State 
Committees; and 

( d) whether there is a proposal to 
associate Members of Parliament, re­
presenting the States, with those Com­
mittees? 

The Deputy Minister of Defellee 
(Sardar Majithia): (a) The Govern­
ment of India have no powers of con­
trol and superintendence over the 
State Committees. 

(b) Does not arise. 
(c) The State Committee consists 

at-
( i) Governor 

chairman 
capacity; 

or Rajpramukh as 
in his personal 

(ii) three members nominated by 
the chairman; and the 

(iii) fourth by the Commander-lo­
Chief of the army. 

(d) No, Sir. It is entirely at the 
discretion of the chairman to nomi­
nate any member including an M.P. on 
the Committee. 

INDIAN ARMY HEADQUARTERS (EAST 
PuNJAB AREA) 

750. Shrimati Benn Clllakranritr. 
(a) Will the Minister of Defence be 
pleased to state how many persons 
have so far been recruited for Defence 
Services through the Employment Ex­
changes at Indian Army Headquarters 
in the East Punjab Area? 

(b) Have there been any cases of 
t'ismissals due to political reasons? 

The Deputy Minister of Defence 
(Sardar Majithla) : (a) Information 
is being collected and will be laid 
on the Table of the House in due 
course. 

(b) No. 

411ci1ttftoN.1 � wit � 

'9'-\,. � !mo ""o fift :  {"1) 

ffl �· IP-ft lit ;mm itl' � 
"""' ftl,;, t" �. t \ "" t 'ff lti'Pf­

� � (� �) 
, � crn ;;r;i- ili  � �. 
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f'f'3!T �f'ifit oirr iqrq-'lff anf� llil' 
mr f� ,,tt am: �  .- m ffi  
� � T<{ ffi ffi � � vft ? 

( .. ) � � fit;a.J l!';ft ( '3'i 
� <l'lT � � �) t � 
� 'f'.TT � ef'1o1Tli i;rrca- �· ? 

· (;r) {'T i:ff.rq) ii; �M' '!� � 
f.t;a,r �r � o5'lT � t f-.r-f 'l>l' 
.�f.Rr +!"'TT 'l>T f.,"'°r {;;0'r <n: f.nh: 

i ? 

The Minist�r of Home Affair� an4 
.Stal.es (Ur. Katju/ : The information is 
being collected and will be laid on the 

Table of the House in due course. 

.BACKWARD CLASSES SCHOLARSHIPS 

752. Shri Boovaraghasam:,: (a) Will 
the Minister of Edu�ation be pleased 
to state how many students of the 
Backward Classes of Madras State 
have applied for Scholarships to the 
Central Government and how man:, of 

them were given scholarships during 
the current year? 

(b) What is the polic:, adopted in 
vanting scholarships to the candi­
�tes? 

The Depnt:, Minister of Natural 
aesomees and Scientiftc Research 
(Shrl K. D. Malavi:,a):  (a) 2676 
students from Madras of the Back­
ward Classes wliich !rrm includes 
'Scheduled Castes, Scheduled Tribes 
and Other Backward Classes applied 
for Central Scholarships :ind 1068 from 
.amongst them have been given schc'.ar­
.ships for the year 1952-53. 

(b) A copy of the Regulations re­
lating to these scholarships which con­

ialn the ba�is of selection was placed 
.on the Table of the House on 25.6.1952 
:In reply t<> !':t9rr..,\ Qn<>st;,:m N<J. 1168. 

SCHOLARSHIPS TO SCHEDULED TRmES 
753. Shrl Rishang Kelshlng: Will the 

}.l;inister of Education be pleased to 
,state what is the number of applications 
received from students belonging to 
'Scheduled Tribes- of Assam, Tripura 
and Manipur for higher education In 
�alleges and universities of India and 
the number of students awarded scho­
larships during 1952-53? 

The Dt>pat:, Minister 11f Natural Re­
-rees and Sclenffllc Beaearda (Shrl 

K. D. Malavi:,a): Number of app.._ 
.tions received .. . . . . 355 

Number o! scholarships awuded 
. . . . . .  334 

RANDON PLANT 

753-A. Shrimati Kenu Chakravmflr. 
(a) Will the Minister of Natural � 
SDurees a.ad Scielltiftc Research be 
pleased to state whether a · randoa 
plant bas been set up in the Inst>tute 
for nuclear physics? 

(b) What will be the uses of this 
plant for medicine? 

( c) Will attempts be made for the 
setting up of similar plants in oths­
parts o! the country? 

The Deput:, Minister of Natura.I Be­
s•m�ee5 :md Scientific Research ( 8bd 
K. D. Malaviya): (a) The hon Me.. 
her is presumably 1·eferring to tbe 
Radium-Beryllium Neutron Soune 
which has been set up in the Institute 
of Nuclear Physics, Calcutta. ThJS is 
almost a standard equipment fu a -
clear science laboratory. 

(b) The instrument is used fur -
perimental work in nuclear science 
ancl not !or work connected with ,__ 
di cal research. 

<c) A neutron source is also avail­
able in the Tata Institute of Funda­
mental Research, Bombay. 

WAR COMPENSATION 

753-B. Shri Bish.an& Keishblc: �) 
Will the Minister of Defence be p1-
ed to state whether Government � 
India have finally decided to pay war 
compensation to the people of the 
A.R.M. areas of Manipur mo,tly t.... 
bal 'people whose properties and 
houses were destroyed as a resUJ.t; of 
the operation of the Scorched Earth 
Policy of the Allied Forces? 

(b) If the reply to µart (a) aboYe 
be in the affirmative, what eDC1 
amount is going to be paid as War 
Compensation? 

(c )  When the payment r,f th.e s3me 
is likely to take place? 

(d) Is it a fact that Governmeat al 
India have instructed the Government 
of Manipur to deduct the sum already 
received by the people just after the 
war from the authorities of the A.R.lll.. 
as relief from the amount to be paid 
by the Government of India as 'War 
Compensation? 

The Depot:, Minister of D� 
(Sardar MaJlthla): (a) to (d). Dum,c 
the last World War this ::area was tbe 
scene of operations and both mo.,.._ 
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able and immovable properties were � to loss or damage by -....:u forces. With a view pri-maril.T to rehabilitating the resi­tlents of. the war damaged areas, an �rganuation known as the Assam Beli_ef �eas�s. was set up; this or­aamsation distr1bu tee! l'elief in cash -d kind in the Naga Hills at a cost • Rs. 2 crores but this ,lisbur3ement - not b� on a';IY detailed assesii-111e1;1t .ot claims, particularly in relation to unmovable property. Since then �ous representations have been re­
�ved that the relief administered by 
1bis organisation was inadequate It is .Clbviously impossible, after the · lapse et s� many years, meticulously to de-
111!nnme the amount of compensation 
in the normal way. Government felt, 
bowever. that some further measure, 
to assist people in this area were called 
for and have accordini:ly decided to 
make payments to the residents of 
A.R.M. areas of Manipur State whose 
immovable properties were subjected 
to. loss or damage by the allied forces 
during the last war, in accordance with 
rules similar to those adopted in the 
State of Assam. In tl'le assessment of 
compensation the amount of relief 

.noceived from the ·Assam Relief Mea­
.ures organisation will be taken into 
account. Payments are likely to com­
mence by January 1953. Although the 
responsibility for disbursement will be 
that of the Chief Commissioner, a 
mtable provision is being ·made for 
representatives of local public opinion 
to assist in this task. 

I.A.S. AND I.P.S. 
753-C. Shri Thimmaiah: (a) Will 

the Minister of Home Affairs be pleas­
ed to state how many officers have 
been taken to I.A.S. and I.P.S. from 
each State during the years 195 1 and 
11152? 

(.b) How many of them belong t{) 
Scheduled Caste (State-wise) ?  

The Minister of Home .\ffairs and 
states <Dr. Katju) : (a) .\pp�intments 
to the Indian Administrative Service 
are made by open competition <.'n an 
All India basis and irrespective of the 
State of domicile of the c:indidates. 
No information regarding the States 
of origin of the persons :,ppointed to 

·the Indian Administrative Servi-oe is 
therefore mainhined . ,.ppolnt:ncnts 

. t.o. the Indian Police Service are also 
rnade by open competition but, f s far 
a& possible. on a regional basis. Infor­
mation regarding the States of origin 

. of the Indian Police Service c, ,ndida­
teo, Is therefore available and is given 
in the statement laid on the Table [Se� 
Appendix VII, annexure No. 49.] 

(b) Indian Administi"ative Service­
....,; Indian Police Service-nil. 

U.N. TECHNICAL Am PROGMMID:. 
'753-D. Shri Bogawat: Will the Min­

ister of Finance be pleased to state 
how .many nations have contribute4 
towaros U .N. Technical aid programme 
for under-developed countries! 

The Minister of Fina.nee (Shri C. D. 
Deshmalth) :  The number "f natloa& 
who have contributed is 62. 
PtlNJAB UNIVERSITY (FJ:NAKCIAL ASSIS­

TANCE) 
'753-a. Prof. D. C. Sharma: Will th. 

Minister of Education be pleased tit· 
state whether the Punjab University 
has requested the Government of 
India for financial assistance! 

The Deputy Minister of Natural � 
aoun,es and Scientifl.c Research ( Shri 
K. D. Malaviya) : In connection witk 
the Five Year Plan for the development 
of higher education, the Punjab Uni­
versity has asked the Govern,nent of 
India in the Ministry of Education for 
a rehabilitation grant. without specify­
ing the amount required. 'I'he Univer­
sity was informed that a rehabilitation 
grant concerned the Ministry of Re-­
habilitation and that if the U nive,sity 
had any schemes for the Five Ye&r 
Plan they may be submitted with de­
tails. No reply has so far oeen receiv­
ed. 

ADVANCEMENT OF EDUCATION 

753-F. Dr. · Amin: (a) Will the Min­
ister of Education be pleased to state 
whether any other officers of his Min­
istry except the Secretary were sent 
abroad for advancement of education 
and scientific research after 1 5th 
August, 1947? 

(b) If the answer to part (a) above 
be in the affirmative, the number of 
such officers, the number of trips 
made, the duration of each trip and 
the expenses incurred by the Govern� 
ment of India on each of these trips? 

(c) Do Government propose to lay 
on the Table of the House the reports, 
if any, submitted by these officers? 

The Deputy Mlnisrer of Natural Be­
snurces and Scientific Research (Shrf 
K. D. Malavlya) :  (a) None. 

(b) and (c) .  Do not arise. 

CALCUTTA COLLECTORATE OF CENTRAL 
EXCISE 

753-G. Shrl H. N. MukerJee: Will the 
Minister · of Finance be pleased to 
state: 

(a) whether it is a fact that several 
hundred employees of the Calet:tta 
Colle<?torate of Central Excise have 
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not been confirmed . in their posts 
though order, in that behalf were 
passed by Government in 1949 and 
1950; and 

(b) whether in the said Collectorate 
a number of employees are not getting 
the usual in.cremen t of pay or arrears 
of increment due, · on account · of delay 
in the issue of orders in that regard? 

The Minisier of Reve•ue and Ex­
penditure (Shri Tya.g:i): Ca) It is a 
fact that some non-gazetted employees 
of the Central Excise Collectorate, 
Calcutta, have not been confirmed in 
the existing permanent post,. This is 
due. to the tact that certain pre-requi­
site formalities in their cases have not 
yet been completed. 

(b)  It is possible that in consequence 
of delay in confirmation the incre­
ments in the case of some members 
of the staff may have been postponed 
by a period equal to the le,;ve on 
average pay taken by each 11p to April 
1952 ; but the position has been rectifi­
�d by the orders issued by the Cov­
t'rnment or Inrlia in April l '. J .)2 :  ac­
cording to wh ich the period i : f  ltave 
on average pay taken by a temporary 
Government servant is �llowed to 
count for increments under certain 
specified conditions, with effect from 
the date of issue of those orders . 

BRAHMA SABHA, MANIPUll 

753-H. Shri L. J. Singh: Will the 
Minister of States be pleased to state: 

(a) whether the Goverament of 
India have recognised the Brahma 
Sabha of Manipur as the relieious head 
of the State; 

(b) if so, what the functions and 
the authorities of that body are; 

( c) if not, whether Government are 
aware of the fact that this body has 
established authorities an.cl used to 
issue formal summons to the citizens 
of Manipur with the result that in the 
event of non-acceptance of such sum­
mons or failure to attend the Brahma 
Sabha, the people concerned were pub­
licly declared as un-touchables or out­
castes in a public notification; and 

(d) what stePs Government propose 
to take in the matter? 

The Minister of Home Affairs and 
States (Dr. Katjll): (a) to (d) . ;nfor­
mation is being collected and w,U be 
laid on the Table of the House as soon 
as it is received. 
331 PSD 

STATUTORY AND NON-STATUTORY BODIES 
(MINISTRY OF DEFENCE) 

753-I. Shri S. N .. Das: Will the Min­
ister of Defence be pleased to refer 
to the answer given to unstarred ques­
tion No. 30 of 12th September, 1951 
and state; 

(a) the names of such ad hoc com­
mittees as have since finished their 
work and have submitted their reports 
giving the dates of submission of their 
reports; and 

(b) the names of such bodies of a 
permanent nature and of advisoi;y 
character that have been dissolved 
during the period? 

The Deputy Minisller of Defence 
(Sardar Majithia): (a) and (b) . The 
Central Committee on Cantonments 
and the Labour Committee of Enquiry 
have fini,hed their work and submit­
ted their reports on the 15th Novem­
ber, 1951 and the 20th September. 
1952, rewectively. Apart �om these 
Committees. no other bodies listed in 
the statements laid in answer to Un­
starred Question No. 230 of the l!:th 
September 1951 have since been dis­
solved. 

DANCES ON REPUBLIC DAT 

753-J. Shri L. J. Singh: Will the Min­
ister of Defence be pleased to state: 

(a) whether it is a fact that Indian 
dances from different parts of India 
are going to be staged in Delhi on 
the coming Republic Day, January 26, 
1 953; and 

(b) if the answer to part (a) above 
be in the affirmative, the States that 
are · going to participate? 

The Deputy Minister et Defeace 
(Sanlar Majithia) :  (a) It is proposed 
to have a display of folk dances in 
connection with the Republic Day Ce­
lebrations. 

(b) Assam, Bihar, Bombay, Saurash­
tra. Orissa, Uttar Pradesh, Punjab, 
West Bengal, Hyderabad, Madhya 
Bharat. PEPSU, Rajasthan, llimachal 
Pradesh, and Manipur. 
SCHEDULED TRIBES STUDENTS 

ABROAD 
SENT ' 

753-K. Shri Deogam: Will the Minis­
ter of Education be pleased to state: 

(a) whether the Government of 
India have sent abroad students be­
longing to Scheduled Tribes for any 
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special studies during the' period from 
1949 to 1951; , 

(b) the number of Scheduled Tribes 
students sent during this period; 

(c) the amount spent by Govern­
ment on them; and 

(d) the subject or subjects of their 
study? 

The Deputy Mhlls&er of Naaaral Ile­
' IIOUri!e!i  ud SclellWlc 8-areh (Sbri 

E: D. Malavlya): (a) No. 
(b) to (d) .  Do not arise. 

OFFICERS OPTING POil mu 

'753-L. Shrl Gidwani: Will the Mio­
lster of Home Affairs be pleased to 
state whether any Central Government 
officers who had finally opted for ser­
vice in India have left for Pakistan? 

'l'lae Mllllster of Home AJraJn aad 
States (Or. Katja) :  The answer ls In 
the afflmative. Exact fl.gures are not 
available but tllere were about 1200 
such cuea 
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HOUSE OF THE PEOPLE
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The House met at Ten of the Clock

[Mr. Deputy-Speaker in the Chair] 

QUESTIONS AND ANSWERS 

{See Part I)

11 A.M.

MOTIONS FOR ADJOURNMENT 

Death of Potti Sriramulu

Mr. Deputy-Speaker: 1 have riiceiv- 
ed a short notice  question and two 
adjournment motions  relating to the 
death of Potti  Sriramulu in Andhra. 
Has the hon.  Prime Minister to  fay 
anything in this matter?

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 
Nehru): Sir, all of us, I am sure, will 
deeply regret̂ this ultimate consumma­
tion, in death, of the fast undertaken 
by Sriramulu. That is a matter entire­
ly apart from what political views one 
may hold about it or what differences 
one  may have on the subject.  Any 
person who is prepared to inflict suf­
fering  on himself  for  some  cause 
which he espouses is entitled to res­
pect so far as that matter is concern­
ed, although, as the House well knows, 
we  have expressed  our opinion  on 
various occasions  about the extreme 
undesirability of adopting that course 
for furthering any cause.  I will not 
go into that now.

But, ‘ in regard  to the matter  for 
which this fast was undertaken, that 
is to say, the  constitution of a sepa­
rate Andhra State,  only a few days 
back, I had occasion to say something 
in the other House  and to make the 
position of the Government clear.  I 
am glad that on the whole what I said 
on that occasion has met with a fairly
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considerable measure of public appro­
val. I cannot say  that every one has 
agreed to it; I am not sure of that. But, 
anyhow, I think, many people i:iteres- 
ted in the cause of the Andhra State 
have recognised  that we are earnest 
and serious about this matter nud that 
we are perfectly prepared to go ahead 
with it on the conditions laid c?ov/'n In 
a report that was published some two 
and a half years ago,  called the Lin­
guistic  Provinces Report  or  shortly 
known as the JVP Report. The Report 
was not a Government  official docu­
ment. It was issued by a Committee of 
the National Congress.  But the Com 
mittee consisted of some eminent Mem 
bers like Sardar Patel, of the Govern­
ment at the time, and they went into 
this question.  I am only referring to 
the Andhra State question, not others 
at the present time, in some detail and 
I am only repeating what I said in the 
Council that we v/ere  perfectly pre­
pared to proceed  as early as l ossible 
on that basis.  I would not again go 
into details.  But, the basis essenti­
ally was that steps should be taken to 
constitute an Andhra State in regard 
to  the  unchallenged,  uncontested 
Telugu areas of the Madras province, 
and it being clearly understood that the 
city  of Madras was not included  in 
this. Because, if we take a matter for 
acute controversy right at the beginn­
ing,  then,  you cannot go far to the 
settlement of the question.  That is 
what I said then.

Some  other suggestions have  also 
been  made vaguely  about  Madras 
being separated entirely from either 
major province and constituted into a 
separate small State,  called a Chief 
Commissioner’s State.  In regard  to 
that also, in the JVP Report something 
is said and we entirely agreed that 
that would be unfortunate and bad for 
Madras as well as for others. However, 
the  position as I said then  remains 
and in fact, since I made that state­
ment, we have been trying to pursue 
this  matter and it is possible and  I 
hope probable that some steps would 
be  taken which might lead to  more
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formal steps later on. Some such steps 
may be taken fairly soon.

I  must express  my deep  regret 
again that a matter of this kind should 
have become rather entangled with the 
self sacrifice of this  gentleman Mr. 
Sriramulu and should  have thus got 
rather  entangled also with a  highly 
emotional approach  to this question 
which  is a  difficult  question,  and 
which, all of us in this House natural­
ly  wish to resolve  in a manner  as 
satisfactory as possible to all the par­
ties concerned.

Dr.  S.  P.  l̂ookerjee  (Calcutta- 
South-East): May I suggest the sen­
timents of sorrow  and sympathy ex­
pressed by the Prime Minister may be 
conveyed  to  the  members  of  the 
bereaved fjimily, and be endorsed by 
the House,  by standing for a minute 
in silence?

Shri Jawaharlal Nehru:  May I say
something. Sir? I agree that the senti­
ments may be conveyed. In regard to 
the other part of the proposition irade 
by hon. Member, I would only submit 
that we have certain conventions and 
rules which we have followed. As far 
as I know, all the time,  this is done 
only  in regard to  Members of  the 
House,  regardless of politics, old  or 
new.  It would be a precedent which 
may bring us into difficulties in future 
if we begin to pick and choose.  The 
only exception  that I am aware was 
Mahatma Gandhi’s  case and I think 
that that stands on its own special foot­
ing.  Without meaning the  slightest 
disrespect to any individual,  I would 
submit that it would  be a precedent 
which would create difficulties in the 
future.

Mr. Depaty-Speaker:  It is  highly
regrettable that the last event should 
have occurred and  Sriramulu could 
not have been saved.  He could have 
been easily persuaded  to break his 
fast after the statement of the hon. 
Prime Minister.  Anyhow, he died a 
martjrr to the cause and I hope that 
his soul wHl rest in peace.

As regards conveying the message, 
certainly that would be done. As the 
hon. Prime Minister has observed, I 
do not want to create  a precedent 
which may involve us in difficulty in 
the future.  Our sympathies j?o forth 
to the departed soul and we hope he 
will be there in peace.

I do not want to  allow any more 
discussion.  I have not admitted this 
question  and the adjournment  mo­
tions: in view of the Statement made 
by the hon. Prime Minister that soon

steps will be taken and will be pur­
sue later,  I think all discussion oa 
this matter must cease now.

Shri H. N. Mukerjee: (Calcutta 
North-East): Should not we, in defer­
ence to the agony of the Andhra peo­
ple, not stand on ceremony and break 
a minor convention and make a ges­
ture of our sympathy for the Andhra 
people, Sir?

Mr. Deputy-Speaker: Expression of 
sympathy  is enough.  I think  that 
could be done in a number of ways. 
Expression of sympathy is there. I will 
convey the sentiments of the House to 
the members of the bereaved family.

The House will now proceed......

Dr. Lanka Sundaram  (Visakhapat- 
nam): May I have your permission to 
say a word..........

Some Hon. Members: No, no.

Dr. Lanka Sundaram:  I am  not
making any demonstration......

Mr. Deputy-Speaker:  I wanted to
treat this matter as closed. Enough has 
been said on this matter.

Dr. S. P. Mookerjee:  There is an­
other aspect of the  Prime Minister’s 
statement. He did not refer only to the 
sad death that has taken place. He re­
ferred only to certain aspects of the 
question, and to the merits of the case. 
I thought today was not the occasion 
when  we should discuss these  mat­
ters.  Shall we get  an opportunity of 
discussing that aspect of the question 
some day: that is,  the point of view 
expressed by the Prime Minister and 
the action to be taken in future? If I 
may just remind  the Prime Minister 
of  a similar case in this  particular 
House when Shri Jatin Das died after 
65 days hunger strike  in the Lahore 
Jail in 1929, on 14th September, U)29, 
the  then Leader  of the  Opposition 
Pandit Motilal Nehru brought up this 
question before the House.  Two or 
three  questions he put to the  then 
Home Minister. He said:

“For days and  days the r.ews 
came that his life was ebbing away 
and that any  moment he might 
breathe his last. The newc /'ame 
that  there were  hunger-strikers 
who were in a precarious condi­
tion. What were the Government 
doing all the time? It is said. Sir, 
that Nero fiddled While Rome was 
burning. Our benign Government 
has gone one better than Nero. It 
has fiddled on the  death-bed of 
this young man.”

Mr. Deputy-Speaker: I thought the 
hon. Member was quoting a precedent
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for such practice  even in respect of 
persons who are not Members of the 
House,  who have given away  their 
lives for a holy cause or a good cause. 
I was waiting to see if there was any 
precedent.

Dr. S. P. Mookerjee: I was referring 
to one aspect of the matter which the 
Prime  Minister stated in his  state­
ment......(interruption). You will just
hear me, Sir.  If the Prime Minister 
referred only to the matter of death, 
there would have been no occasion for 
my making any remark at all,  but 
along with that sentiment, he went on 
dealing with the steps which Govern­
ment have taken to prevent this catas­
trophe taking place.  I am saying a 
similar situation arose in 1929 when 
due  to the delay on the part of  the 
Government in taking action, it resul­
ted in the death of Jatin Das. Will we 
have an opportunity of discussing this 
matter early?̂

Mr. Deputy-Speaker: I think it has 
been started with  the due solemnity 
that the occasion requires. Let us not 
mar this occasion with any controversy 
over this matter. As I understand from 
the Prime Minister’s speech, very soon 
some steps will be taken, and the mat­
ter will be pursued.

Dr. S. P. Mookerjee: What steps?

Mr. Deputy-Speaker: Now it is not
the occasion to ask for those steps.

Shri Nambiar (Mayuram):  Even
after the death  if it is not the crca- 
sion. when is the occasion?

Mr. Deputy-Speaker: And, there­
fore, I have not admitted  either the 
short notice question or the adjourn­
ment motions. I do not propose to ad­
mit them in view  of the statement 
made by the'Prime Minister today.

Dr. Lanka Sundaram: We, Andhra
Members,  have a special responsibi­
lity on this occasion. (Interruption,) 
We desire to withdraw from the House 
with the deepest regret.

Dr. S. P. Mookerjee: We would like 
to go out.

Mr. Deputy-Speakerr The  House 
will now proceed with other matters.

Shri Raghuramaiah (Tenali):  In
view of the grave situation in Andhra 
I welcome the statement made by the 
Prime Minister that  very soon steps 
will be taken for the formation of the 
Andhra province and I would like to 
place on record our deep gratitude for 
it.

MESSAGES FROM THE COUNCIL 
OF STATES

Mr. Deputy-Speaker:
read the message.

Secretary to

Secretary: Sir. I have to report the 
following two messages received from 
the Secretary of the Council of States:

(1) “In accordance with the pro­
visions of rule 125 of the Rules of 
Procedure and Conduct of Busi­
ness in the Council of States, I am 
directed to inform  the House of 
the People  that the  Council of 
States, at its silting held on ihe 
13th December, 1952, agreed with­
out any amendment  to the West 
Bengal Evacuee Property (Tripura 
Amendment) Bill, 1952, which was 
passed by the House of the People 
at  its sitting held  on the  27th 
November, 1952.”

(2) “In accordance with the pro­
visions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Council of States, I am dir­
ected to inform the House of the 
People that the Council of States, 
at its  sitting held on the  13th 
December, 1952,  agreed without 
any amendment to the Influx from 
Pakistan (Control) Repealing Bill, 
1952,  which was passed by  the 
House of the People at its sitting 
held on the 6th December, 1952.”

RESOLUTION RE. FIVE YEAR 
PLAN—conid.

Mr. Deputy-Speaker: The  House
will now proceed with the further con­
sideration of the following Resolution 
moved by Shri Jawaharlal  Nehru on 
the 15th December:

“This House records its general 
approval of the principles, objec­
tives and programme of develop­
ment contained in the Five Year 
Plan as prepared by the Planning 
Commission/*

Some  amendments  were  trbled 
yesterday.  Those amendments  were 
moved.  I said yesterday at J2 O’clock 
when the motion was moved and when 
the first amendment  was read out 
to  the House, that I will  not  allow 
any  more amendments  to come  in 
after that date. To those amendments 
which  bad been tabled earlier  and 
copies of which had not been cii emu­
lated to hon. Members, my ruling does 
not apply. I have allowed them to be 
circulated to hon. Members.  Let me 
find out if any of those hon. Members 
are present here who have tabled those 
amendments.
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Shri ChlBariA (Mohindergarh);  I 
beg to move:

That the following be added at the 
end:

“but regrets  that the Planning 
Commission has neglected unirri­
gated  areas 90 per cent, of  the 
total  area  in  the  Agricultural 
Schemes and have overlooked unir- 
rigable dry areas 40 per cent,  of 
the total altogether by not iocating 
even a single Community Project 
anj'where in them out Qf fifty five 
and  this House therefore  urges 
upon the Government that the Dry 
areas like Mohindargarh iPEPSU) 
if  they do not come  under  any 
large or small  irrigation Project 
or  Tubewell  Schen̂e,  be given 
priority  in  other  Development 
Plans  and Community  Projects 
etc.”

Dr.  Jatav-vir (Bharatpur-Sawai 
Madhopur — Reserved  — Sch. Cas­
tes): I beg to move:

That the following be added at the 
end:

“and suggests—

(1)  that the available  land in 
the villages should be distributed 
among the Harijans and Adivasis 
to  improve  their  downtrodden 
condition and to make them inde­
pendent in their livelihood;

2̂) that the present  provision 
for Scheduled Castes and Schedul­
ed Tribes is too small to improve 
tUeir condition within the lequir- 
ed period;

(3)  that  a special  provision 
should be made for the rehabilita­
tion of Tanning industry as cot­
tage industry among the Scheduled 
Castes who eke  out their liveli­
hood by Tanning and Shoe indus­
try.”

Mr. Deputy-Speaker: The  House
will now proceed  with the discussion 
of both the  original  motion and the 
amendments that have been moved. 
Shri K. M. Vallatharas will continue.

Shri Vallatharas (Pudukkottai):  1
resume my yesterday's speech.  I ob­
served yesterday that the present Plan 
is not a Plan in the regular sense, but 
that it is only a budget for a period of 
five years.  My conception about this 
is ̂aot solitary.  I beg to refer the at­
tention of this House to the views con­
tained in the Hindu of the 9th Decem- 
T̂r wherein  a tremendous observa­
tion was made. This is the gist of it.

“The Planning Commission has. 
undoubtedly been  over-burdened

by the ideas that it has drawn up 
for the whole national economy, 
whereas the operating part of the 
plan will only meet certain pub­
lic schemes and means to finance 
them.”

I also wish to acquaint  the House 
with  another great  opinion of  the 
Eastern  Economist  which  describes 
the plan as a strictly monetary appa­
ratus.  Adding to that is a deserv­
ing remark by one of the prominent 
and a senior Congressman, a Member 
of this House. The observation is that 
the Plan lacks mental  and moral in­
centive.  It seems to me to be a true 
observation. In fact, it is an adjusted 
economy and not a designed Plan. To 
create  some economic  adjustments 
may be good to the nation at large for 
a short or a longer period. But that is 
not the main objective  of a Plan so- 
called. By co-ordinating the economic 
resources and by creating  economic 
facilities,  it must ultimately lead  to 
the establishment of a planned econo­
mic  society.  Without attempting to 
change the structure of existing socie­
ty, to contemplate action in the econo­
mic sphere cannot  be described as a 
Plan in the regular sense. As a matter 
of fact, it is stated that there is a de­
mocratic set up behind it,  but a de­
mocratic set-up is only an empty term. 
Democracy and capitalism have been 
for centuries in existence,  and they 
have become so orthodox and so long­
standing  that it is to be  considered 
more  or less a  carcass, an  uiactive 
body.  It must be rooted out or effec­
tively changed  in order to bring so­
ciety on a par with  the world condi­
tions.

We do not want  a revolution and 
bloodshed. Evolution is better than re­
volution, and since  the evolutionary 
spirit pervades the entire Plan, I do 
welcome it. But it should be based orx 
a more practical  sense of reconstruc­
ting society,  and not of making ad­
justment of budgetary figures here and 
there.

And I may conclude  on this point 
that unless the sponsors of this Plan 
resort to a reconstruction  of the so­
ciety. the Plan is absolutely bound to 
fail. The reason is this. More produc­
tion, more education, and more ame­
nities and convenience Just as we see 
in America and Canada cannot bring a 
classless society.  To say that we aim 
at a classless society by this Plan,  I 
think,  we must  be in the  “Moon’s 
land”. Nobody will believe it.  As it 
stands,  it is an undeveloped  trunk 
with distorted limbs or a trunk with
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a diseased heart, whichever is  pre­
ferable to  you. I leave it to your dis­
cretion. In my opinion,  this can be
proved.  This cannot be believed to
be  a Plan for setting up the  future
fate of the Indian  nation in days to 
come.

The  Plan definitely  lacks an  ap­
proach towards decentralisation of ail 
the  economic  and  human  powers. 
There is a greater dependence and re­
liance placed upon the private indus­
trial sector, namely the capitalist sec­
tor.  In the Plan itself, you have got 
two different statements, one relating 
to the rural sector, and the other re­
lating to the urban sector. The urban 
sector  has tended  to grow  in  due 
course of time, as ths dictatorial pro­
ductive body, and the rural sector has 
tended to grow into a toiling mass of 
consumers. So long as you keep these 
two distinctions in the Plan, how does 
it behove you to say  to us that this 
democratic set-up aims at a classless 
society? It is impossible. You are only 
making further attempts to show that 
the industrial population or the capi­
talistic sector may well dominate over 
the rural sector  in a more scientific 
and more equipped manner.  To pro­
vide food to the villager and make him 
feel that  he can  get  the finances 
which  he requires, is not the  same 
thing as saying that he will be a mem­
ber of a classless society.  We have 
to  fight against  this aspect of  the 
Plan.  A thorough overhauling or the 
Plan in this respect is quite essential, 
if the sponsors of the Plan expect the 
nation at large to fall in line with them 
and agree to the Plan.

The private  sector also is in a jeo­
pardized position.  On the one hand, 
the importance and significance of the 
private capitalistic  sector are to be 
abolished in toto.  On the other, the 
Plan states side by side the danger to 
which this private sector is subjected.
If you are going to make the private 
sector as the responsible  element for 
industrial development in this country, 
it must have an uncontrolled  control 
over its finances. You are not going to 
supply finances to the capitalistic sec­
tor. You have to either borrow from it 
or you have to tax them for the govern­
ment's own other extra activities.  If 
you are going to tax that private sec­
tor or get loans from that private sec­
tor, how will the private  sector feel 
safe in availing of all its resources for 
the proper maintenance of the indus­
trial enterprise  which has been en­
trusted to it?  That is also  another 
dangerous point.

There is another aspect of the pub­
lic saving in this Plan. It is very dif­
ficult to believe that in this Plan, any 
saving can be had.  Even  the hon.

Finance Minister is not hopeful of it. 
In one of his recent utterances, he 
seems to have hinted that in this coun­
try where the people have a hand to 
mouth existence,  it is impossible to 
have any effective saving. For saving, 
what would you resort to? You resort 
again to taxation, or borrow If̂ans or 
depend  upon this industrial  sector. 
That is an awkward position.  Unless 
you have got a definite status of say­
ing or a plan to say that  saving can 
be effected, it is really futile to think 
that there will be a proper saving to 
satisfy the financial needs of the Plan.

The wisdom of the  Planning Com­
mission is subjected to great scrutiny 
over another aspect,  namely that it 
seeks to improve agriculture by legis­
lation.  It is very difficult  to agree 
with that step.  The entire Plan  is 
something aristocratic  and autocratic 
rather than democratic  and socialis­
tic. The plight of the agricultural sec­
tion in this country is a very difficult 
one. They are lethargic and are inca­
pable of feeling revolutionary.  The 
industrialist labourers are sometimes 
brought up to the level of feeling re­
volutionary by the trade union insti­
tutions. But the dull agricultural po­
pulation require only  to be evolved, 
and not revolutionarily mended.  In 
that case, the approach to the agricul­
tural population must be based on a 
different attitude altogether,  and not 
on this policy of legislation.

With regard to the social schemes, 
loans are sought to be raised.  In my 
conception that is a perverse and mis­
placed move. Social schemes are im­
portant.  I do not minimise their im­
portance, for without social schemes, 
nothing  good can come out.  But if 
loans are obtained,  we have got an 
obligation to repay not only the loan 
but the interest as well.  If they are 
invested in unproductive schemes, cer­
tainly the means for repayment have 
to be shifted to other schemes.  That 
aspect of the matter is not at all an­
alysed by the Plan.  It is  desirable 
that the loans raised are best confined 
to investment in productive schemes 
and not on unproductive schemes.

So,  in effect,  the expectation  to 
maintain financial stability by depend­
ing on Rs. 738 crores  of Central and 
State finances, Rs. 520 crores of loans 
from the public, Rs. 156 crores of ex­
ternal aid already received, Rs.  290 
crores of deficit planning, and Rs. 356 
crores of additional  internal taxation 
and loans, is a vicious  spiral of the 
planners' expectations, and  deserves 
to be curbed.  It is an unwarranted 
optimism. So, as it is, the Plan begins 
nothing and ends nothing.  It simply 
takes the present  economic position
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and wants to improve it.  This is the 
limitation under which ihe conception 
of the Pi an has to be viewed at.

If I am submitting all this, it is not 
with a view to reject the conception oX 
the Plan or the reception of the Plan 
entirely, but these are only criticisms 
which must bear great weight with the 
Government. In the course of the work­
ing out of the Plan, if something hap­
pens on a consideration  of t)iese cri­
ticisms, there will be a greater recep­
tion on the part of the public for this 
Plan, and it would enable the Members 
of this House to work in co-operation. 
If  there is an assertion  of all  the 
backward things of the Plan only, then 
there will be a standstill in the course 
of working out the Plan. It is only a 
warning that I am giving, not that I 
totally reject the Plan  or totally de­
test it.

Another  most  important  factor 
that has to be borne in mind is this. 
If the hon. Prime Minister is not going 
to devote his attention to it, it vvill be 
a deplorable thing.  Of course,  we 
newcomers to this Parliamentary life, 
people who have begun  to love con­
structive parliamentary habits of ap­
proach to the public and to public 
questions, have become  highly dissa­
tisfied with the conduct of this Gov­
ernment’s policy during  the last few 
years. I have never seen an instance, 
in this House, where the corruption of 
any particular officer or any particu­
lar department, has been exposed.

Mr. Deputy-Speaker: Today the hon. 
Member has already taken 15 minutes, 
and  yesterday  he  has  taken  some 
minutes.

Shri Vallatharas:  I shall just con­
clude in two or three minutes.

There has not been a single instance 
of where an officer of any particular 
department has been exposed for his 
corruption,—̂ when I refer to corrup­
tion, I refer not  only to corniptir>n 
in money, but  corrapticn in  <'ther 
affairs also. Mahatmaji gave us a free 
country and a free nation, and we con­
sider that our hon. Prime lilinister is 
the manager of that  family, whether 
he is a successor or not. Supposing in 
a family, we go about, toil hard, earn, 
borrow and bring money and invest it 
for our family expenses;  the mother 
takes  her choice  of  spending  the 
money; the daughter-in-law  squeezes 
out some money and  sends it to her 
father,  and the brothers take some 
money and spend it in some directions, 
and if there  is a mismanagement of 
finance within the family, is it that we 
ar3 not going to blame the manager of 
the house, but we are going to blame

tbe members? If the members are n̂.t 
exposed  for  their  wrong  acts, 
or  if  the  members  are  not 
checked  in  time,  then  the  family 
will  go  to ruin.  That  is the im­
pression that is n')W prevalent thruugh- 
out the country, and if I am wrong, I 
am subject to correction. The general 
impression is that corruption exists in 
the Government,  and the fact is ad­
mitted in all quarters. I am personally 
in the know of some details, which I 
am not able to disclose  at this 'unc- 
ture.  I know fully well that corrup­
tion is rampant.  If you are not going 
to end this corruption, if the Plan does 
not take a serious view to making out 
a scheme for ending corruption, if you 
are not going to remove this bureau­
cratic uncontrolled section of the offi­
cial atmosphere and substitute it with 
a new  national  machinery  with a 
sympathetic feeling towards the con­
structive aspects of national life, then 
this Plan is not  bound to make any 
progress.  I will not say that it will 
be a failure, but it will become an in­
evitable evil for this country.

In this connection,  I would like to 
tell you one incident. Tracing back the 
traditional history oi the nation’s life, 
and  also  the puranic  literature  in 
which v(£ would like to have some en­
thusiastic anecdotes, I am only dragg­
ed to the existence  of an episode of 
Vishwamitra.  who for performing  a 
yaga wanted Harischandra to pay him 
a Quantum of money,  the height of 
which was such that an elephant must 
lie down, a youth must  get over it, 
and with the kavan he must throw a 
stone up, and it should scrape the sky. 
To  such a great height, he  wanted 
money. Now the hon. Prime Minister 
wants such a sky-scraping amount for 
this Plan. The people in this country 
always like evolution, and peace. They 
are non-violent, and have great faith 
in the hon. Prime Minister. But let it 
not fuse out as Vishwamitra’s efTort. 
That is the only request I would like 
to make at this juncture. Advancing a 
great amount of caution in proceeding 
with the Plan and concentrating very 
great attention upon reforming the ad­
ministrative machinery  which has so 
far been bereft of any sympathetic at­
titude  on the part of the public  and 
responsible people in this country, we 
leel that the Plan must be worked out. 
We welcome the Plan, which has got 
a sound basis.  But it must go to the 
entire  reconstruction of the  econo­
mic society, without which there will 
only be a trunk with a diseased heart.

With  these words. I conclude  my 
speech.
Dr. M. M. Das (Burdwan—Reserved— 
Sch. Castes): The first Five Year P.lan
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Which IS before us for discussion em- 
Dodies the economic programme of the 
Congress party in this country. It is a 
well-conceived, well  thought-out plan 
admirably suited to the present econo­
mic needs of this country.  The Plan 
ib the result, as has been pointed out 
by  the hon. the Prime Minister,  of 
years of hard painstaking  labour by 
some of our best talented  and most 
experienced administrators  with the 
Prime Minister as the  fountain-head 
of inspiration.  The authors of this 
Plan are not unknown in this country. 
Their names command  respect and 
inspire  confidence  not only in  this 
country, but also abroad.

Planning for a country,  especially 
for a country like India, with its un- 
€ducaled teeming millions,  with her 
industrial and technological backward­
ness. is not at all a very easy job. A 
plan does not always reflect in toto the 
ideals,  the ideologies  and ihe  linal 
goal the ultimate destination,  of the 
planners. The plan is made only for a 
limited period and it indicates the pro­
grammes  for  advancement  of  ĥe 
country, maybe for  a few steps only 
in  that limited period towards  the 
destination envisaged by the planners.

Any plan in order to be successful 
requires the wholehearted support and 
participation of the people.  A  plan 
must  carry with it  the people,  not 
only the people, but the whole coun­
try. It is no good putting in a plan the 
ideologies, the political  theories and 
the political views of a group of in­
dividuals or a political party. In a de­
mocracy like India where the will of 
one man or the will of a group cf, men 
or the will of a political party cannot 
be imposed upon the nation, the majo­
rity  of the people  of this  country, 
against their will, any plan, in order 
to be implemented satisfactorily, must 
secure  the willing co-operation  and 
support of the people in general. The 
authors of this Plan have taken into 
consideration—serious consideration. I 
should say—these facts. I congratulate 
the authors of this Plan on .their great 
success  in hammering out this  na­
tional programme  which will be ac­
ceptable. I think,  to all the ditTerent 
social and economic  classes of this 
country.

As  has been  said  by the  Prime 
Minister,  our planners had to  work 
within the framework of our Constitu­
tion. The institution  of private pro­
perty ownership has been accepted by 
our Constitution and at least for the 
present, if not for all times to come, 
all our political and economic aspira­
tions  should be confined, should  1̂ 
shaped and should be modelled accord­

ing to the provisions of our Constitu­
tion.

Shri B. S. Murthy (Eluru): Increas­
ed also.

Dr. M. M. Das: We can change the 
Constitution, if we feel any necessity 
for  I submit. Sir, that is altogether 
a dj.xerent question.

Two hon. Member.c  of the Opposi­
tion, Dr. Lanka Sundar-im,  and Prof. 
Meghnad Saha from Bengal have made 
some  harsh and uncharitable  criti­
cisms......

Kumari Annie Mascarene (Trivan­
drum): Really?

Dr. M. M. Das:.................about our
multi-purpose  river valley  projects. 
Dr. Lanka Sundaram was highly dis­
satisfied with the slow rate of progress 
of our multi-purpose projects and he 
said that some of these projects would 
take 15 years to complete. Prof. Saha 
was  more devastating and he  nick­
named these muUi-purpose river val­
ley projects as ‘projects of multi-pur­
pose corruption." We do not say that 
everything in respect  of these multi­
purpose projects is, well, happy and 
satisfactory. There are, no doubt, lap­
ses, mistakes, some  acts of omission 
and commission here and there. But if 
these multi-purpose projects have done 
something which will  receive repri­
mands from hon. Members, they have 
also done something  which deserves 
credit.  For the  information of my 
hon. friend. Dr.  Lanka Sundaram, I 
may submit to him  that the rate of 
progress of our multi-pUrpose projects 
is not so slow as he thinks. In my own 
province the Mayurakshi Barrage was 
completed  in July, 1951, about  one 
and a half years back.  The dam is 
under construction and there is every 
hope that it will be completed ahead 
of the scheduled  time.  In the last 
Kharif season the  Majoirakshi Bar­
rage was able to irrigate more tiian two 
acres  of land in the district of  Bir- 
bhum.............

An Hon. Member: Only two acres!

Dr. M. M. Das: Two lakhs of acres. 
It was able  to Irrigate more  than 
two lakhs of acres in the district in 
which it is situated.  This year we 
have had a bumper crop in the dis­
trict, in those regions which have 
this irrigation, and the crop is more 
than double, and today of all the tl's- 
tricts in Bengal,  the price of paddy 
and Trice is the cheapest in this dis 
trict.  Rice is selling at  Rs. 15 per 
mauiid.

The much-criticised Damodar  Val­
ley Corporation is also making com-
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[Dr. M. M. DasJ

mendable progress. One of its eight 
dams, the Tilaya dam, has been com­
pleted  and the  Prime  Minister of 
India is goitig to perform  the open­
ing ceremony of the Tilaya dam in 
January next.

Shri  Meghnad  Saha (Calcutta 
North-West): After five years!

An Hon. Member: Imitation speech.

Dr. M. M. Das: Imitation speech?
It would have been good if I suppor­
ted you. my friend, but that it not to 
be.

An Hon. Member: Carry on.

Dr. M. M. Das: There is another
dam, the Maithon dam,  the biggest 
dam of the Damodar Valley Project. 
Work is going on very  satisfactorily 
and there is every hope that the con­
struction of this dam will be com­
pleted  at least one year  ahead  of 
schedule.

The  Bokharo thermal  station  is 
nearing completion. In U.P. also, only 
the other day construction of several 
dams  had been  completed  which 
would change the very face of Bun- 
delkhand.

The Deputy Minister  of Food and 
Agriculture (Shri M. V. Krishnappa):
Tungabhadra.

Dp. M. M. Das: Yes, Tungabhadra. 
I lack details of that scheme; so I am 
not mentioning that.

Prof. Saha referred  to his visit to 
the Bokharo  thermal station.  The 
only thing that he found  there was 
that the condition of the young men 
working there was very bad.  That 
was the only criticism he made about 
the Bokharo thermal station. Had he 
found anything unsatisfactory, I hope 
Dr. Saha would not have lost the op­
portunity to mention it in this House. 
But he has not uttered a single wcrd 
of appreciation  about the valuable 
work that is being done today in the 
Bokharo thermal station.

Shri Meghnad Saha: I have given 
a full report to the Government and 
if Dr. Das wants that report.  I can 
send it to him. If given an opportu­
nity,  I can disclose  the  whole  of 
multi-purpose corruption there.

Dr. M. M. Das: Members  of the
Congress party will be gratified and 
thankful to him if he discloses every­
thing that he has got in his pocket. We 
the  members  of the  Government 
party,  do not  expect that the  criti­
cisms offered by our hon. friends of 
the Opposition will be pleasant to us, 
but will it be too much for us,  the

members of the Government  party, 
to expect from a man like Ĵrof. Saha 
that his criticisms  will be at least 
fair?

Coming to the Plan  itself I must 
frankly admit my great  disappoint­
ment  in  particularly  one......(Inter-
ruption.)

Give me a patient hearing.  Don’t 
be impatient and over-joyous.

An. Hon. Member:  The  cat  is
out of the bag.

Dr. M. M. Das: ......Sir, about one
particular matter of vital importance 
for my State of West Bengal. We. the 
Members  of  this  House entertained 
high hopes that the  Ganga Barrage 
scheme will be included in the first 
Five  Year Plan but, to our  disap­
pointment  we have found that  the 
scheme is not included  in the first 
Five Year Plan. The Ganga Barrage 
scheme is indispensable for the ......

Dr.  S. P. Mookerjee  (Calcutta 
South-East):  The Finance  Minister
does not listen to you.

Dr. M. M. Das: May I have the ears 
of the Finance Minister.  Sir? The 
Ganga Barrage scheme is indisoens- 
able not only for the welfare and de­
velopment of West Bengal  but it is 
indispensable for maintaining the ef­
ficiency and capacity of the Calcutta 
Port.  The main danger to the Cal­
cutta  Port lies in the fact that  the 
estuary of the river Hooghly is gra­
dually silting up. The Monsoon Com­
mittee, a committee of engineers and 
experts, which was appointed by the 
Central Government to enquire into 
it and recommend measures for nic;in- 
taining  the safety of the  Calcutta 
Port, has recommended that the con­
struction of the Ganga Barrage is the 
only way, is the only remedy.  More­
over in the State of West Bengal, as 
it is comprised today after partition, 
the river Hooghly  has become the 
chief life-line of this State. The wel­
fare, prosperity and development ot 
the  State of West Bengal  depends 
only upon the resuscitation  of this 
river Hooghly which can only be ac­
hieved  by the  construction  of the 
Ganga Barrage. With all humility to 
this august House  and to the mem­
bers of the Planning Coir mission,  I 
beg to submit that we the Members 
of  West Bengal  feel rather  very 
strongly about this point.  This Plan 
will be nothing but a mockery to the 
people of West Bengal,  that unfor­
tunate, truncated, problem-ridden pro­
vince, if this scheme of Ganga Bar­
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rage is not included in this Five Year 
Plan.

[Pandit Thakur Das Bhargava in the
Chair]

I want to place before the House 
a few words about  a different mat­
ter. That is about, Family Planning. I 
am fortunate that our hon. Minister 
of Health is present  in this House 
and I think she will take note of my 
words.  She is too busy with some­
thing else,  but when the real time 
comes, I shall be able to earn her at­
tention. In the Budget of the current 
year three lakhs of rupees were ear­
marked for Family Planning.  Many 
of us,  in this country,  who  have 
something to do with medical science 
and with the problem of ovet-popu- 
lation  in this country,  are of  the 
opinion that the method selected by 
our Central Government for Family 
Planning  is not  strictly  scientific; 
neither is it efficient. In this Plan 65 
lakhs more have been ear-marked to 
be spent for the purpose  of Family 
Planning in this country.  My sub­
mission to the Government and to the 
hon. Minister of Health is that a con­
ference of the high medical talents of 
this country should be called to take 
up this question. Either officially or 
non-officially, the top-ranking practi­
tioners of this country  or the Pro­
fessors  of  our  medical  colleges 
;̂hculd be called to a conference and 
the  problwn may be placed  bej’ore 
them. Lei them hammer out a scheme 
for the expenditure of these (>5 lakhs 
of rupees.

Another point, I beg to mention is 
about the Iron and Steel  Industry. 
This  Plan has made provision  for 
setting up a new factory for the pro­
duction of Iron and Steel. I have got 
every support for this scheme. But I 
beg to draw the attention of the Plan­
ners  and  especially  the  Finance 
Minister, who is the custodian of the 
public finances, that there has been a 
colossal loss of our national finances 
by  the export of scrap  iron.  The 
question of scrap iron has been dis­
cussed On the floor of this House as 
well as of the other House. Only, the 
other day, Shri  Karmarkar paid in 
the  Upper House that  during  the 
months from April to September in 
the current year, about three crores 
of  rupees worth of scrap iron  has 
been exported from this country. We 
are exporting scrap iron at the rate 
of Rs. 150 per ton and we are import­
ing iron and steel at the rate of Rs. 850 
per ton. I think the House will agree 
with  me that the more  we  export 
scrap iron, the more is our national

loss.  The blast furnaces that exist 
today in this country for the utilisa­
tion of this scrap iron are very few 
and their capacity is much less.  So 
my submission to the Planners of this 
Plan will be to make provision for the 
setting  up of  factories,  j lants,  in 
which the scrap iron of this country 
will be utilised to the best advantage 
of our trade and industry.
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t,   ̂ĥ( ?<-̂T t I

 ̂  srfn'jfiTTST 

I I  ^f   ̂ vra'  fir̂; #

Ff  f   ̂ (̂n-

If? f»nVT  5FT 5FW t- 

 ̂  ̂  q-?TRT =̂rfk4- I

frO# %

JIT  ̂%  f̂rr f®   ̂5i-fV

'̂t?R:STt I

?i'PT ̂TfST  fff ̂rcT ̂  ̂

t3,-Fr % |'*n*<r ^

fift' Sr<TlM’   ̂I '%,h' ̂ ̂'RTWT
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^ 1̂ 3T5̂ cTT? ??r̂ T

4  f?*rr ̂  ̂ ITF ̂

 ̂  ̂I  ?ST î<1f % ?)T«T 4
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Shri  H.  N.  Mukerjee  (Calcutta 
North-East): We are  discussing the 
Five Year Plan under the shadow of 
a calamity—the death of a leader of 
the people in Andhradesa.  I  refer 
to this incident, because I know that 
if the future of our country is to be 
secured in the interests of the com­
mon people, then the economic unity 
of our country will have to be broad- 
based upon the voluntary  accession 
to that unity by the different linguis­
tic regions of our land.  I  see ^s 
view  seconded  in  the  Tata-Birla 
Plan for this country which was put 
up in 1944.  It made two  political 
assumptions as an indispensable pre­
liminary to the success of any Plan, 
and they were that there should be 
a National  Government  with  full 
freedom in economic matters and that 
there should be regional groupings— 
but not such as to disturb the econô 
mic unity  of the  country.  There­
fore, when we remember the  event 
that has  happened—the melancholy
event that has happened—I hope that 
we would rise to a  graver sense of 
our responsibility in  regard to  the

linking up of our country  by that 
silken cord of friendship and cordia­
lity which alone can brmg about the 
success of our Plan.

It is good that we have got from 
Government an admission  that  we 
have to plan or we perish, and that 
planning is the only thing which will 
help us to get out of the  morass in 
which  we  are  living  today.  But 
it  is not enough  only  to  say that 
we  must  plan  our  civilisation 
or  perish.  Today,  the  condition 
of things is such that we cannot es­
cape the responsibility of  trying to 
make the dream of freedom which our 
people had dreamt so long come true. 
But as a matter of fact the promises 
that the Government makes through 
this Plan, the prospects  which  are 
offered  through  this  Plan,  are—I 
should say—a shameful deception of 
the millions who have  felt in the 
dark hour of agony  that  by going 
through their struggle  for freedom 
their endurance might give promise 
of a better dawn.  They have not got 
that promise today, and the  Plan 
itself is strewn with the wreckage of 
the hopes that were  raised in the 
hearts of our people, and  the ideas 
they had formed in regard to the con- 
cretisation of their independence have 
been thrown to the winds.  I  think
that we must  realise that we need
very much more than mere goodwill 
and a mere understanding of the diffi­
culties of the situation.  We need a 
philosophy which is proportionate to 
the  problems  of  today.  We need
faith that will make that philosophy 
the urgent dynamic of our lives. But 
we have not got that yet.  And I  say 
that on account of what is happening 
today, our country will perhaps be 
subjected to years of  distress and 
damnation because the economic pre­
judices  which  my hon.  friend  the
Finance Minister  imbibed at Cam­
bridge are supposed to be part of the 
law of nature.  Those economic pre« 
judices have to be thrown overboard 
altogether, because today he is pledr- 
ged to planning and if  planning is 
to be a success it has got to be con­
ducted on certain lines which I do 
not see at all in the very massive do­
cuments which have been given to us.
12 Noon

I heard with much  interest, the 
speech made by the hon. the Leader 
of the House yesterday when he pre­
sented  his  Resolution.  He  even 
offered a characterisation  of himself 
when he said that a revolutionary  of 
yesterday is a conservative of today. 
Over and over again he was indulg­
ing in such  contradictions  that  I 
could not make either head or tail 
out of what he was saying.  He said,
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lor example, that it is the justifica­
tion at  democracy—that a democra­
tic  set-up  should  promote  what 
we  desire.  But  he  went  on  to 
say that there are self-imposed limi­
tations as far as the Plan is concern­
ed.  If our democracy is  going to 
justify itself, it is  necessary to go 
ahead.  Planning  is  not  a  prank: 
planning is a high adventure.  Plan­
ning is to be founded on a philosophy 
which alone can transmute the con­
ditions of life of our people.

Then the Prime Minister said that 
political democracy without economic 
democracy was no good.  And  then 
he went on talking about friendly co­
operative way of removing hindran­
ces.  I suppose friendly co-operative 
way of removing  hindrances,  when 
you come down to brass tacks, mean 
that you fleece the common  people, 
that you impose upon the  peasant 
and the worker and that you allow 
the sharks, the tax thieves, the indus­
trial barons who are now wallowing 
in a kind of prosperity  which they 
think is going to last for ever,—you 
allow them all the rope in the world 
and in the meanwhile you do not look 
at all at the interests of the common 
people.  He talked about the need for 
control of the private  sector.  We 
know how this olan is based upon a 
very emphatic idea that the private 
sector is the most important and that 
we can at best influence it, but can­
not determine what the private sector 
is gomg to  do.  In  Chapter  XXIV 
rn paragraphs 26 and 2J it is said 
that Government can influence,  but 
cannot determine the  actual course 
of investment.  Now, if you have this 
kmd of attitude, if you allow those 
people who alone should be requisi­
tioned for the purposes of financing 
our national plan to go scot free, if 
you allow yourselves to be tied hand 
and foot to the interests of  foreign 
■capitalism, which you vainly seek  to 
deipr from house-tops, then this Plan 
is by no means going to be a success.

Now in regard  to the tax thieves,
I find that in the Tata  Birla  Plan 
there was an estimate that the volume 
of hoarded wealth in this country was 
about one thousand crores of rupees. 
If there was a national Government 
trusted by the people, we  could get 
about three hundred crores from this 
source.  That was what was estima­
ted by the industrialists in 1944.

Then in regard to the tax thieves 
xB̂-aulODUi pug gm *utb3b

Inves«tiigation Commission  have re­
ported very openly that  influential 
persons hold large numbers of shares 
in many companies, in fictitious names 
and they have deposits and loans in the

names of  fictitious  persons.  Now 
we are referring not to blackmarket 
profits, but to a big chunk  of legal 
profits over which taxation is evaded 
and should be imposed.  My  hon. 
friend. Mr. Tyagi, whom I  miss in 
his seat at the present moment, adr 
mitted in Parliament that there were 
arrears of income-tax amounting to 
Rs  127.2 crores at the beginning of 
1950-51 and it rose to Rs. 137-2  at 
the end of that year.  Again  there 
was a question asked in this House 
some time ago about the amount of 
money disclosed State-wise as a result 
of voluntary disclosures  drive.  Till 
the 31st August 1952, Mr. Tyagi re­
vealed, the  amoual̂ disclosed  was 
Rs. 72 crores plus Rs. two crores from 
the Bombay city making a total of 
Rs. 74 crores.  Now. this is a kind of 
thing v/hich goes on.  This  is  the 
way in which those who are best able 
to bear the brunt of our  country's 
economy, try to shield their own in­
terest.  As far as our  Government 
is concerned it is not coming forward 
with any plan in order to get these 
top-dogs to help us in assisting the 
reconstruction of the economy of our 
country.

•

Now as far as this Plan is concern­
ed, it says hardly any Industrialisa­
tion worth mentioning is going to be 
done.  As far as production of food 
is concerned we hope to be self-suffl- 
cient.  It says—though  it  does not 
put it down in so many words—that 
our dependence  on  foreign  capital 
would continue.  As far as the in­
terests of the common people are con­
cerned—the  interests of the peasan­
try, the interests  of  the  working 
classes—t̂ose interests are not going 
to be looked after at all.  Now that 
is the sum total, really speaking, of 
what the Plan amounts to.  We are 
going to have double our national in­
come in twenty-seven years.  Now, 
if you compare it with other plans— 
the Tata Birla Plan, the  National 
Planning Committee’s Plan, even the 
Plan adumbrated by my hon.  friend 
on the other side, who is not here at 
the moment, Shri Agarwal, the Gan- 
dhian Plan, even there we find very 
much better prospects being put for­
ward before our country.  Now doub­
ling of the national income in twenty- 
seven years will not arouse wild en­
thusiasm.  We find that in view of 
the increase in the population which 
would be about  one and a  quarter 
per cent, the prospect of eleven per 
cent, increase in the national income 
would be eaten away.  There might 
be a very slight nett improvement in 
real income.  But  if  the  Finance 
Minister indulges in some little arithr 
metic. he  will see that the  change 
would be more of words than of sub­
stance. Now that is the only thing
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which you are putting forward be­
fore  the  people—in  twenty-seven 
years’ time you would be  more or 
less where you are and in  certain 
respects go back to 1938-391  I did not 
know till our great planners came into 
the  picture  that we  lived in  Ram 
Rajya round about 1938-39  That  is 
the discovery we have made, tilanks 
to the ideas of those who are ruling 
the roost as far as our  country is 
concerned.

Now, some people have  said that 
this is planning without tears.  Now,
I would say that it is planning with­
out tears only as far as the upper 
layer of society* is concerned.  As far 
as the common people are concerned 
they are going to suffer tremendous­
ly.  Now, as far as the upper layer 
is concerned, I  would like to point 
out that it is important that we tap 
all the resources that are available. 
If we make up our mind that we are 
going to have industrial development, 
without which we cannot go forward 
in this world of today, then surely 
we have got to tap those resources. 
But we are not proceeding with it.

Shri  B.  Das  (Jaipur-Keonjhar): 
Will the hon. Member kindly indicate 
how those resources should be tap­
ped.

Shri H. N. Makerjee: I will try  to. 
Of course. I cannot perhaps satisfy my 
hon. friend.  But I will try to point 
out certain sources  which may be 
utilised as far as our planning is con­
cerned.

But I would say in the beginning 
that we have got a plan of non-in- 
dustrialisation.  In this  case I say 
that we can link it up with the re­
curring American theme, since  Dr. 
Grady made his speech at the ECAFE 
Conference at Ootacamund in  1948, 
where he said to all intents and pur­
poses that it was foolish to think of 
developing heavy industries in India, 
that Ind’a should concentrate on ag­
riculture. mining and communications 
and it is only on those conditions that 
America would  help in  these  pro­
jects.  Now this has also  been the 
fundamental approach of Point Four 
to India and that is why if we com­
pare the present plan with the Bom­
bay Plan, or the Visveswarayya Plan 
or even the Gandhian Plan, we find 
how very little money is  allocated 
for the development of the industries 
of this country.

Now as far as the money available 
in the country is concerned, I have re­
ferred already to what is being done 
by the tax thieves, and then I would 
try to point out how  the  industria­
lists  have  lately  claimed  that
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they have actually  invested during 
the  five year  period  1946  to 1931 
some  Rs. 450  crores  to build up 
new manufacturing units.  If you dê 
duct from this figure  certain items 
which ought to be deducted, then the 
figure comes really down to Rs. 263 
crores and not Rs. 450 crores.  If we 
take as a rough average the calcula­
tion which was made by the National 
Income Committee for the year 1948- 
49, then we find that after meeting 
all costs, even paying dividends, the 
amount which was available for plou­
ghing back was Rs. 137 crores.  And 
if we take that as an average for a 
five year period, for five years  Rs. 
685 crores could have been available 
as far as the country’s interests were 
concerned.  Now if we go deeper into 
this report of the National  Income 
Committee, and if we  examine also 
the figures given in a publication of 
the Indian Chamber of  Commerce. 
Calcutta, called “The Role of Private 
Enterprise in India—Retrospects and 
Prospects”, then we find that in every 
year, on an average, if we take 1948-
49, we might have Rs. 137 crores as 
our investment possibility.  In  the 
last  five years,  instead of  Rs. 685 
crores or so, the business community 
in India has reinvested about Rs. 263 
crores.  The rest has gone elsewhere. 
And it hâ gone where?  Well, as far 
as that is concerned,  the  Planning 
Commission  gives  its  own  idea. 
It says that particularly at the time, 
that is 1950-51, on  account of the 
Korean War, capital became very shy. 
They boycotted  even  the plan of 
borrowings as far as the Government 
was concerned, and hoardings of com­
modities became a feature of the eco­
nomic life of this country.

Now. this sort of thing has gone 
on.  The Tata-Birla Plan, as I  have 
already said, points out that Rs. 300 
crores can be had from the hoarded 
wealth of the country.  That  is in 
terms of the value of the rupee much 
earlier than today.  Now we can have 
a lot more if we set about it properly. 
As far as the industry as at present 
constituted is concerned, we can cer­
tainly get a very great deal more than 
the figure mentioned, about Rs. 137 
crores every year.

Now, this calculation has been made 
without reference to mining, trading, 
building, banking, insurance, operat­
ing  of  transport  and  plantations. 
Only 63 groups of  industries  have 
been covered in this calculation. Now 
if we take all that into account, and 
if there is a possibility of mobolising 
the patriotic ?eal of our  industria-
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Msts, then truly we can get a  great 
deal more money than comes out into 
the open.  We do not get it because 
speculative pursuits are  very much 
more to the interests of these indus­
trial magnates  our country,  and 
pur Government is not in a position, 
is not desirous of touching them be­
cause our Government  depends for 
its own existence on the support par­
ticularly from those  sections of so­
ciety

I shall refer also in this connection 
to what was said, for example, in a 
journal which represents mainly Bri­
tish commercial  and  industrial  in­
terests, the  "Capital”  of  Calcutta 
which said, in 1951 of course, in re­
gard to the jute industry that in one 
full year the jute industry can make 
a profit of Rs. 50 crores, which will 
work out to more than 150 per cent, 
on the paid up capital of  roughly 
Rs. 30 crores.  Here is one example 
of mainly  foreign  capital  in this 
country which has got back what it 
invested  many,  many  times  over. 
But we do not dare  touch  foreign 
capital in jute, tea, mining, planta­
tions and all  sorts  of other  enter­
prises like banking and international 
trade; we just do not dare touch them. 
That would require guts; that would 
require  constitutional  adventure. 
That is why we do not ro forward. 
We try to amend the  Constitution. 
The Congress Party whips up all its 
Members to get 350 to  attend  be­
cause you want to take  away the 
franchise from a certain section of 
our population.  But you do not amend 
the Constitution in order that we can 
get rid of these foreign capitalists who 
have ruled the roost in this country 
so long to the detriment of our coun­
try and who even today are having 
a most wonderful time.

In regard to that, if we are at all 
serious about the possibility that we 
have of confiscating foreign capital... 
(Interruption).. .on  the  point  of 
foreign  capital  in  this  country  I 
would say that in the annual report 
of the Ministry of Finance for 1951-
52 which was circulated to us there 
is a statement which says that invest­
ment of foreign  capital in India to 
the extent of Rs. 15*08  crores was 
approved by the Controller of Capital 
Issues of the Central Government dur­
ing 1951. 81 applications covering Rs. 
15*08 crores were sanctioned.  Now 
between August 1947, the great day 
of our Independence, and 1950, about 
Rs. seven crores of foreign  money 
have been invested in this country. 
From 1951-52 it was double what it 
was in the last three years.  If we 
take the earlier averagê —I am quot­
ing from the Midland Bank returns—

we find that during 1925 to 1927 the 
amount of British capital exports to 
India and Ceylon was Rs. 2*84 crores 
(at Rs. 13-8 to the  pound);  during 
1932 to 1934 British capital  exports, 
to  India  and  Ceylon  amounted: 
to Rs. 5*67 crores; and during 1934 
to 1936 it amounted to Rs. 1*35 crores. 
Now India today is a halcyon  land,. 
a paradise as far as the investment * 
of these foreign capitalists  is  con­
cerned.  And  compared  to  1925-27̂. 
1932-34 and 1934-36 we are getting noŵ 
ten or eleven times as much foreigii- 
capital as we had in those days.

Only the other day when  I  was 
mooching about in  the  Parliament 
Library I found a  statement in the- 
London  "Economist”  of  the  29th. 
November, 1952.  It says  in  pageŝ 
628-631 under an article "Foreign In­
vestment in India”:

"The atmosphere for foreign in­
vestments is unusually favourable 
in India. It is not a colony like 
Malaya or  most of  Africa.  So 
there are none of the risks of in­
dependence  to  come.”  (Mark 
the words.  Sir).  "It  does  not 
suffer from xenophobia,  like so 
much of the Middle East”.  (I* 
do not know what flag is  flying 
over  our  head!)  "Its  govern­
ment is stable  and  democratic, 
unlike much of Latin  America.
Its policy about  repatriation of 
capital and remittance of profits 
is liberal.  Taxation is  not,  in 
general, discriminatory, and onljr 
recently the Finance Minister has 
removed  from  his  Income-tax 
Amendment Bill those provisions 
which foreign capital found par­
ticularly deterrent; fiscal conces-̂ 
sions for new enterprises are con­
siderable.  Nationalisation is not 
an  immediate  threat,  and  the- 
Constitution provides  for  conv 
pensation for anything which may 
eventually be taken over.  There 
are no  compulsory  percentages 
of  Indian  capital  or  managers 
laid down.  Strikes are rare and 
judges in labour arbitration cases 
more reasonable than they were 
a few years  ago.  For  foreign 
capital there is in India not only 
a warm welcome, but even more 
important,  ample opportunities
for making a profit.”

This  is  what the  London  "Econo­
mist” says in its issue  dated  29th 
November.  1952  at pages  628-631.
This is the way in  which we are-
opening the flood-gates of our coun-- 
try for foreign infiltration.

My hon. friend the Finance Minis-* 
ter went the other day to a conferen­
ce of Commonwealth Prime Ministers-. 
and others.  There the Chancellor of
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the Exchequer, Mr. Richard  Butler, 
said:

“There are three cardinal pro­
positions for the  economic  re­
covery of the Commonwealth.

Number one: Individual  Com- 
monv/ealth  countries  must put 
their internal economies in order.

Number two: There  should be 
consultations  with  European 
countries because of their trading 
links with the Commonwealth.

Number  three:  No  long-term
plan for expanding  world  trade 
can be effective unless the econo­
mic and financial policies oi  the 
Commonwealth and  Europe had 
the co-operation  of  the  United 
States of America.”

These are the three cardinal prin­
ciples on wiiich you were  trying to 
put our house in order  and that is 
why today we are slaves to the Mu­
tual Security Programme.  That is 
why our Plan contemplates industria­
lisation only to the extent that it is 
permitted by the big-wigs of Ameri­
can capital which are now  leadmg 
international reactionarism.  That is 
why the Mutual Security Programme 
literature  comorises  such  publica­
tions as the United  States Govern­
ment’s Note which pointed  out that 
these countries in  Asia, Africa  and 
Latin American “constitute, in terms 
of population and land area, the lar­
gest part of the ‘free’ world, [where 
profit still has a free run].  They 
contain a large  proportion  of  the 
world’s industrial resources.  In these 
are found all the world’s natural rub­
ber, all of its jute, two thirds of its 
oil reserves, most of its tin,  manga­
nese and other  strategic  materials. 
Technical and economic co-operation 
is offered to help necessary advances 
in the basic fields of agriculture, edu­
cation. health and transport.”  So, 
15ir, for agriculture, education, health 
and transport, they were going to do 
-something.  What really is  going to 
happen?  Pandit Nehru talked about 
the set-up now.  When we talk about
• the set-uD, let us ask: what is the con­
dition of the people,  how are you 
igoing to help the people?  What about 
the oroduction of food?  What  was 
the target?  I find In the Tata  Plan 
the target was that we must have for 
our population a balanced diet which 
would amount to about 2800 calories 
per day.  Now I find from  an esti­
mate made by the Economic and So- 
cial Council of the United  Nations, 
1950-51, that Indian and Pakistan pre­
-war food energy  content was  1970

calories, in 1949-50, it was 1700 calo­
ries. in 1950-51, it was 1598  calories 
and now the Planning  Commission 
are going to give us 13J ozs of ce­
reals after 1956-57 and we  shall live 
perhaps—perhaps some of ui will live 
—to see what kind of cereals we may 
have when my friend Mr. Deshmukh 
has his way.  That is  a  dangerous 
situation as far as food is concerned. 
The Government are fighting shy of 
land redistribution.  What  has hap­
pened to the abolition of  zamindari? 
I ask the Finance Minister  and his 
colleagues to go to the U P. and find 
out what is happening as far as the 
condition of the peasantry is concern­
ed.  Let them find out all about Sir 
and Khiidkasht lands

Hon. Members: It is the best. You 
go and see.

Shri H. N. Mukerjee:  Government
is the guarantor there of feudal exac­
tion.  You go and find out how evic­
tions have taken place and compen­
sation is being  paid  in  enormous 
quantities to those people who do not 
deserve it, who do not need it.  You 
.see the condition of the agricultural 
worker.

Mr, Chairman:  The  hon. Member
has finished his time.

Shri H. N. Mukerjee:  I must have
a little more time than  allotted to 
others.

Mr. Chairman: I have therefore al­
lowed 30 minutes.

Shri H. N. Mukerjee:  Ten minutes
more.

Several Hon. Members: No.

iPandit K, C. Sharma (Meerut Distt. 
—South): May  I  inform  my  hon. 
friend that no payment has been made 
to the zamindars yet.

Shrimati  Rena  Chakrayartty (Ba-
sirhat): We want more time,

Mr. Chairman: Order, order.

Shri H. N. Mukerjee:  I have refer­
red to food and I  hope that other 
Members on both sides will refer to 
food because it is of vital interest.

I will refer now to  cloth.  After 
all food and clothing  are the two 
most essential things of life and what 
do we find?  We find as far as cloth 
production in our country is concerned, 
according to the Fact Finding Com­
mittee’s Report, handloom cloth pro­
duction in 1938-39 was 1703 million 
yds.  The Report said that this figure
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did-not include Sind, NWFP, Gwalior, 
Travancore and some other areas and 
if those were included, the total pro­
duction would come to 1800 million 
yds.  The Committee emphasised that 
the total number of people dependent 
on handloom industry was about one 
crore.  Now the total cloth produced 
in  1938-39  was  5700  million  yds. 
3900 million  yds.  being  produced 
by the mills and 1800 million yds. by 
the  handlooms.  Of  this  quantity 
only 137 million yards were exported. 
This was the position in 1938r-39. Now 
if you take the population figures of 
those days and compare  them with 
the population figures of India proper 
today in 1950-51, we shall find that 
there is not very much of a differen­
ce.  So, the needs of the people  as 
far as cloth is concerned, are surely 
not very different.  Now, in 1950-51 
ttie mill production was 3718 million 
yards and the handloom  production 
was 810 million yards and according 
to the Planning  Commission,  even 
this latter figure was a gross exag­
geration.  So, the  total  production 
for the entire population is only 4,528 
million yards of which 1283 million 
yards, one third of the  production, 
were exported, leaving a total of 2245 
million yards for the people as against 
5523 million yards in 1938-39.  Sir, 
this is very, very bad as far as the 
interests of the people are concerned. 
Now, instead of 5523 million  yards, 
we have about 2245 million  yards. 
Why do you allow this export?  You 
allow this export because this money 
goes to the capitalists.  The  money 
which goes to the capitalists as a re­
sult of the export is terribly impor­
tant. Textiles worth in India 15 annas 
per yard was sold at Rs. 1-12-0 abroad 
and that is why you  permitted the 
export of -cloth  in order  to allow 
these capitalists to make more money.

As far as the condition of the pea­
santry is concerned, there is an at­
tempt to beat down the idea of agri­
cultural indebtedness.  You know very 
well that the Reserve Bank of India 
itself had calculated that 1800 crores 
of rupees was in 1938-39 the volume 
of agricultural indebtedness.  Since 
then, of course. Government seems to 
imagine lhat the volume  has come 
down.  But the Kumarappa Commit­
tee appointed by the  Congress, the 
Agrarian  Enquiry  Committee—re­
ported unequivocally  the continua­
tion of agricultural indebtedness and 
my friend. Mr. Agarwal’s book on the 
Gandhian Plan also says that inde- 
betedness continues. They want to beat 
down the whole idea of indebtedness 
and they say this is what is happen­
ing.  The people are no  longer in 
debt and we are abolishing  zamin- 
daries and therefore  everybody  is
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happy, everything  is lovely in  the 
garden and therefore the Plan can go 
ahead.  This is a false and disastrous 
picture.  This is an approach  which 
is absolutely callous and  insensible, 
this is unashamed indifference towards 
the interests of the people.  There is 
no doubt about it.

In regard to the foreign aid also, 
we have got  about 165  crores  of 
rupees in the Plan and more—we do 
not know how much more—will come. 
In regard to this point I will quote 
what Mr. K. G. Mashruwalla, who was 
a great disciple of Gandhiji, said in 
regard to the Indo-American Technir 
cal Co-operation Agreement:

“The Indo-U. S. Agreement is 
virtually a charter to the  U. S. 
to establish herself in India, first 
as a trading concern and then as 
India’s political boss.  The Gov­
ernment of India has  agreed to 
place at the disposal of U. S. all 
its administrative machinery and 
to become her advertising agency.
.................It is clear that motives
of U. S. in aiding  Europe  and 
Asia are not so altruistic.  They 
are frankly made for organising
an  anti-communist  front......”
In regard to the great river valley 

projects about which so much is made, 
I will quote—because I have no time 
to  elaborate  my  ideas—what  the 
Modern Review of November, 1952, a 
very respectable paper  which often 
attacks us and is friendly to Govern­
ment said:

‘‘Hundreds of millions  of  the 
hard earned money of our nation­
als were poured into the schemes 
and by the same token—quite a 
few score millions were wasted, 
embezzled or spent to fill the in­
satiable maws of the dependents, 
flatterers and political henchmen 
of the mighty”.

This is the perspective which you are 
putting before the people: fleece the 
common people, keep the agricultural 
labourer in degradation.  and  kfeep 
the working classes under manacles 
You have said in the Industrial  Re­
lations chapter that you will only re­
cognise the Trade Union which has 
the  largest  membership,  meaning 
therefore that you will send the INTUC 
to do what it can and flourish in that 
area.  You  have  said  that.  You 
have said all sorts , of things in order 
to beat down the  whole  idea  of 
strikes altogether.  As  far  as  the 
working classes  are concerned,  you 
fleece the agricultural  labourer, you 
keep down the working classes and 
you do not take any  notice of the 
interests of the comm on people and 
the Middle class employees and people 
in the lower rungs of the ladder of 
our society.  But,  as far as those
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who are at the top are  concerned, 
those who have already entered into 
a charter o£ slavery witti foreign capi­
talists.  you  have  the  amplest 
consideration for them;  with  them 
you  have  “a  friendly  and  co­
operative”  spirit.  For  heaven’s 
sake, why don’t you, for once, change 
your views?  Why don’t you  try to 
mobilise the enthusiasm of the peo­
ple?  What is the point  in  Pandit 
Nehru coming forward and saying that 
we want to mobilise the enthusiasm 
of the people, but the  people  are 
inert?  Is it the fault of the people? 
Would a great popular leader in any 
country of the world  ever say that 
the people are inert, that people are 
like lead, that they do not move?  If 
a popular leader is a real  popular 
leader, he will go to the people and 
tell them, here is my Plan, come and 
take it over.  He  will say as  the 
Chinese leaders said, take it over and 
work the Plan according as you like; 
out of your own productivity,  new 
capital formations  would come and 
then we can run the Plan in the only 
way in which it ought to be worked. 
There is bankruptcy . of  leadership, 
(Interruptions.)  betrayal of the pat­
riotic hopes and  aspirations of  the 
people.  That is why we get in the 
shape of a plan a  document  which 
may look very massive, but which is 
really very little more than scraps of 
paper joined  together, (Some  Hon, 
Members: Shame.)  holding  out  il­
lusory hopes to the common people, 
trying to hoax and bamboozle our pub­
lic into acceptance of  the  regime 
which Tneans, (Interruptions.)  “Too 
late and too little”,—lhat :’s the epitaph 
which is going to be written over the 
Congress Ministry.  If you are going 
this way, if even the idea of planning 
and adventure into new realm of en­
terprise, 11 even that does not move 
you, you are leaden in such a fashion 
that  you  will  soon  be  stuck 
where you are, and you will not be 
able to move a limb; you will forget 
the d3Hiamic spirit which your leader 
spoke so much about and the country 
will  go  to  ruination. (Interrupt 
lions.)  But the  i>eople will  not al­
low you.  The people will not tole­
rate it, to use an expression often re­
peated by the Prime Minister.  The 
people would have their own plan with 
which they will build  their future 
nearer their heart’s  desire. (Inter- 
ruptions.)

Mr. Chairman: Dr. S. N. Sinha.

Shri G. H. Deshpande (Nasik—Cen­
tral): On a point of order. Sir, the hon. 
Member who was just on his legs, made 
a statement while he was speaking

uu

that this House yesterday has passed 
a legislation by which thousands and 
thousands in this country have been 
deprived of their franchise.  It is an 
insult on this House and I say that 
the hon. Member would be asked to 
withdraw that statement which is not 
a fact and which is far from the truth.

Some Hon. Members: No, no.

Shri Nambiar (Majoiram): We have 
a right to have our own opinion.

Mr. Chairman: Order, order.  It !s 
hardly a point of order.  The hon. 
Member is entitled to hold his own 
opinion.  There is no point of order 
involved.

Dr. S. N. Sinha (Saran East): Sir, 
perhaps, you will allow me to revert 
to my old place, because from there I 
can see you properly and also my 
friends on my right to whom I have 
to reply.

Today, I would like to speak in a 
planned manner, and throw some more 
light on the Plan which our friends on 
the right have not been able to see 
correctly, because their vision has been 
blurred by  a big  rock. (Interrup­
tions.)  Before I come to that.—I will 
come to it in a moment—I would like 
to say in the very beginning that the 
Plan, as it is before us, is not meant 
for idle criticism.  It is not for arm­
chair criticism. Nor it is for any des­
tructive criticism. It is a crime to in­
dulge in loose talks about it.  Why is 
it  so?  Because,  the  present  Plan 
affects the every day life of our country 
and reflects some rays also of oiur 
bright future.  When I was just going 
through the heavy volumes  of our 
Plan, my mind automaticalU’ tried to 
translate the Plan into some slogans. 
From this, you can judge how fond of 
I am, how influenced I have become 
by, the soviet technique of planning. 
I am a very serious student of that 
and I  will  remain to be...(Interrup­
tion.)  My friends on my right laugh; 
they do not know that I have worked 
there during the First Five-Year Plan 
and the Second Five-Year Plan, in the 
Soviet  Union,  in  many  of  their 
factories, right from the Arctic circle 
to the Black Sea. (Interruptions).

Mr. Chairman: Order, order.

Dr. S. N. Sinha: They know about 
their Plan only through books and pro­
paganda;  I  have worked there for 
years and years together.

I would like, if the House wishes, to 
compare our Plan with the Soviet plan 
to show in what manner our Plan is 
superior to theirs.
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In the very beginning, as I told you, 
my mfcd automatically tried to trans­
late the Plan into certain slogans. The 
slogans are like these—whicn our peo­
ple will understand. They are going to 
under5tand  and work and fulfil the 
Plan not in five years, but in four 
years.  The  slogans  are:  Irrigation 
stops starvation; land reforms double 
p€r capita  income:  better railways
t)ring health and wealth by driving out 
famine and scarcity; the Plan brings 
full  employment,  economic  equality 
and social justice, and perhaps more 
than that—it strengthens our defences 
and removes the danger of foreign in­
tervention including communist libera­
tion. (Interruption).  Our Plan cer­
tainly liquidates groups or parties who 
try to thrive on the misery of our 
people.  Therefore, the slogans which 
we have to give to our people and to 
the whole country are to harness the 
entire nation’s energies for the Plan. 
That would take us a long way and we 
will march forward towards being a 
great nation.  When we see our Plan 
translated into such simple language, 
we know what are the targets which 
we have to achieve.  It is a great thing. 
We are going to harness our rivers. 
We are going to change their courses 
for the benefit of our people.  It is a 
great fight of man  against nature. 
When we have been talking in this 
House a number of times about our 
own rivers, about the Damodar Valley 
and others, we hear about the Don and 
the  Dnieper.  When  we  have  been 
talking about our Ganges, we hear 
about the Volga which our friends have 
never seen.  I have lived also on the 
banks of the Dnieper and  the Volga, 
but I love my Ganges because it gives 
me food, but those who speak  of the 
Volga, should leave our country ind go 
and settle there.  Because, this Plan is 
meant for action, it is not for criticism. 
Of course, there are many difficulties 
in our way, but we have to surmount 
them.  And there is a great pride in 
surmounting those difficulties.  It is a 
fight against nature. Sometimes while 
we are harnessing the Krishna or a 
small river like the Kosi, not to speak 
of the Brahmaputra or the Ganges, 
there will be difficulties—more difficul­
ties than conquering the Everest, but 
the greater the fight, the greater is the 
pleasure in having conquered it.  The 
greater the obstacles are, when we 
have-conquered them, the greater the 
right we have to call ourselves—real 
men.

In this sense, when we see the pano­
rama of our Plan, I would like to make 
certain comparisons with  the Soviet 
Plan. The Soviet Plan was  ba.̂ed as 
everybody knows, to change the eco­
nomy of the  Soviet  Union.  They 
wanted to make  their * country an 
industrial one. When I was there for

the first time in  1931,  theirs  was 
just  an  agrarian  country  like 
ours.  They  wanted  to make  it an 
industrial  one.  You  can  change 
it,‘ but you have to make certain sac­
rifices for that, and what were the sac­
rifices that the Soviets made?  Mil­
lions of people perished in their First 
Five-Year Plan.  Between 1932 and 
1934 so many people perished in the 
Soviet Union that I dare say, if there 
is any statistician and if he counts 
them, their number will not be less 
than those who perished during the 
Nazi-Soviet war.  Their number may 
be more.  And that was a Plan under 
which I also suffered at that time. 
What were the conditions at that time? 
They  had  a  famine  in  Ukraine. 
Ukraine is called the “bread-baskef' 
of Russia.  And the grain which was 
there was secured by force by a certain 
branch called OGPU.  “OTDEL GOS- 
UDARSTVENI  POLTTICHESKI  UF- 
RAVLENIYE.”  Learn, my  friendis, 
that is Russian.  This was a branch
• of the Soviet Police which was made 
responsible for the fulfilment of the 
Plan, and at the same time for the ex­
ecution  of  the  persons  who  spoke 
against it or who worked against it. 
In that country, under those circums­
tances, if there were such criticism 
as I have been hearing in this House,, 
our friends would have been the first 
candidates to be placed before a firing 
squad of the OGPU.  They would not 
have existed at all.  That was the case 
during the first Five-Year Plan.  No» 
body could dare open his mouth iH 
the Soviet Union. And what happened?

An Hon. Member: 'Phat Plan we haxia 
not got.

Dr. S. N. Sinha: No, our system is 
quite different.  We are a democratic 
people.  Our  country  is  democratic* 
This is not an authoritarian country. 
It is quite different here.  We have 
quite different values of human life. 
There, thousands and millions of people 
perished.  It did not matter.  But to» 
us, it matters a lot even if any one 
man is hungry.  Let it be in Travan- 
core or in Kashmir or any other part 
of India, if somebody is hungry, it 
pinches us. and jidnohes our heart. But, 
in the Soviet Union, there was nothing' 
like that.  I have seen people dying* 
on the streets.  The daily ration at 
that time, you will be surprised to- 
hear, was 400 grams, i.e., about half 
a lb.,—it may be less than half a lb.,— 
for ordinary work, and for hard work 
one lb. of bread.  That was also after 
a fight.  People talk of wages in the 
Soviet Union.  I will tell you what 
they are.  The monthly income of a 
semi-skilled person was 75 roubles— 
about Rs. 100; and bread, in the open 
market, used  to cost Rs. 25 a lb.  A 
pair of shoes used to cost Rs. 25(h
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Such were the conditions and as a re­
sult,  millions  of  people  perished 
through starvation under that Plan. 
We do not want such a Plan; and oor 
-friends should leartt, that is the very 
reason why we have given priority to 
agriculture in our country.

Shri Nambiar: Please give a lesson 
;to us!

Dr. S. N. Sinha: And we should not 
ĵive priority to anything else.  Any 
.democratic country, under such con- 
diltlons as we have in our country, 
uxust give priority to agriculture, and 
Jt has been duly given.

Coming to the criticism which has 
i>een made by our friends about our 
-Plan, I have to say a word.  I owe 
them this word.  There is nothing new 
Jn that criticism.  There is absolutely 
nothing new.  And as I told you in the 
very beginning, I am a serious student 
•of Soviet affairs, and I read everything 
that is published in the original in 
IRussian, especially if it concerns our 
ĉountry.  And when I compare those 
.things with the remarks of the hon. 
Member who has just spoken, about 
Jbreign capital—many times he repeat- 
 ̂ about the common man—etc., there 
is absolutely nothing new.  Just the 
isame line of action, the same approach 
to the problem, and it is quite a per­
verse way of approaching the Plan.  It 
•is quite wrong, and it is in the inter­
ests not of our country, but of somfift- 
ifaing else which I really hate to see in 
«nr country.  When we are on our way 
to fulfil the Plan, the energies of the 
masses of the whole country must be 
bamessed, and there must be one idea, 
f do not want to hear any opposition 
Id îs Plan, because there could not 
Junre been any other Plan in the pre- 
Monti circumstances of the country than 
-ivhat we have today.

Shri Nambiar; Will you issue an 
=Bmsi warrant?

Dr. S. N. Sinfia: I know. Sir, till now 
:a few times I have spoken—

When you speak very  noble  worJs 
and you give them good les.v'on̂, you 
liave  many  difficulties.  Why the 
people do not understand and hear ft 
properly?

I do not see in the Plan that there 
are any natural obstacles which we 
cannot conquer.  There are  no suoh 
difficulties, but there  pre difficulties 
even in the realm of criticism.  If it 
is Idle, if it just demoralises, if it just 
belittles the Plan, it hurts me.  But, 
as I told you a few minutes before, it 
is not sponsored by the friends here, 
and not in the interests of oiu* country.

but in the interests of soue country 
which is thinking in other terms, think­
ing in terms of the word recently M. 
Stalin used—“liberation”.  I would say 
there is not a more dreadful word for 
the whole of Asia today than this word 
“liberation”.  They  want to liberate 
us from the joy of living.  Their libe­
ration  means  strangling  of  liberty. 
This is what they mean.  Because I 
Epeak Russian, I can speak a little 
frankly and not in the polished terms 
of our Prime Minister, because he 
speaks gentleman’s English.  That is 
quite  different.  And  the  Russians 
misunderstand  it.  When  he  speaks 
about peace, they say it is perpetuation 
of war. But, as I understand their lan­
guage also, I will say:  Here is the 
first war-monger among men—the mao 
who says to us that we are going to 
perpetuate war.  He is the first war­
monger of the world, and the world 
knows it.  That is why I will say that 
the people who behave as Soviet agents 
in our country have the cheek to say 
here  in  Parliament  that  they  are 
speaking on behalf of the common 
people.  Who gave them the right to 
speak on their behalf?  Who has elect­
ed them, (Interruption).  They have 
no place.  History has discarded them 
as the most reactionary people, and 
they  are  speaking  here  They  are 
going to enslave our country.  They 
are  thinking  in  those  terms.  Our 
country cannot allow such things.  If 
we arie going to fulfil this Plan, we 
have to see, of course, that the inter­
est of the masses, of our common 
people, is served.  It has been seen to 
in this Plan.  And so I will say (In­
terruption) that it is a very good cri­
terion today, because you can judge 
a man by his actions.  Those people 
who are not with us in this Plan are 
against us.  They are the enemies of 
the people; they are the enemies of 
the State, they are saboteurs in the 
interests of foreign countries, and they 
are saboteurs in the interests of the 
Soviet Union, who want to sabotage 
our whole Plan by idle criticism.

Before I conclude, I will just say, 
that once when our Plans are realised, 
we will have a r̂eat day for our coun­
try.  We will then be able to wa k 
proudly and say to the whole world 
that there is no country stonger tban 
our country, there is no country richer 
than our country and that our country 
is the mcst beautiful in the world.

Shri Meghnad Saha: Sir. I want to 
correct one expression which my hon. 
friend Dr. Satyanarain Sinha has used.

Mr. Chairman: Order, order.  This 
is not the way to correct any state­
ment.
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Sbrl Mefhiud Saba: I want just a 
minute or two, Sir. (Interruptiont).

Mr. Chainnaii: I am sorry I cannot 
allow the hon. Member to speak now 
when no question of personal explana­
tion arises.  I am now calling upon 
Mr. Bansal.

•
Shri Bansal  vJhajjur-Rewari):  As

a humble student of Indian economic 
affairs, I am sorry I cannot hold a 
lamp to the persons who are blinded 
by their own effulgence.  I will there­
fore come to the terra-firma of the 
Plan which is before us.  I am one of 
those who have  been following the 
progress not only of the Planning Com­
mission, but also of the various Plans 
ever since the Tata-Birla plan came 
out.  I was  sitting in  the galleries 
when Dr. John Mathai, our ex-Finance 
Minister  announced  the  constitution 
of the Planning Commission, and I 
know that the country at that time 
did not take it very seriously. A whole 
atmosphere was created that this Plan­
ning Commission will not be able to 
achieve  anjrthing.  That  fact  alone 
heartens me when I see what a re­
markable change this Planning Com­
mission has wroû t not only in those 
who have been following the progress 
of the Commission, but also in those 
who have nothing to do with the Com­
mission, but who listen about it from 
various sources.  The Planning Com­
mission has been struggling against 
heavy odds, and it is a great credit to 
them that they have produced one after 
another a number of valuable reports, 
culminating in these two massive vol­
umes that are before us, and I pay 
my humble tribute to the Commission, 
for the very splendid work that they 
have done.  Someone said that courage 
lies in saying ‘No*, when you want to 
say *No*.  I say, courage lies in 'paying 
‘Yes*, when you want to say ‘Yes*, and 
I say to the Planning Commission ‘Yes 
here you are, you have done a job*.

Yesterday Prof. Agarwal, a learned 
student of economics that he is, refer­
red to planning in democratic countries. 
In my opinion, before the Tata-Birla 
plan in this country,—to which I am 
very glad to see my hon. friend Mr. 
Hiren Mukerjee today paid such whole­
some tributes—I think in the demo­
cratic countries only one comprehen­
sive plan exists and that is by Lord 
Keynes 'How to pay for the war*. This 
was published in 1940, and for the 
first tim  ̂it gave a plan for the whole 
of the United Kingdom to canalise 
their resourced for the conduct of a 
total war.  I shall refer to this later, 
during the course of my speech.  But 
I can say that after that plan, ours is 
the only Plan which can be held out- 
as an object lesson for aU those stu­
dents of economics who want to know

whether it is possible to plan in a de­
mocratic  country.  We are too near 
the event, and therefore we cannot see 
this Plan in its true perspective.  But 
I believe and firmly hold that the gene­
rations to come will see in this Plan a 
remarkable step forward, not only in 
democratic planning, but in the better­
ment of the economic conditions of the-' 
masses of this poor country.

One of the main defects of this Planr 
when it came in the draft outline waff 
that it did not pay much attention to* 
the problem of under-employment and 
chronic unemployment that rage in our 
country.  I am very glad to see that ai 
full chapter on that subject has beeru 
added in this Plan.  In our countrŷ 
we are adding every year millions o£T 
people, majority of whom perforce have 
to live on agriculture. It is hearten­
ing therefore to see that in the opera— 
tion of the Plan, emplojmient will be 
found for approximately five million 
persons.  But is this enough?  Within:̂ 
a period of five years, we will be add̂ 
ing to our population—I refer here to* 
working population—about twice this 
number.  The result will be that even* 
after all these five million persons are 
provided with  emplo3mtient, an equal' 
number will still remain unemployed. 
But as the Planning Commission itself 
has pointed out, it is not possible air 
of a sudden to find avenues of employ­
ment for every person.  After all we 
are here to face the problems which 
have been created for us by ages of 
slavery, and it is not possible without' 
productive equipment to give employ­
ment to a very large number of per.- 
sons all at once.  But it is gratifying 
to note that the Planning Commission* 
have  addressed  themselves to  this 
problem and tried to find out a solu­
tion* In finding out a solution, how-- 
ever, they have tried to provide em­
ployment to the unemployed in certain 
sectors of the economy, which in my 
humble opinion, are not the most pro­
ductive sectors.  The result would be 
that although a larger number of per­
sons may have found empIo3Tnent, thcr 
national output may not increase pro-- 
portionately.

A number of studies has been made-* 
as regards the productivity of persons 
employed in various occupations. A 
calculation was made by our National” 
Income Committee, which came to the 
conclusion that the per capita income 
in factory establishment was of the 
order of Rs. 1,900 while in banking and 
insurance, and commerce and trans­
port, it was about Rs. 1,600 per annum; 
in  railways  and  communications, 
Rs. 2,100, while in agriculture, it wan 
just about Rs. 500, and in rural occc* 
pations, it was even less. Or. V. K. li 
V. Rao also came to a similar conclr. 
sion.  Therefore while it is true the.
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all the five million people may find 
employment, I am afraid they may not 
iadd to the total national wealth to the 
?“srae extent to which they would have 
.:addê if employment  in industries 
-could have been provided for them. 
T̂jcording to Dr. Collin Clarke, the 

ĉ-qgeneral morphology of economic growth 
has been, historically, a transfer of 
 ̂population from primary to secondary, 
mnd then from both of these to tertiary 
/■employment, because increase in in­
come generates a demand for services 
-̂ f various sorts.  It is not as if the 
Planning Commission is not aware of 
'ihis difficulty.  In fact in Chapter II 
i it has been stated that there is a risk 
u>f ssreaHiig or perpetuating pseudo-em- 
"Soyrtent which might result in a rise 
in money income without a correspon­
ding increase in the supply of goods 
needed for sustaining the newly em­
ployed. Therefore, the Commission has 
come to the conclusion that the prob­
lem, as has been shown earlier, cannot 
be solved satisfactorily without a sub­
stantial increase in the productive eq­
uipment of the community, which in 
turn means more investment.

This leads me on straight to the 
question of investment.  The Planning 
Commission has  computed total re­
sources at a figure of Rs. 1414 crores; 
of this Rs. 156 crores is external aid. 
which has already been received.  It 
means that for the five years of the 
Plan, Rs. 1,258 rrores are to be had 
from internal sources, while for the 
remaining v/e have to depend on ex­
ternal help, releases from sterling bal­
ances, and the sources which have not 
yet been defined,  to the extent of 
Rs. 655 crores.  Now look at the figure 
what has  so far been spent in  tbe 
last two years—̂the second year of the 
Plan will be over by 1952-53.

Mr. Chairman:  The  hon.  Member 
will resume his speech after Lunch. 
The House will now stand adjourned 
till 2-30 P.M.

The House then adjourned for Lunch 
an Half Past Two of the Clock.

The House re-assemhled after Lunch 
«t Half Past Two of the Clock,

iM r. Deputy-Speaker in the  Chair]

Mr. Depaty-Speaker: Mr. Bansal.

Shri V. G. Deshpande (Guna): Be­
fore we proceed, I want to make a re­
quest that the amendments tabled by 
a large number of Members may kind­
ly be permitted to be moved.

Mr. Depnty-Speaker: Hon. Members 
were not here when the amendments 
were called.

Shri C. D. Pande (Naini Tal Distt. 
cum Almora Distt.—South West cum 
Bareilly Distt.—North): He  was al­
ready on his legs.

Shri Gadgil  (Poona Central);  He 
must finish.

Mr. Deputy-Speaker: I will come to 
that after the hon. Member finishes.

Shri P. N. RaJabhoJ (Sholapur—Re­
served—Sch. Castes): I would also like 
to move my amendment, Sir.

Mr. Deputy-Speaker: Very well.

Shri Bansal: I was on the resources 
budget. Sir, when the House adjourned 
for lunch.  I was saying that during 
these two years, i.e. 1951-52 and 1952- 
53, requirements for the development 
programme  were  estimated  at  667 
crores of rupees.  There has been a 
short-faU in these requirements of the 
order of 212 crores.  The question that 
arises is as to whether this amount of 
212 crores has been taken note of in 
the estimates of deficit financing to the 
tune of 290 crores which the Planning 
Commission arrived at.

The other question that arises is this. 
During these last two years,  these 
short-falls have been there in spite of 
the fact that 1951-52 was an exception­
ally good year as far as revenues were 
concerned—both of direct taxation as 
also of customs receipts.  If we calcu­
late at the rate of 555 crores of rupees 
for two years, we come to the figure of 
1136 crores of rupees during five years. 
That means there will still be a short­
fall of 122 crores of rupees as compar­
ed to the estimated amount that has 
been given in the Report, namely, 1258 
crores.  It is possible that this amount 
of 122 crores of rupees may be made 
up by additional taxation, but, the 
Planning Commission says that the re­
maining figure of 655 crores of rupees 
will also have to be made up by ad­
ditional taxation  and borrowings if 
foreign  aid  is  not  forthcoming.  I 
would very much like to know from 
the Finance Minister whether the Com­
mission have calculated as to where 
the stage will be reached when the so- 
called normal methods of taxation will 
not turn into drastic methods. Lord - 
Keynes in the book to which I was re­
ferring in the morning, when he was 
computing the war budget of the UK 
had something very definite to  say 
about it.  He said that it was fairly 
well possible to come to a figure be­
yond which drastic measures would 
have to be used.  And if you over-step 
that line, then the other sector of the 
economy gets lop-sided.  As it is we
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income. It leaves about three per cent. 
OT the national income for Investment 
“  private  industrial  sector as 
also in the various other sectors which 
do not come within the scope of the 
public sector.  The Planning Commis­
sion have computed that about 100 
crores of this go in the construction 

estimate is that roughly 
100 crores of rupees are needed for the 
private industrial sector and the re­
maining 100 crores for various other 
activities.

Now it is likely that if Government 
resort to additional taxation to covet* 
the short-fall of 122 crores to which I 
have referred just now and the re­
maining 655 crores, I am afraid the 
entire balance of the Plan may be up­
set.  But what is the way out? Cer­
tainly we cannot reduce the size of the 
Plan because that will be an unmiti­
gated tragedy. ' At the same time, we 
cannot go on deficit financing to an 
unlimited  extent,  I  appreciate  that 
now-a-days the dangers of inflationary 
implications of deficit finance are not 
as grave as they were in the war and 
immediate post-war  periods.  And it 
is quite  likely that in  the coming 
years, on account of the changing in­
ternational situation we might have to 
import deflation rather than inflation. 
Even then, we cannot embark on a plan 
envisaging a huge  outlay of deficit 
finance.  But  the Plannitig Commis­
sion themselves have said something 
very remarkable about deficij financ­
ing.  In fact, in the Plan which was 
the predecessor of this final Plan, a 
copy of whi'*h I got through the cour­
tesy of the Planning Commission, ther̂? 
was a very good  phrase.  They  said 
that if human and rnai:erial resources 
are available and it is found that by 
their operation on each other it is pos­
sible to increase the national output, 
then there is perhaps no harm in using 
some amount of money as a ‘catalytic 
agent.*  But, the difficulty is that the 
catalytic agent may become the Villain 
of the piece’ and it is quite possible 
that uciess this kind of finance is in­
dulged in with due care, a Jot of mis­
chief may be done to the economy as a 
whole.  Therefore I would suggest that 
certain guiding principles should be 
observed in  determining the appro­
priate type of investment to be financ­
ed out of created money.  The follow­
ing may be some of the criteria to be 
borne in mind:

<1) The outlay should be such as 
will increase the  supply of 
goods and services in the short 
period; in particular schemes 
of investment  which  would 
tend to augment the supply of 
articles like food and cloth­
ing—because on these articles

will there be the greatest in* 
pact—on which a major ŝart 
of the  increased  income  is 
likely to be spent, should re­
ceive the highest priority.

(2) The expenditure should not in- 
.  crease the pressure on fore­
ign exchange, and as such the 
schemes should be those whiek 
rely mainly upon local avail­
able materials.  In the alter­
native, the investment should 
be capable of increasing our 
earnings of foreign exchange.

(3) The effect of such expenditure 
should be to produce employ­
ment directly or indirectly, es­
pecially in those areas where 
the degree of under-utiUsation 
of labour is particularly large.

(4) The expenditures should have 
something to show in the form 
of prominent advantage to the 
community’s capital stock.

As I am running short of time. I 
will not expand all these points. But 
even after these steps have been taken, 
the Government will have to see that 
there are certain controls on strategic 
points and these controls must be to 
ensure the distribution of scarce sup­
plies and to secure investment in the 
most desirable channels.

I have given these criteria because 
I firmly believe, having regard to the 
financial resources of which note has 
been taken by the Planning Commis­
sion, that we cannot depend on the 
implementation of this Plan by the 
resources that are available to us and 
to some extent deficit finance will have 
to be indulged in.  Rather than find 
ourselves at the  end of  the  tether 
all of a sudden in the fourth year or ' 
the fifth year and then have to face 
the possibility of cutting down the 
Plan, we must devise ways and means 
from  now so  that  we  are  not 
faced  with  a  situation  all  of 
a sudden and which we may not be in 
a position to control.  My friend, Mr. 
Gandhi yesterday referred to the book 
of Prof. Arthur Lewis.  That book was 
written in 1949 when England was 
facing very great inflationary pressure. 
But Prof. Lewis was in our country re­
cently and I had the good fortune of 
having a long discussion with him.
He also gave a very illuminating lec­
ture in the Delhi School of Economics 
where he suggested with reference to 
our plans a very much higher outlay 
and he said that India must spend 
much more money on investment as 
also save much more than it is doing 
at present and under the Plan.  This 
is just to dispel the mis-conception 
under which my friend Mr. Gandhi is 
labouring.
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 ̂I ̂  not want io take much time of 
the House.  I will Just say a word 
about the implementation of the Plan. 
As I said, the country looks forward 
to this Plan to raise the standard of 
living of the masses.  The whole coun­
try, in the rural areas, everywhere is 
depending on this Plan for raising theii 
standard of life and therefore it is es­
sential that it is implemented with 
vigour.  One of the terms of reference 
of the Planning Commission was to 
determine the nature of the machinery 
which will be necessary for securing 
the successful implementation of each 
stage of the Plan in all its aspects. 
Nothing very much  has been said 
about this aspect of the question in 
the Plan and I would suggest that a 
ĥ h-power Committee of the Cabinet 
ôuld be appointed to see that the 
Plan is implemented at every stage, 
that the money which is allotted to the 
State Governments is properly utilised, 
that the public is kept well informed 
of the progress of this Plan.  In the 
United Kingdom, a white paper is pub­
lished every year; in the United States 
the President gives a message to the 
nation through the Congress.  Similar­
ly I would very much like that our 
Planning Conmiission comes out with 
a white paper every six months, and, 
if it is not possible  every year, at 
least, giving the details of what pro­
gress has been made and what amounts 
are spent, and what are made available 
and spent out of the so-called deficit.

I am particularly glad to note that 
the  Planning  Commission  feel  that 
planning is a dynamic process.  You do 
not stop at a stage, then wait to deter­
mine as to what you have to do next. 
1 wish the Planning Commission will 
keep an open mind and adjust its poli­
cies and programmes to the dictates of 
the circumstances.  I am sure that this 
report will be a valuable land-mark 
in our country's economy and it will 
be helpful in raising the standards of 
living of the masses.

Mr. Dwity-SpeMkeg: As a special 
concession, I will allow those hon. 
Members who were not in their seats 
in the morning to move their amend­
ments.

Kumari Annie Mascarcne: I beg  to
move:

That for the original resolution the 
following be substituted:

•‘Having considered the Report
of the Planning Commission this
House regrets that—

(a) no account has been taken of 
suggestions  to  augment  the 
resources available for deve­
lopmental expenditure and by 
not  doing so, the  Planning

Commission  have  failed  in 
making a correct technical ap­
praisal of the resources avail­
able;

(b) the basis chosen for calcula­
tion of resources available for 
implementation of the Plan in 
a mixed economy is undefined 
and vague;

(c) no steps have been taken to 
secure a more balanced region­
al distribution of income and 
employment:

(d) a lack of comprehensive ap­
preciation of the  immediate 
needs of the country and the 
future claims of the people 
invalidates most of̂the conclu­
sions of The Commission;

(e) an  inadequate  provision for
rehabilitation  of  refugees, 
especially from East Bengal,
and the  absence of an integ­
rated programme  for treat­
ing the refugees as part and 
parcel of the community and 
thus  advancing  social  and 
economic interests  to  the
maximum  extent  consider­
ably  whittles  down  the 
eflRciency of the Plan;

(f) the lack  of an  integrated
policy  of  development  of 
small  iicale industries  with 
large-scale  industries  and 
agriculture  minimises  the 
value  of  the  recommenda­
tions pertaining to the former;

(g) the Plan after execution will
not  raise the standard  of 
living above  that  in 1950
and this  would  fall short
even of  the  modest claim 
made  in  the  preliminary 
Planning  Report  issued in
1950 of the standard of living 
reaching at  least  the  1939
level; and

(h) finally the Plan as a whole
is  vitiated  by  inadequate
provision  for  additional
employment and  imperfect
appreciation  of  agrarian
needs and reforms.

This House is further of opinion 
that the  Planning  Commission 
should  be  abolished  forthwith 
and in order to implement, assess 
and revise the Plan, a Sub-Com­
mittee of the Cabinet be appoint­
ed and be charged with the duty 
and responsibility  of  presenting 
an annual White Paper to Parlia­
ment prior to or with the Budget 
on  the  progress  of  different 
schemes, Central and State.̂
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8kri Gidwaal (Thana):  I  beg to
move:

That the loUowing be added at the 
end:

“but regrets—

(a) that so far as the rehabili­
tation of the urban displaced per­
sons is concerned, the Planning 
Commission while admitting that 
the problem of  urban resettle­
ment in the case of the displaced 
persons has been one of consider­
able complexity due to the essen­
tial difference  in the  economic 
pattern of the incoming and out­
going population and further stat­
ing that the urban economy  in 
India does  pot  offer  scope  for 
quick expansion  and  absorption 
of new elements, have offered no 
solution for the same;

(b) that the Planning Commis­
sion have made assumption that 
most of the  agriculturists from 
the West Pakistan have been set­
tled and in the case  of displaced 
persons from East Pakistan near­
ly 70 per cent, have been settled 
while there was  no factual data 
before them;

(c) that the Planning Commis­
sion have vaguely stated that cer­
tain steps in the direction of giv­
ing a measure of compensation 
to displaced persons  have been 
taken but have not produced any 
concrete scheme of compensation, 
and

(d) that the amount  proposed 
to be spent for the rehabilitation 
of the displaced persons from the 
West and East Pakistan is inade­
quate  to meet the  requirements 
of the situation.”

Shri P. N. RaJabhoJ: I beg to move:

That the following be added at the 
end:

**and suggests—

(1)  that  the cultivable  waste 
land be given to the Scheduled 
Castes and Scheduled Tribes for 
cultivation and the State Govern­
ments should be  made to make 
adequate  provision  of loans to 
these castes for cultivation from 
the money allocated for such pur­
poses under the Five Year Plan;

.(2) that  the  Government 
should consider  its Arst duty to 
provide houses to the Scheduled 
Castes and Scheduled Tribe peo­
ple suitable for human habitation 
as they are  today living in fllth, 
squalor and insanitation;

i(3) tĥt the peoplej belonging 
to Scheduled Castes and  Schedul­
ed Tribes should be adequately 
provided with funds to start cot­
tage industries such as shoe-mak­
ing, tanning and rope-making etc. 
and a provision of  at least five 
crore rupees should be made for 
this purpose;

(4) that the Government should 
make provision in the Five Year 
Plan for Rs. 25 crores to acquire 
lands for building sites for these 
castes;

(5) that a provision should also- 
be made in the Five Year Plan of 
about  Rs.  three  crores for the 
implementation  of  the  various 
Acts such as Social Disability Re­
moval Act directly concerned with 
the Scheduled Castes and Schedul­
ed Tribes;

(6) that a  provision of Rs. 50̂ 
crores should be made in the First 
Five  Year  Plan  for  Foreign 
scholarships and Technical, Medi­
cal, Engineering education in this 
country for the students  belong­
ing to Scheduled Castes and Sche* 
duled Tribes;

(7) that a provision should also 
be made in the Five Year Plan for 
Rs. 25 crores for making arrange­
ment of  drinking water to  the 
Scheiduled Castes and Scheduled 
Tribes:

(8) that  there  should  be 
separate “Ministry for Scheduled> 
Castes and Scheduled Tribes” in 
Government  of  India and  the 
Minister  so appointed should be 
of cabinet  rank and  should be 
taken  from  Scheduled  Castes;

(9) that  a  separate  colony 
should be established  for Sche*- 
duled Castes where they are in 
majority and  a separate  pro*- 
vision of Rs. 50 crores should be 
made in the Five Year Plan for 
this purpose;

(10) that there should be pro*- 
vision of free legal aid to the peo­
ple of Scheduled Castes who are 
harassed by caste Hindus in the 
rural  areas;

(11) that those members of the' 
Scheduled Castes who want  to- 
migrate from Pakistan to  India 
should be  afforded all  possible 
financial and other aid for  do­
ing so and special attention  be 
paid to their rehabilitation prob­
lem and that a  special provision 
be made for this purpose in  the 
First Five Year Plan;
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(12) that  the  members  of 
Ŝ eduled  Castes  residing  in 
Jammu and Kashmir should  be 
«£forded all  facilities  provided 
by the Constitution; and

(13) that  the  people  from 
Scheduled Castes  should be ap­
pointed on  the committees  and 
In services in varioxis stages  of 
the Planning Commission/*

Shrl  Toshar  Chatterjea  (Seram> 
pore): I beg to move:

That the following be added:

‘*and is of opinion  that Ganga 
Basin Scheme should be taken in- 
to consideration and should  be 
included  in the Five Year  Plan 
development scheme.”

Shrl V. G. Deshpande: I beg to
move:

That the following be added at the 
end......

Mr. Depnty-Speaker: He will move 
up to *Bharat Sevak SamaJ’; the latter 
portion is omitted.

Shri y. G. Deshpande: I beg  to
move:

That the  following  be added at 
the end:

'*but at the same  time disap­
proves of the organisation  and 
activities of  the  Bharat Sevak 
Samaj/’

Mr. Deputy-Speakcr: Now no more 
amendment will be allowed.

The Minister of Finance (Shri C. D. 
Deshmukh): Will vuu please give me 
the numbers of the new amendments 
that  have been moved,  Sir,  begin­
ning from No. 29?

Mr. Deputy-Speaker: Amendments
Nos. 29, 30, 31, 32, 34, 35 and another 
amendment of Shri V. G. Deshpande, 
that the following be added:

‘*but  at the  same time  dis­
approves of the organisation and 
activities of the  Bharat Sewak 
Samaj.”

All these amendments are now be­
fore Jhe House for discussion.

Shri C. B. Narasimban (Krishna- 
giri):  This Five Year Plan has taken
nearly two and a half  years of hard 
labour and now  we have the plan 
for the approval of the Parliament. 
Some were tempted  to  indulge  in 
severe denunciation and showed lot 
of vehemence, but the parent plan of 
the Plan, namely the Draft Plan, was

before the public during the election 
.campaign and the electorate had a lot 
of time to consider the main basisof 
that Plan.  Whatever the  basis of 
that Draft Plan was, has been taken 
up  in the  revised and  final  Plan. 
There  is no  point  in  thundering 
against those aspects.  They have al­
ready the  seal of  approval  of the 
electorate  and it is in  view of that 
approval that the party in power is 
functioning here as well as in  the 
various States.  Therefore. I do not 
see why we should  go through the 
same process over again.

Shri Sarangadhar Daa (Dhenkanal— 
West CXittack): No discussion is neces­
sary?
Shri C. R. Narasimhan: Discussion is 

no doubt necessary  but the Plan has 
been placed before the House for for­
mal  approval.  But  I  claim 
that  the  moral  support  of
of the people is already there and the 
people have already adopted it and 
I claim to say as well that it is the 
People’s  Plan.  Some  were pessi­
mistic;  some  were optimistic;  some
thought  that  the  resources were
over-estimated;  some  were  of the
view  that  there  was  more
scope.  I really think, that what is 
wanted is the  will of  the people  to 
carry the  Plan  and  a determined 
effort to carry it through.  For that 
leadership is needed, and the country 
has ensured that leadership  by plac­
ing the most popular party in power 
both at the Centre and in the States.
I am sure that there will be concen­
trated effort both at the Centre  and 
in the States, and a single party be­
ing  in power  at both the places  is 
going to help in the quick execution of 
the Plan.  Therefore, I am very opti­
mistic about the success of the Plan.

One hon. Member who spoke previ­
ously thought that the authors of the 
Plan were destined  to meet the fate 
of Viswamitra.  I do not think this 
is correct.  I claim that the authors 
of the Plan had the spirit of  VJswa- 
karma.  They  are really going to be 
the great architects of the future.

I should like to mention about the 
rehabilitation of  the railways.  The 
money allotted for this purpose is not 
really enough.  Most  of it  will be 
spent on current commitments  and 
therefore there is not much scope for 
further expansion or restoration  of 
old railways and opening of new ones. 
It is usually said that the road  to 
prosperity  lies through  roads,  and 
I suppose railroads also will be given • 
a little more attention than what they 
have  received.  It would be  a good 
thin̂ if the Finance Minister and the 
Railway Minister vould consult ear̂



Ml Resolution re.  16 DECEMBER 1952 Five Year Plan 2492

•other and obtain a little more money 
for the  railway  rehabilitation  pro- 
granune.

Regarding the Madras  State, some 
of the districts deserve special men­
tion.  I shall read to you about them 
from the  report  of the  CJeological 
Purvey of India.  This is what it says:

“The  districts in  the interior 
comprising  Coimbatore,  Salem, 
North  Arcot,  Chittoor and  the 
Ceded Districts  receive between 
15 and 30 inches of rain during 
the year.  If this is spread out 
at a suitable time, it should be 
adequate  for  agriculture.  Un­
fortunately,  however,  the rains 
are  untimely in some areas, giv­
ing  rise  to famine  conditions. 
Though the province is fairly well 
supplied with rivers and receives 
a satisfactory amount of rainfall, 
the rain is very  unevenly distri­
buted during the year. Moreover, 
there  has been  little effort at 
conservation of the river water 
except  in the deltaic area.  The 
remedy for  this  state of  things 
lies partly in re atTorestation and 
partly in the conservation of the 
waters of the  rivers by forming 
artificial reservoirs......and regu­
lating the flow  of  the  water. 
Money  given  for  a  planned 
project  of  afforestation  of  the 
interior  districts  will  be  well 
spent as it will contribute to the 
land  becoming  cool, moist and 
fertile and to the prosperity of the 
people living in it.”

I am sorry that one  of the rivers in 
this area, the South Pennar, has been 
forgotten by the  Planning Commis­
sion..  Another thing is the omission 
to consider seriously how to develop 
the lignite deposits in South Arcot. 
No doubt, some drilling is going  on 
here and  there,  subject to the  re­
sources available  to the State Gov­
ernment and a little help which the 
Centre is  giving.  But this is  not 
enough.  Proper experts from abroad 
should be quickly  invited and more 
money should be invested in complet­
ing  the  preliminary survey  before 
starting the thorough exploitation of 
the lignite deposits.

There are also some proposals for 
the construction of  oil refineries in 
the land,  but  before  doing that I 
would like the  Government and the 
Planning Commission  to  remember 
South Arcot, because if the lignite  is 
exploited there, it will be a good thing 
to start a liquid fuel plant there.

I am very glad  that in the wel­
fare side  of it, it has been recognis­

ed that for women s education facili­
ties for appearing privately should be 
provided.  I am also in warm agree­
ment with and  gladly support  the 
schemes for child-welfare and  other 
national physical fitness programmes. 
In fact, the Central Cabinet should 
have a Minister  specially  to devote 
himself to welfare activities,  sport 
and recreation.

Regarding cottage industries, it is 
gratifying to note that the policy  of 
reserving  separate  fields for hand- 
looms has been recognised whenever 
there is a clash with a major indiis- 
try.  This is not  confined to hand- 
looms.  It has also been recognised 
as  necessary for other small  indus­
tries.

In the matter of cottage industries, 
bee-keeping should receive the special 
attention of  Government.  In Aus­
tralia and  other countries, this  is 
highly  developed.  Friends  who go 
there, come and teU me on their re­
turn that it is organised there on a 
very large scale.  On enquiry, I find 
that we are annually importing a lot 
of honey from Australia and  other 
countries.  This is very imnecessary. 
If a  large  number of  bee-keeping 
boxes are made and distributed all 
over  India,  we  can easily  collect 
honey, or rather  collect  the honey 
which the bees have collected.

One more thing I wish to mention 
is that we find in the Plan that there 
are areas which are to be benefited 
by the multi-purpose projects,  and 
there  are  areas  which  are to be 
benefited by the community projects. 
But there are some unfortunate re­
gions in which some districts do not 
get the benefit either of this or the 
other project.  So, I would like Gov­
ernment to devise means by  which 
they can make the people of these 
areas also feel that they are in the 
scheme.  If Government’s resources 
are not enough, at least token things 
should  be  done,  so that  the  en­
thusiasm of the people can be invit­
ed and  exploited for making  the 
Plan a success.

With  these words, I  once again 
congratulate the  planners and wish 
them success.

3 P.M.

Dr. Krishnaswami (Kancheepuram): 
If I do not indulge in a conventional 
tribute to the Planning Commission 
it is not due to lack of appreciation 
of the great  industry,  earnestness, 
and enthusiasm that have gone into 
the making  of  these two  massive 
'‘tomes’’.  There are chapters of great
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merit; there are chapters of not such 
high merit; there is one chapter which 
I would wish the Finance Minister 
to exclude altogether from the print­
ed version of the Planning Commis­
sion’s report.  That  chapter is the 
one dealing  with  employment.  I 
tried to  make some  sense of the 
chapter on employment but I must con­
fess that after having made all at­
tempts I am  no wiser  than I was 
when I first started reading it.  But 
before  I  proceed  with a detailed 
analysis of  the  Planning  Commis­
sion  Rep<Mrt*s  recommendations,  I 
should  like  to  begin  by  cndors- 
iî  the  very  pregnant  observa­
tion made by the Leader of the House 
yesterday.  Speaking  with  earnest­
ness he pointed out that we  have 
to remember that two years out of 
the five year period are already over 
and therefore we have to take account 
of what has transpired.  The criti­
cisms that we  might have given ex­
pression to  two years  ago if made 
today would .be futile.  We can  no 
longer argue whether multi-pur|)bse 
projects which have been started at 
great social cost  to the community 
should have been started at all. They 
are with us.  Not heaven even  over 
the past hath power.  The sensible 
question  which ought to be put  is: 
What do we expect  from  the im­
plementation of the first Five Year 
Plan in the context of a backward 
economy?  Firstly investment must 
form the basis of  social overhead 
capitals the  catalytic  agent which 
melts economic inertia, the heritage 
of generations of neglect and age-old 
custom.  Social overhead  capital is 
the parent of diversified industries. 
It is social  overhead  capital—̂and 
multipurpose projects are in a sense 
social overhead capital—̂ which forms 
the basis for the growth and diversi­
fication of economic development in 
different parts of our country.  Here 
let me point out that, it would  be 
next to  impossible on  the part of 
private enterprise to invest in social 
overhead capital because social over­
head capital partakes of the nature of 
autonomous investment, and does not 
spring from considerations of anticipa­
tions  of profit,  foreseeable  demand 
and  buying power.  Early  during 
the last session I had occasion to be 
critical  of the  Finance  Minister’s 
policy of financing  capital develop­
ment out of revenue surpluses.  To­
day, having pondered over the matter 
more thoroughly, T am in a position 
t(i affirm that  revenue surpluses are 
one  of the methods of public  saving 
for investment In basJ.'» projects. The

criticism that may be urged against 
such a policy is not whether revenue 
surpluses should  be utilised for the 
purpose of financing capital develop­
ment, but whether the amount that 
is collected in the shape of taxes pro­
duces other deterrent effects on the 
economy, in the shape of cost infla­
tion and depression.

The second test  which has to be 
kept in view and which I think is an 
important criterion, is that this initial 
investment must lead to a develop­
ment  in  our  economic  progress. 
Thirdly the Plan must—and this is 
tlie most important criterion which 
I should like to bring to the notice of 
all our planners and particularly of 
the  Finance  Minister—secure  an 
adequate regional balance as between 
different areas.  Without an emphasis 
on regional balance  in income and 
employment all talk  about diversi­
fication of economic development, all 
talk about levelling economic inequali­
ties is nothing but moonshine.

As it is, what is the situation that 
faces  us?  Today  the  economic 
development  of  our  country  :s 
concentrated in a very narrow sec­
tor.  The City of Bombay and about 
fifty miles  around  it, is the  area 
around which industries are concen­
trated.  The City  of Calcutta and a 
hundred miles around it is the place 
around which most of the industries 
are aggregated.  Bihar,  with Sindri 
as the focal point and the iron and 
coal around are the places in which 
industrial  development  has  taken 
place.

Implicitly  and  tacitly  the Plan­
ning Commission has accepted  the 
first two criteria, namely that it is 
the duty of the  State to invest  in 
social overhead capital and secondly 
that social overhead capital is to be 
the parent  of future  development. 
Let me examine  the criteria which 
the  Planning  Commission  have ac­
cepted  and  find out whether  those 
criteria are likely to be achieved  in 
practice.  I venture to suggest that 
it is extermely improbable to assume 
that the investment made would lead 
to further development in the diffe­
rent sectors of our economy.  There 
are many gaps and deficiencies in our 
industrials structure  which  have to 
be filled up and on which the Plan­
ning  Commission  is  notoriously 
silent.  Take, for instance,  the  iron 
and steel industry.  Even with the 
new steel plant which is to come in­
to operation, we  would  have only 
about 350,000 tons of pig iron  and 
our production of steel is expected to 
mcrease from 1*2  million tons to 2 2
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m ôn tons at the end of five years. 
The power generated in these various 
multi-purpose projects would be much 
gi eater and would be capable of feed­
ing at least a dozen more industries. 
In this connection I wish to stress an 
important factor  which  has  been 
brought to our notice by the Plan­
ning Commission  itself.  The Plan­
ning  Commission in the Chapter  on 
Imports and Exports point out that we 
would have to import at least 2*8 mil­
lion tons of steel each year even after 
five yiears. So in 1955-56 we would be 
much less self-sufficient than what we 
were in 1950.  We need iron and steel 
plants, therefore,  capable of produc­
ing another two million tons and it is 
necessary to have  these put  up as 
quickly as possible so that the power 
from these great projects might be 
consumed and so that many other in­
dustries dependent on steel might come 
into being.  We have to think of iron 
and steel plants as  part of the social 
overhead capital that we have to build 
up for promoting  economic develop­
ment at a rapid rate.  They are basic 
for many industries for one thing. For 
another they can be produced at two- 
thirds of the  imported price in  our 
country.  Therefore,  I plead for  a 
gieater emphasis on basic industries, 
and more concentrated  attention on 
complementary industries.  In the re­
vised draft presented to us only eight 
days ago,  we  came across  a very 
cryptic sentence in  the Introductory 
chapter, which deserves to be quoted:

*‘In the Draft Outline, owing to 
the greater  urgency  of the pro­
grammes for agriculture and irri­
gation, the  provision  made for 
the development of industry in the 
public sector was insufficient.  In 
the Plan as now presented in ad­
dition to providing  for an inte­
grated steel plant. Rs. 50 crores 
have been allocated  for further 
expansion of basic industries, in­
cluding manufacfure  of heavy 
electrical  equipment and  ferti­
lisers. and for revising increased 
transport facilities  required  for 
industry  and  mineral  develop­
ment”

Here, I thought, was something re­
freshing, something new, an indication 
of awareness of  the problems facing 
us.  Surely it is not the allocation of 
Rs. 50 crores for the achievement of 
this object that  is imoortant.  The 
question is:  How is this going to be
spent? Where is it going to be spent? 
What oarticular factories  have  the 
Commission in view?  Where ere they 
going to be located?  These are ques­
tions which cry out for answers and
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as far as I can make out nowhere in 
the report of the Planning Commis­
sion has there been  any indication 
given of how this amount is going to 
be spent and what steps are going to 
be taken.  Is it the policy of Govern­
ment to wait Micawber-like forevents 
to turn up, or for somebody to come 
forward  and  instal a  steel  plant? 
Qiprtainly this would not be in conso­
nance with the spirit of planning as 
we have understood it.

I pass now to the  third criterion,— 
neglected altogether by the Commission 
namely, that there ought to be a pro­
per regional distribution  of income 
and employment as  between areas. 
Search the  Planning  Commission’s 
report however carefully you might, 
you wil] find that there is no mention 
made of regional development at all. 
The whole thing has been left out of 
account as though it is of no conse­
quence.  It is a great tragedy that it 
should have been left out of account, 
particularly when we are talking big 
of the unity of our country, when we 
are emphasising day in and day out the 
inter-dependence  of  the  various 
constituent units  Surely  it is your 
duty to find out how far it is possible 
to regionally diversify our  develop­
ment so that there might be' a better 
distribution of income as between the 
different regions.  Today, let me ex­
press the most unpalatable and bitter 
thought:  The bulk of our social over­
head capital is  concentrated  in the 
North-East of India.  So far as other 
parts of India are  concerned,  they 
have  been  allowed  to  languish. 
The  Godavari-Krishna  Pennar Pro­
ject  might  come  sonietime  if  at 
all after the five year  period into 
being.  They might take more time 
to mature.  But the Koynar project 
might come into being in 1954 or 1955. 
So far as Bombay city and, the sur­
rounding areas are concerned, there 
are many difficulties which are fac­
ing industries.  I w’sh the Planning 
Commission  and  the  Government 
wouM even How take account of  the 
differing reeional needs.  It is abso­
lutely essential that they  should, be­
cause otherwise there would be very 
many handicaps  which we  would 
have to surmount if we are to have 
increased industrial production.

Take Bombay for instance.  Habi­
tually for the oast five  or six years 
or rather for the past decade indus­
try has been handicapped due to lack 
of electriral power.  In fact if I may 
enunciate a generalisation  with the 
permission of this House,  industry 
has become as  much a gamble  in 
monsoons as food and agriculture.  It
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ought, therefore, to be your primary 
duty to attend to the regional diversi­
fication of industry, particularly  of 
backward areas . like  Maharashtra, 
Kamatak, South,  and those  other 
areas which have long lagged behind 
inr the pace of industrialisation and 
which Ipoked forward  eagerly,  ê  
pectantly in the hope of obtaining a 
better deal but which have as yet not 
had fair treatment at your hands. Any 
Planning Commission,  which  takes 
its duty seriously ought to  consider 
the problem of regional  diversifica­
tion ot income and employment, be­
cause ultimately, when you wish  to 
rectify  economic  inequalities,  you 
cannot achieve  it unless there is  a 
fair amount oi regional dispersion of 
mcome and employment in the differ­
ent regions.  I did not refer in parti­
cular to the South, but on this matter 
I should like to point  out that  we 
have a legitimate grievance  against 
the  Centre  because we have  also 
suffered from  neglect  and inatten­
tion to  our demands.  I want  the 
Government of India and I want the 
Members of the Planning Commission 
to apply their minds afresh to this 
question  of regional distribution  of 
indûies, income and  employment, 

 ̂ will be com­
pelled to do much for these neglected 
regions.

Let xne pass on to other points of 
importance.  I said a few  mmutes 
ago that the chapter on Employment 
was  one of  those  chapters  which 
should not have been included in  the 
Planning Commission’s report. Takmg 
a simple and elementary  view _one 
would find that out of the eight or 
nine millions increase in the working 
population that we would have,  at 
the end of five  years  only  about 
five millions or so would be absorbed 
in increased employment.  (An Hon. 
Member : Are you sure about it?)  I 
am sure at least to  that extent  to 
which I am now stating.  But I am 
examining this  five ;nil̂ ns figure 
in  another  minute  or  two.  Now 
let  me  assume  that  the  figure 
is  correct.  Even  so it  cannot  be 
suggested that this  is a spectacular 
increase  in  omplo3mient.  I  can 
understand the planners  suggesting 
that it will take time for increases 
in emplo3nnent to occur  because we 
have  concentrated  on  agriculture, 
and by  development of  agriculture 
what we can safely  expect  is  in­
creased  productivity  and  not  em­
ployment, and therefore we will have 
to wait for a few more years before 
there is increased employment.  But 
what surprised me  in this reporl is 
the queer attempt made to work out

figures  of increased  employment. 
Take for instance the basis for cal­
culation  adopted  by  the  Planning 
Commission.  I have not been able to 
understand what basis  for  calcula­
tion has been chosen.  It is said that 
handicrafts and production  of other 
goods will absorb increased  aQ)ount 
of labour.  We know what the state 
of handicrafts is in our country.  We 
have about three  million handlooms, 
and  there are about  three  million 
handloom weavers, most of whom do 
not have work for  more than eight 
or ten  days. The  utmost that can 
happen as a result of  increased op­
portunities being given to handloom 
weavers is a more full utilisation of 
their  handlooms.  And  even  this 
would be considerably limited by the 
fact of there being a great disparity 
in the prices between mill-made and 
hand-made goods. Certainly it is cu­
rious to suggest that there would be 
such an increased amount of employ­
ment  in  the  decaying  industries 
which are much less productive than 
agriculture. The National Income Re­
port  which issued its  recommenda­
tions three years ago, in 1949, point­
ed out  that so far as  handicrafts 
were concerned,  their  productivity 
was less than in agriculture.

How then are we to expect an in­
crease  in  employment?  It  would 
have been more honest  to suggest 
that during  the first five years  we 
cannot expect increased amount  of 
employment,  though  we  can  un­
doubtedly expect  increased  produc­
tivity.  This is what has happened in 
many countries which  have concen­
trated • on  agricultural  development 
and on agricultural  productivity.  I 
therefore think that so far as these 
figures are concerned, the utmost that 
can be postulated about increase in 
employment would be not more than 
one and a hâf to two and a half mil­
lions.  All the other figures deserve 
to be ignored because so far as they 
are concerned I do not think there is 
any  scientific  basis,  and  wishful 
thinking is no substitute for clarity 
of thought.

It is unfortunate that this chapter 
should be in contrast  to the other 
chapter that has been  brought  out 
on assessment  of  resources.  Here 
the high water mark of scientific at­
tempt has been reached, and it was 
an intellectual pleasure for me to go 
through it.  Whether we agree  with 
the assessment or not is a different 
matter, but we were able to  under­
stand what the writers were driving 
at, and therefore from this point  of 
view I should like  to congratulate
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those who have been responsible for 
this chapter.

Take for instance  the assessment 
of food available at the end of five 
years.  A few minutes ago J pointed 
out that We had to consider how we 
were going to assess increased agri­
cultural productivity.  Even  in the 
matter  of agricultural  productivity 
there are one or two mistakes that 
have been committed  by the Plan­
ning Commission.  When  we  have 
great  irrigation  projects  initiated, 
unless we  take care to institute  a 
system of production controls it will 
be impossible to postulate that there 
would be an increase  in the  area 
under  foodgrains.  Past  experience 
has revealed the painful  fact that 
irrigation projects have led in their 
wake to increased amount  of land 
being allocated to commercial crops, 
and therefore unless  we now think 
of these  production  controls—after 
all these projects  will  come  into 
operation in another year and a half 
Or two years—we miy find ourselves 
in a tight corner.  I therefor̂ beg of 
the Members of the Planning  Com­
mission to advert to this  particular 
aspect of the matter and to come out 
definitely with schemes of crop con­
trol, proposals for building up buffer 
stocks and the points at which they 
intend exerting  pressure so that the 
community may  have  the  grain it 
needs and farmers may be aware of 
what is  expected  from  them. The 
Planning  Commission  seems to be 
unaware  of  all  these  important 
matters and yet ‘considers it proper 
to make an assessment of the shape 
of things to come in the field of ag­
riculture; the blind seek to illumine 
the blind.

Let me now pass on to the assesSK 
ment of resources. 1951-52 and 1952-
53 were the two  years in which we 
had a shortfall  as my friend  Mr. 
Bansal pointed out of Rs. 212 crores. 
Now  these  were the two  years in 
which our expenditure did not reach 
high  levels. We expect, expenditure 
to reach high levels in the year 1954- 
55 or from 1953 and right up to 1955. 
When we had a shortfall of Rs. 212 
crores in the years of buoyant activi­
ty is it reasonable to expect that our 
assessment of resources,  internal re­
sources, namely that of Rs. 1414 crores 
is likely to be  realised?  The 'Mone­
tary Research Section of the Reserve 
Bank in its latest bulletin has pointed 
out that so far as the States are con­
cerned, the part A States in particu­
lar, there would be a sharp decline in 
taxation  receipts.  So far as  the B 
States are concerned,  thanks to in­
tegration and thanks to. the employ­
ment of a new sales fax devices, the

experts  prognosticate an increase In 
income.  To add to our worries, many 
States have initiated the experiment 
of prohibition.  We are not suffering 
from an abundance of richeg to deny 
ourselves the privilege  to resort to 
excise duties on liquor  and imposi­
tion of salt tax which would give us 
a handsome amount  of say  about 
Rs. 60 crores per year and  which 
would work out at  about Rs. 18(̂ 
crores, quite a valuable addition to 
our resources.

Let me analyse some of the other 
aspects of the Planning Commission's 
recommendations rather briefly. It is 
a mistake to  assume  that  we are 
having only a public sector for which 
money has to be  found. It is  true 
that in the public  sector we are ex­
pected to invest rupees 2069 crores; 
but there is  also a  private  sector 
which  has to find  about  Rs. 134ft 
crores. Now, the question which faces 
planners is how are these  funds go­
ing to be made available to the pri­
vate  sector? It  would  be  another 
matter if you  suggest that  you do 
not believe in a mixed economy, that 
you do not think that a private sec­
tor can fulfil ^y function. But hav­
ing made up our mind to have a pri­
vate sector  what  steps  have  you 
taken to  provide it with  resources. 
60 per  cent, of the  savings of the 
community, according  to the  Plan­
ning  Commission’s Report, are to be 
channelised into the public sector. 40' 
per cent,  would be left over for the 
private  sector.  This 40  per  cent, 
would be utilised for the purposes of 
rehabilitation of industry and the con­
struction of houses for workers, be­
cause. according to the latest enuncia­
tion of policy, it has been laid down 
that the private sector would have to 
look after the construction of houses 
for workers.  In addition, if the pub­
lic sector runs short of resources so 
far as the 1414 crores are concerned, 
the State would have to indent heavi­
ly on the 40 per cent, of the saving 
reserved for the  private  sector.  I 
would like those on  the other side 
who have given some thought to this 
problem to consider the very difficult 
situation in which the private sector 
is placed.  In talking about the pri­
vate sector, one need  not think  of 
the ‘managing agents'  or those who 
have been responsible for the start­
ing of industries.  That is a different 
aspect into which we can go at some 
other  time.  But  the  question  is: 
What is the amount that has been put 
into industry?  Very little  has been 
out into  industry since 1947.  What 
s the policy that the Government is 
following in respect of railways?  It 
intends spending only Rs. 20 crores on 
new lines which is new investment.
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The rest is to be spent on rehabilita­
tion and  replenishment  of existing 
resources.  If the same test is applied 
to industries in the private sector, a 
more  liberal  aPowance  should  be 
given to the private sector for develop­
ing itself and for playing a valuable 
part in bringing about an increase in 
productivity.  What is the upshot of 
all this?  It is unpopular to suggest 
that we should think of deficit financ­
ing.  Sometimes it is considered that 
if we indulge in deficit financing, we 
-would bring the  country  to  ruin. 
But it is as easy to overestimate the 
vices of deficit financing as it is to 
underestimate its salient features.  I 
think that it ought to be clear that if 
we are to have deficit financing—and 
We are bound to have it—we ought 
to make up our minds as to how we 
are going to initiate deficit financing. 
Obviously the criteria that we have 
to apply is that as a result  of  ex­
penditure we should have production 
•of commodities quickly.  That is why 
it has been suggested that we cannot 
have education  financed  by deficit 
financing; here results mature after a 
long while and quick returns cannot 
be  predicted.  There  are  how- 
•ever  many  low-iacome  areas  in
which  exoenditiire  on a  large
scale  can  be  s{ifely  attempt­
ed:  Here utilisation of  the unem­
ployed labour and  exploitation  of 
existing  techniques  will result  in
production of goods  quickly.  Thus 
starved hand̂oom weavers obtaining 
ŷarn at cheap rates  from spinning 
mills  located  in  the  low-income 
areas, apart from  being fully  em­
ployed will also bring their wares to 
the market.  There is also  a  non­
monetary sector in our  economy— 
people forget that according  to the 
Îational income unit’s report, thirty 
per cent, of our  economy is non­
monetary—where expenditure can be 
directed and such expenditure apart 
from bringing  more goods  to the 
market, will  lead to an increase  in 
resources—taxable resources.

I would like to point out that we 
•can have ‘deficit  financing’ concen­
trated in parts of the private sector. 
Wherever you can obtain advantages 
to the community  from capital  as­
sets and there are  capital  assets 
capable of yielding  a rapid econo­
mic return there are  no  risks  at­
tached to a policy of  regulated  de­
ficit financing.  Investment  in parts, 
Tnmor parts  like Tuticorin, Managa- 
lore,  Vizagapatam  and  Ratnagiri 
can  be  taken  uo  immedîvtely; 
We can go full  steam  ahead  and 
develop  them  to  advantage.  Se­

condly,  if we  are to  have  deficit 
financing in the private sector,  we 
should advance funds with a  condi­
tion namely that industrialists ought 
to  replace  their  machinery  and 
modernise their machinery, so that we 
might get quick and better  results, 
and lastly—this is a point which  I 
should like to bring to the notice of 
hon. Members opposite—we can have 
'deficit financing  in order to streng­
then  the  structure  of  under-capi- 
talised firms.  There  are  numerous 
under-capitalised firms in many parts 
of our country, particularly in back­
ward areas.  Here  firms have  bor­
rowed short and invested long.  If 
they collapse, then the whole econo­
my of the regions will crash.  Is it 
not therefore our duty to strengthen 
them by creating Development Corpo­
rations for the purpose of purchasing 
shares and embarking on equity fin­
ancing on a large scale?  It may be 
pointed out that there are  dangers 
inherent  in  deficit  financing.  We 
have to  meet our  expenditure  on 
Defence, we have to meet vast social 
consumption expenditure.  inevitable 
and necessary in the context of our 
present day policy  and therefore  if 
any developmental expenditure is to 
be incurred we cannot but  rely  on 
deficit financing.  We would, however, 
have to take care that ‘deficit  fin­
ancing’ does not lead to a collapse of 
confidence and  for this  purpose  a 
properly devised system  of controls 
will have to be operated by the State. 
Also in order to mitigate the dangers 
inherent in deficit financing we ought 
to  have  a policy  of  compulsorily 
siphoning savings.  Today we have a 
five per cent, surcharge on  Income- 
tax.  Suppose, for instance, we had a 
ten per cent, surchnrge  on Income- 
tax and that with a condition that 
those who pay that  ten per cent, 
surcharge on Income-tax should have 
the opportunity of  investing it  in 
specified  - enterprises,  undoubtedly, 
this would be a profitable method of 
canalising the' savings of our  Com­
munity.  Certainly, those who cet in­
crements in income would not feel It 
a grievance if they are told that  a 
portion of it is to be lopped off as 
surplus.  A scheme of deferred pay­
ments  for  workers  and  salaried 
groups ân be worked out even for 
non-income-tax oa.yers and thus the 
horrors of deficit financing  can  be 
considerably minimised.

I have spoken at some length on 
the financial aspects of the Plan;  I 
shall end my remarks on a note  of 
hope.  Some people are inclined to 
assume that a mixed economy is  an
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b̂Qinioation.  I iiold an entirely dif> 
lerent view.  I  maintain that in  a 
mixed economy it is quite possible to 
reconcile the virtues of freedom with 
those of control-  In this connection, 
one of the very brilliant characterisa­
tions made by Dostoievski  in  Bro­
thers Karamzov comes to my mind. 
In the chapter on  “The Grand In­
quisitor” it is said that this  highly 
precise  and  stem  individual  the 
•Grand Ibquisitor placed  before  his 
hearer visions  of economic  plenty 
and promised him bread if the latter 
was prepared to  foreswear his free­
dom. But in a mixed economy, thanks 
to competition and  thanks  to the 
possibîty of your being able to con­
trol and at the same time giving the 
individual freedom, we may be in a 
position to have  a sound  compro­
mise between political  freedom and 
economic freedom.  I hope we would 
'be true to our ideals and yet practi­
cal in our grasp  of economic reali­
ties.

Shri ' S. K. Pata (Bombay  City- 
South): I was of two minds whether 
I should take the time of the House, 
when the time is so much  limited. 
But. looking to the trend of some of 
the speeches from the Opposition,  I 
feel I must express a few thoughts, 
which are not new, but,  which  to 
my mind are of paramount  import­
ance.

Before I begin commenting on the 
First Five Year Plan, I must, for  a 
special reason, although it might ap­
pear hardly  necessary,  congratulate 
with all sincerity and earnestness the 
framers of this Plan for  the  most 
magnificent piece of work that they 
have done.  It is êiy easy to pick 
holes and criticise.  I may be able to 
pick quite a lot of holes.  It is an­
other thing, situated as we are,  to 
produce a plan of the gigantic dimen­
sions of 2069 crores  spread over  a 
fihort  period  of  five  years,  almost 
two years having gone.

There is a tendency  to  compare 
plans.  Our Prime Minister naturally 
referred to one very successful plan, 
that is the First Five Year Plan  of 
the Soviet  Republic.  There was  a 
mention made of the National  Re­
covery Act of the U.S.A. and  the 
Beveridge social security Plan in the 
U.K. I am merely referring to them 
in order to bring home to you  the 
unique feature of this Plan that this 
is something which  has  not  been 
tried on this scale anywhere else in 
the World.  There is no comparison 
b̂etween any of these Plans with our 
Plan  The conditions in the U.S.S.R. 
were quite different: absolutely  dif­
ferent.  There « nothmg In common
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except that  there  was  enthusiani 
among the people there  and  herê 
Otherwise, the Plan took ten yeanr 
or eleven years  after the  RepuWie 
was  established.  Why? Not  be­
cause they did not have all the plan̂  
but because they  had to eliminate 
certain  factors  which  might have 
proved the greatest hindrance for the 
successful  implementation of  that 
Plan.  One thing is that when that 
Plan came for execution,  there was 
no Opposition.  The  administration 
had seen to it that they had not mere­
ly a plan for the objectives they had 
in view, but all political parties were 
successfully eliminated.  There was 
nobody to voice any democratic feel­
ing on that Plan.  There was nothing? 
wrong about that Plan; I am merely 
suggesting that the difficulties that 
are inherent in the situation today in 
India were not the difficulties of the 
Soviet Republic.  There was compul­
sory regimentation for the successful 
implementation of that Plan, of all 
material resources which were actual 
and also potential.  There was such 
a complete  regimentation  for five 
years and even after that that they 
did not worry about what the other 
parties or other groups or anybody 
else would feel about it.

When you come to America, it was 
not a Plan in my view, of the magni­
tude of the present Plan that we are 
envisaging.  It was a trend in econo­
mics that President Roosevelt intro­
duced, and to a large  extent, very 
successfully  introduced,  and  made 
America materially perhaps  richer 
than she was before.  But, it was 
not as comprehensive a Plan as we 
are having.  We are planning almost 
from A to Z: all the resources at our 
command, the order of priority, the 
things that we want in order that 
our material  and other  resources 
might step up, etc.  Therefore,  there 
is no comparison in that too.  Besides, 
the National Recovery Act was intro­
duced and executed in absolutely what 
is  known  as  the  private  sector. 
There was no  necessity  of  deficit 
financing or any  other trouble  of 
that description.  The  question was 
how to give a twist to the economic 
trend in order that  they  may  get 
better  results  and  wider  employ­
ment.

The Beveridge Plan of  social  se­
curity was only  a social security 
measure.  It was not a Plan as we 
have ̂ t, as I said, a most comprehen­
sive  Plan.  Therefore, in  my  view; 
after the attainment of freedom, the 
production of this Plan is the great­
est fichievement so far as free India 
is concerned.  It can be bo Judged
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bar posterity, and very  rightly  too. 
Bow  much  of prosperity  will  be 
aidtieved by the implementation of the 
Plan is a different matter to which I 
jAiall presently come.  But, so far as 
tlie production of the Plan in which 
M less than two and  a half years 
kave been spent, is concerned, all this 
labour has not been wasted at  all. 
At the end of that, we have come to a 
Flan which is most magnificent and 
If worked in the right spirit, and if 
Wt give, without unnecessary  criti­
cism—sometimes  criticism  is neces- 
Mnr— our best, for the  successful 
Implementation of the Plan, ihpt Plan 
Is bound to succeed and make India 
prosperous.

Having said that, I do not want to 
«et lost in the figures.  Because, that 
may take time in the first place and 
secondly, I want to concentrate  at­
tention on those aspects of the Plan 
on which very little has been  said. 
That is the leadership that is going 
to implement this Plan and the public 
co-operation and the vital enthusiasm 
expected  from  the  people.  These 
two points, according to me, are  of 
paramount  importance.  Even  with 
double the amount, that  is, instead 
of 2000 crores, even if you have 4000 
crores, if you have only  half  the 
public enthusiasm, your Plan is no 
good. If we create public enthusiasm 
as we shall create, surely, the Plan 
is bound to be a success.  Members 
Irom the Opposition,—I am sorry, I 
am not saying it merely for the sake 
of criticism—have treated this Plan 
as if it was an ordinary  piece  of 
legislation. They have  to  criticise; 
they may criticise.  I am not object­
ing to their criticism.  But, they have 
gone to the extent of saying—here is 
my friend  Prof.  Hiren  Mukerjee, 
acting  leader  of  the  Communist 
group—that it is  bamboozling  the 
people, and a betrayal of the patriotic 
urges of the people.  These are quite 
good words.  There is nothing wrong 
about them at all.  From a political 
platform I might also use them with 
equal effect, if not better.  I very 
respectfully submit that it is not in 
order to score a point that I am re­
ferring to the subject.  Here is some­
thing  unique;—not  the  Rs.  2,069 
crores; that is very essential indeed, 
but the public response that we are 
going to generate.  That is the elec­
tricity with which we are going  to 
work this Plan.  And we should not 
approach the people as these doubt­
ing Thomases intend doing; some one 
sâ ng that the Government is bam­
boozling the people, betrayal of the 
patriotic aspirations of  the people

and all this type of thing; somebodr 

else saying that the qmstign of im- 

employment has not been completely 

solved by the Plan.  Whoever said 
that by the first t'ive Year Plan th» 

unemployment question, which is so> 
vast today that even its dimensions* 

cannot be measured, is going to 

solved?  I am glad that we have call­

ed it the first Five Year Plan. Thai 
indicates that  this is  the first of » 
series of plans that we are going to 
have by which these questions will 
be solved by and by.  But if you look 
at this Plan with that doubting atti­
tude, thinking that the question of un­
employment is not going to be solved 
completely,  and if you  go to  the 
people, the workers and the peasants 
and tell them:  “Where is the  solu­
tion of the unemployment problem?'*, 
that means, instead of creating en­
thusiasm for the Plan, you frustrate 
the hope of the people.  The very 
methods that you  use in order  to 
create enthiisiasm, frustrate  all the 
hopes that you may have entertained. 
Apart from the defects which are or 
which may be in the Plan and which 
may be freely criticised, please do 
not use it as a political ŵ«»pon.  And 
if it were a political weapon,  the 
country had ample opportunity to ex­
press an opinion, not on every detail 
of it. but on the general outline of 
the Plan, which the country has veiy 
emphatically and unequivocally done 
in the last elections.  Therefore, my 
appeal to all the parties in this coun­
try would be “Please for God’s sake, 
and even for your sake, do not go on 
criticising this  Plan so that  you 
create an attitude of doubt  among 
the people.”  The greatest danger to 
this Plan is that attitude of doubt. 
You must have faith in you, and if 
there is no faith in you. you cannot 
create any faith in anybody else. It 
is like having a big  programme  of 
prohibition and putting in charge of 
it a man who wants a glass of whisky 
in order to make his mental faculties 
work.  I  am merely  saying  about 
faith and want of faith.  Uniess you 
have got faith—you and I, JJembers 
of this august House, leaders of pub­
lic opinion, leaders  of  groups and 
everybody—the Plan cannot succeed. 
It does not matter if there are any 
drawbacks in this Plan.  Let us try 
to improve it while the Plan is being 
executed, but let there be  that  in­
domitable faith  that moves  moun­
tains.  If we critically examine every 
detail,  possibly  no  movement of 
social good could have been carried 
on, and no freedom could have been 
achieved, but it was that indomitable 
and imquenchable faith which reaiiX
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swayed  millions of hearts of out 
countrymen which  ultimately  blos- 
aomed forth into the freedom which 
you and I are enjoying today. Faith 
13 the greatest necessity in the world, 
and that is, according to me, a very 
fundamental  necessity for  the suc­
cessful implementation of this Plan.

I find some  chapters in this Five 
Year Plan as to how public co-opera­
tion is to  be  acquired. You  have 
created a machinery, but mere crea­
tion of a machinery, on paper is one 
thing and to get that dynamic leader- 
sliip to which the Prime Minister re­
ferred is another.  I do  not know 
where that dynamic leadership  that 
is required and to which  reference 
has been made in the Plan, is to come 
from, and how  it is  to come.  We 
must produce that dynamic  leader­
ship. That leadership must be froin 
top to bottom, on all-India level, on 
the State-level, on  the District-level 
and even on the Taluka-level . It is 
a great thing, that leadership that is 
imbued  with faith—unchallengeable 
faith—with discipline,  Vv ith the con­
structive attitude of mind and many 
other  qualities  that really  make 
human  beings  and  nations  great. 
That has got to be created, and there­
fore, the requisite  atmosphere  for 
that has got to be  created.  Leader- 
ship is the primary necessity  for the 
success of the  Plan, more than the 
Rs. 2,069 crores.

An Hon. Member;  Where  is  the 
leadership?

Shri S. K. Patil: Here is ♦he leader­
ship. If we lack something, we can 
borrow it  from  you.  My point  is 
this. I need it.  We intend borrowing 
it from you, because, if you can show 
this much missionary spirit in other 
things of life, in political ideologies, 
do you mean to say  that  fcr  the 
success of a national Plan you would 
not give that leadership to us if it is 
necessary?

In every part, from the village  to 
the topmost level, there ought to be 
leadership in which there  must  be 
d3mamic faith.  People must  trust. 
They trusted the Congress no doubt, 
and returned it to  power  with  a 
large 'majority.  There  is leadership 
not only in the Congress, but also in 
the country.  There is leadership in 
the Members of the Opposition,  but 
they must not look at this Plan mere­
ly with the idea of criticising,  but 
when we pass this  motion of  the 
Prime  Minister,  we  must  leave 
Parliament  with a determined  will

that we shall see to it that we shall 
implement it in the five-year period. 
That ought to be the spirit that must 
dominate and motivate every  effort 
that we make.
You have created  a  public  co­
operation machinery in the Plan it­
self. You have got the National Ad­
visory Committee with some duties, 
and they are, I think, merely illus­
trative and not exhaustive.  You 
have  created  the  Bharat  Sevak 
Samaj, a non-political  and non-oflfl- 
cial organisation in order  to create 
public co-operation for the Plan.
Dr. N. B. Khare (Gwalior); Ques* 

tion.

Shri S. K. Patil: These two  are
quite right, but sometimes, I am afraid, 
there might  be  overlapping.  I am 
merely putting this question, not that 
anything has happened, but something 
may happen.  In all these multi-pur­
pose projects etc.. when  the large 
comprehensive  plan  begins,  there 
would be so much overstraining  on 
both these machineries.  There ought 
not to be competition or overlapping. 
There must be a harmonious fusion 
of both these  machineries  or any 
machinery that might be created, so 
that the functioning of the P̂an will 
be very smooth and very  efficient. 
Therefore, the leadership has got to 
be created, with one man or a com­
mittee of more than one; I have not 
got a ready-made plan with me, so 
that that machinery  will create en­
thusiasm, vitality and that dynamism 
in the country just as was created in 
1928 and thereafter in the Soviet Re­
public, so  that everybody may feel: 
“It is not the rupee that I give that 
will make this Plan  successful, but 
the labour that I give for the success 
of it, the faith I attach to that Plan̂ 
the constructive attitude of mind to­
wards that Plan, that  is ultimately 
going to make a success of it.”  All 
that cannot happen without  the lea­
dership, and therefore,  the  Prime 
Minister and framers  of this Plan 
will be well-advised to see even from 
now,—long before the Plan  comes 
into operation, i.e., every  part of  it 
—the proper type  of leadership  is 
created.

So far as these  two organisations 
to which I have referred are concern­
ed. their terms of reference are very 
wide.  They are very good, but, some­
times there may be overlapping  in 
these.  Both these things must grow" 
together  and  harmoniously.  The- 
Bharat Sevak  Samaj has  not  yet 
grown.  It is being created,  created 
very fast, but we have  not got  the 
dynamic energy in it.  We have got 
to infuse it.  People may be waiting-' 
that Parliament will approve of thia
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Plan, and when it comes,  we shall 
•tart doing the work.  Therefore, it 
«eems to me  that our  effort  now 
•hould be to see that all these things 
are done quite in good time, so that 
the proper enthusiasm for public co­
operation is created.  We have got 
media of propaganda in this country. 
We have got the press, the radio con­
trolled by Government.  We have got 
motion pictures.  All these and other 
media  of  public  information  and 
knowledge must be pressed into  the 
•ervice of this Plan so that even the 
•common nian in the remotest village 
taows that there is a Plan for him 
Jind that it is his duty to implement 
It  Do not go to the common man 
and undermine his faith.  There is 3 
«ood advic*e in our ‘Bhagavat Geeta*.

**5T

Do not undermine the faith  of the 
Ignorant man.  He understands very 
little.  He goes on slogans.  He has 
no time to study these big Plans of 
Tours, and not even a summary of 
them.  He just  believes  what  his 
leaders tell him.  If he thinks that 
this Plan is for the good of his society 
•nd the country, that it will do good 
to the country, then he will give his 
best to this Plan  for  making it̂  a 
success.  In  a  country  wfiere 
the  national  income  is  Rs. 9000 
crores,  Rs.  2069  crores  is  only 
less  than 25 per cent,  and spread 
«ver a period of five years, it comes 
<mlv to five per cent, of the national 
Income  per year.  Considering  this, 
your Plan is not really a big Plan; it 
appears to be a big Plan today* be­
cause you do not assess  the public 
4CO-operation that you will be getting; 
you assess it by the standards of the 
administration during the  last five 
years, which I may humbly submit, 
are not very great in order to justify 
a larger measure of co-operation from 
the public.  If the fact that the Plan 
in there to do good to society, goes 
liome to these poor  people,  there 
would be such an  automatic  and 
spontaneous response  that it would 
not  be difficult for you to  get that
Bs.  2069 crores that you want  for
working out this Plan. As I was say­
ing  earlier, all the media  that  we
liave got have got to be pressed into 
use for this purpose.  The media thac 
-we have  are not  very  competent. 
'Just  now I  have  noliiing  to  say 
•bout the Press, because it is a pri­
vate machinery,  but so far â our 
machinery, namely the radio is con­
cerned, even the radio, at whatever 
stage it is. can be pressed into ser­
vice for  this purpose.  There  must 
he more radio sets everywhere  for 
fthat purposê not  merely  for this

Plan, but for other purposes as well. 
For the Plan, it is a unique neces­
sity, for everybody  even in the  re­
motest corner of a village must know 
the implication  of this Plan,  what 
his duties towards  that Plan  are, 
what he should do to make it a suc­
cess.  Then we have the motion pic­
tures.  While in other countries,  it 
has been a most powerful weapon, in 
our country unfortunately it is not so 
yet.  In the short time at my dis­
posal, I am not going into the ques­
tion as  to who is  responsible  for 
that, although it is somewhat a spe­
cial subject, so far as I am concerned. 
Even then, the motion  pictures can 
do an immense good.  In the United 
States of America,  a large part  of 
the NRA or the New Deal was suc­
cessful on account of the terrific pro­
paganda that was carried on, in which 
the motion pictures  also played  a 
very important part.  The same  is 
the case in other countries as well.
So, all these things can be done  in 
our country also.

Now I would like to  say  a  few 
words on  the co-operation  of  the 
States.  I do expect that spontaneous 
ô-operation  must  be  forthcoming 
from the States, for, after  all, this 
Plan is not a Plan for Delhi only or 
for this Parliament,  but  it is for 
everybody and it is  for the State 
Governments no  doubt.  They  will 
therefore co-operate in this Plan, and 
in your expectation  you have  set 
apart a sum of Rs. 532 crores from 
the States, who I hope, must have 
very gladly  agreed to that.  They 
may even give more, but I want to 
sound a note ol warning that in their 
haste or hurry to collect that much 
money as quickly  as  possible,  let 
them not go against the popular will. 
If you do that, and try to get money 
for the Plan, by completely putting 
the people against you, then you can­
not expect the same people  to  co­
operate with you in the implementa­
tion of the Plan.  Therefore both the 
Parliament and the States must see 
that they get more  money for this 
Plan in a manner that the quaintum 
of popular will that is already  with 
them is not completely lost.  If you 
realise the money needed by merely 
saying ‘Oh, we want more money for 
the Plan, give it, and give it in the 
manner that  we ask you to give\ 
surely that is not ,the way of getting? 
popular S3nnpathy.  If you do not get 
popular sympathy, money you  may 
or may not get. but surely you may 
not get the  successful  implementa­
tion of the Plan.  Therefore our effort 
should be to get the people with us. 
no matter at what cost it might be»
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I was very greatly surprised at the 

last Indore session, when it was an­

nounced that for a  particular pro­
ject, namely the Chambal project in 
Madhya  Bharat, the  people them­
selves were collecting about rupees tm 
crores. No doubt, it was a loan, but 
I could well imagine that if people 
could collect rupees ten crores for a 
multi-purpose  river  valley project, 
surely I should say that there is the 
last word in popular enthusiasm and 
the  people will come  forth saying 
We shall do  sacriflce, we  shall do 
service, and  we shall give  our la­
bour.’ In Germany some two yeatrs 
back,  when its economy  after the 
War was  failing, and they  wanted 
that free labour was necessary from 
the people to resuscitate the totter­
ing German economy, an Appeal was 
made to the people saying that they 
wanted some two mil Mon man-hours 
free in  order to Tosuscltarte  their 
economy in a period of six months. 
History  tells us  that In less  than 
that period, two millaon man-hours 
work was given free and rightly too, 
in order to resuscitate the tottering 
German  economy. I do not  know 
how much it  would  have  cost in 
terms of money, but  that co-opera- 
tion was given by the people as na­
tional service. But in our case, it is 
not the tottering economy only, we 
are trying to build a permanent eco­
nomy for the State, so that not only 
the per capita income will be  doubl­
ed—which is of  course, the  imme­
diate objective, to be achieved with­
in 27  years—but we shall  become 
one of the top-ranking nations along 
with other great and prosperous na­
tions of the world. All these things 
have got to be. done. So far as the 
States are  concerned, we must see 
to it that while they secure money, 
they do not put the  people against 
them by methods of taxation which 
may not be very popular. Somehow 
or other,  you must get the  people 
with you. If the  people  tomorrow 
give you all these  Rs. 2069  crores, 
but deny all their  co-operation for 
the  implementation  of  the  Plan, 
what can you do with your Rs. 2069 
crores? But what is of  paramount 
importance is co-operation first, and 
money  afterwards.  Russia  never 
made a money plan of thig descrip­
tion: they had not to deoend on any 
International Monetary Fund or any 
International Bank;  they had their 
own  determination, and  their own 
manpower, there was a will to suc­
ceed in that  Plan, and  millions of 
people  gave their  ungrudging and 
unremitting labour, so that the Five 
Year  Plan  was  completed  within 
four years.  I am not prepared  to 
admit that all that was done by mere

suppression of the  liberties of  the 
people etc., or by compulsion.  They 
could not suppress the  liberty of  a 
whole people and still get the  co* 
operation which they had in  those 
days.  What I am submitting is that 
we can imitate the  good  part  of 
what Russia has done.  We can imi­
tate others also.  We  can  imitate 
even what Roosevelt did in America,. 
There is nothing wrong in doing so. 
If things are good, humanity must 
imitate.  It is by healthy  imitation: 
that the society has to progress,  as 
will be evident from the entire his-* 
tory  of mankind.  There  may  be 
some  little  difficulties  here  an̂ 
there, and there  are bound to  he 
difficulties.  But let us look at  the 
Plan from this point of view, name­
ly that it is the first  national  at­
tempt of this gigantic dimension that 
we have.  Let us therefore pilot it 
with the determination of the peoplê 
with the determination of everybody 
in our country,—no matter to what 
creed or party he belongs—that  he 
shall give his willikig  labour  and 
co-operation for the successful  im­
plementation of the Plan.  If that is • 
done, I have not the slightest hesi­
tation, in spite of the  forebodings 
that  have  been  expressed  in  this 
House, that this Plan  shall be  a 
success.

4 P.M.
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>̂iT, fsfff %  TT  f»n̂fRr?N;

(corruption) ̂r fsri* ̂rr

lit $4f T w ̂hiT I  ’T  ̂f? iin̂

*P<̂ I, 5n?T i »rrT%5 % 

?R55 frnrr wtr wrt r̂f?# i

JTtsRT  VrWW  3R ̂  
*»>iO*iCf 'PI' 5  ̂*T̂  I  $?ra ̂  

HT|9iĥ(dfl wtPrt  *<<rt

fW, 5iTf¥ 5*T ̂rt’frra’ferf ̂
% ̂  ̂   ^  ̂ftr% I

r̂#i«i ef¥T̂ iî 5H (Tech­

nical Education) ift ^

(Adult Eduction)   ̂ mf 
>ft I

(Reesarch Institutions) ift 
^  7fiT 3r?T f% ̂ 3T 

 ̂ ft I J7f ?rnT .̂nr ft ̂?ri
#  % ̂ P!rrr  'Tt’IT I   ̂  »ITW

”̂k TC ̂  *Tm 3Tt 

# 5T ft, JTf >ft   ̂
>rrft ̂  ft»n i ??rt  T̂rif 
 ̂ ârrq̂ŝ

 ̂ fttft 3Tf% ^

ft ̂  5t̂ ?riT qr  I
 ̂??r ̂  ̂ Vt ?qT55 XSTTT f fii» 
^  Ir  ̂fisift

 ̂ !T  3ftr apR 

f ?rt  +(A<sIH'1' TT i'HT ̂

5HIHT TCTT I

TIVTTTTW  fw?  (̂ T̂̂ STnr 

■qf?T̂) :  aftr jt‘ ̂  3rr?»ft

?

 ̂ Hîtar Hiw : arrr 5i*fr I

3«n ̂  :  f̂ ni  Jig >ft 

f>n  l*T  ̂ "̂t  7?nn: ^

•iriTi 3it< ? ̂ T iff n: ̂ t t>t

?g-  ?n̂ vt iffsr̂ # «indai :f

^  f>ft .iĵ T̂f % F?

Spfhat 8j

-IWifih HfFfP

qfll ̂ €t 'ir«rc ̂  f it|Kf

5ft PtJ  5T 5!T% I qfTtiTT. TTf
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?W tJT  % fV,q 

 ̂  ̂ f«*r (fellow feeling)

 ̂  n̂rrsr

TT  jnr *T ̂  I  giT  f5i«n ^ 

ipt t I

arrvpft fim % iire f*r ft <*1̂ ^  

 ̂ »r>  ̂̂  t ark fr

IV fhaRT vr vmVR  I

% ftsTT 'TT ft» ̂  4rflJ> Pl> Pŵ  

vi*siH ’FT  »TRr w 'jpmr t i 
arrr iTH?r f f% «mr- ?ft ̂  

5>R1W 5|̂ %, ftm»T ̂  ijr ft: am

^ PfT f, ĴSTHJ M t, ?ft ̂   ̂?ft

5Tt5r>i (politi­

cal bodies) #   ̂ ifT

^1  r̂»ft ̂  •rnr   ̂ ̂  ̂  

aMt ?r<9> ̂  3ra fimnr »i^ ̂  

t ̂«?n: IF ̂ ̂   ̂jpRT ̂ I
 ̂f» wrer 51 ̂  «FT ftnfe ̂>sr 51̂  
% in̂ ̂   ^ 5̂TTr  f I ^  

w ̂  ̂  #  amr % ?rm ftan f i

 ̂ ̂ TT  f ftl>, t̂WT ̂  'rrfîf #

 ̂ ?in*r p̂t ^
3fl[T  5  ̂̂  PiMR flRT

% aFTC ^  ̂   (Tltff  ’nfoPdW 

(party politics)  awcnp

4 vsmmv   ̂  ̂  ̂

(s pirit) 51̂  ̂  ?w ?nr  ^ 

w v m R  am

^  I

,# >ft fifiiw 5ii?r qî aftT 5|̂ 

3ft #5. t  ^3^  <r  f̂,  ^

^ *TPT»r ̂  m ftp 5fw ̂ ̂ ?r̂ 
%   ̂t,  Ipraetical)

 ̂  t ?i%t, ̂  ̂ n»>«M>

fiWT ̂  ̂  t

anwPT ̂    ̂  4s. ̂  ̂  — ̂ ?rr‘

*n  ̂  ̂   «n  PwPr  %  Wft- 

(Bacyebp*dia) Vt 
f̂iwT̂ I ̂1*R vm ̂  ^
ITIR % WPf?f ^

3nFt̂ 5  ̂  ̂w a r r ^

 ̂ qr qĵ T i arnr  «Pi 
m ’P?̂ ar ̂  ̂
f!THT fapîli#  ̂«Pr arniK 
ark n? «d w   3irT%' ?rnr5 tr 
^ msft 5T̂  adr 5Ti f̂’WRT 
I f% ̂ ifrsPTT ̂ ^
?*n̂  Hit w ?ra?t* H  5̂
sr? sFirr €Rr̂ tt̂ % ̂r, 

 ̂ hT
JPT JJ9 «T?̂ w  afk t ̂
 ̂am  irmTTr  afk amt 
ft  fte % 5FTf̂ li

g5T TT q? 5T|lf I ftj ̂  ^
 ̂  ̂?fi an̂

*r̂ ̂ WTTTT11 mK s*n̂ «Rf hî 
fpni7 ̂   1̂*1  ^ d{l»i

tiwd 5 ̂  ̂ an̂  ̂̂ ft»
jmrr wt  aft< tr̂  ̂  vc
J*T  ̂ <.ltdl »̂.

IT? 5T ^   'WPfr
<iiPsi«)l  aniT  ̂ ^

«lf   ̂  ^  5T!RirT qf̂TRTT t »

 ̂ s jra?hT I ft»‘ ̂

?̂r ̂  ?*T ̂>PT # «!T#T aflr  ^



U19
Resolution re  16 DECEMBER 1952 Five Year Plan

3TT f fSp

5̂  rniw  vfamvri  aftc

vt ̂  7R ̂  % 3|T̂  ̂aflT  j|f 

f%3 ̂ Wi I

KumMl Aanie Masoarene:  There
cannot be two opinions with regard to 
the idea of planning.  It is sanctionr 
ed by historical precedents and ne­
cessitated by the nation.  I am only 
surprised that the idea of  planning 
has been belated.  It ought to have 
come into existence the day the ma­
jority party took up administration.
1 am a beliê êr in planning and agree 
with the majority party in giving top 
priority to agriculture and food pro­
duction.  With these principles, which 
are a priori  facts  required  by  the 
nation, I beg to submit my criticism 
of the Plan.

Democracy is no democracy  unless 
it can go through the cauldron of cri­
ticism and come out pure and unal­
loyed as a heaven light to millions 
‘ waiting for it.  Therefore, if  bitter 
criticism happens to come from any­
body it should  not be looked  upon 
with disfavour because it is made with 
the best of intentions to guide demo­
cracy, by whichever party it may be 
run.  India has contributed a  fresh 
chapter of moral values to the world 
history in her political  struggle for 
freedom.  She is now contributing a 
second  chapter  more  excrucia­
ting than the first, by holding up to 
the nation their economic  salvation. 
The majority party had just entered 
the forum of the nation with the two 
voluminous books, two mighty volu­
mes,  enclosing  within  its  weighty 
pages the economic salvation  of  36 
million  people—(Interruption—360 
million)—̂I am sorry for the  figure, 
it is just what is meant—with inex­
plicable details,  intricate  schemes, 
heavy commitments, diplomatic foreign 
aid  leading  to  taxation,  deficit 
finance, privation, hardship and what 
not for the coming five years.  The 
simple man has been referred to on 
this forum, many an instance by my 
compeers.  I also wish to refer to 
him because he is the very crux, the 
foundation of the scheme.  This man 
is a simple fellow, who hitherto  had 
seen nothing but the halo of a hea­
venly luminary round the  national 
heroes is now experiencing the misery 
of an administration fraught with the 
evils of bureaucratic oifioialdom lea­
ding the Ministers by the nose.  The 
poor,  starving,  miserable,  god-for­
saken wretch  of this poor  simple 
man, of this common man, languish­
ing for strength, is presented with two

volumes and asked to comfort him—■ 
self with the contents in̂  these twoi 
volumes which frighten his tired sl̂ p>- 
like phantoms of  darkness  dancing, 
round his bed, crushing his sepulcĥ 
ral bones with reispohsibilities  and 
weight of projects and plans for the 
nejit five years.  The Plan is too volu­
minous for me to go through in details 
because it is so full of facts, so full., 
of details and so full of  problems. 
Truth and honesty  are dilhple  like- 
the laws of Nature and  maxims olT 
Nature.  Volumes and  details comet- 
where there is suspicioh and difilculty. . 
Democracy  prevails  in  the  worldv. 
not  for  the  first  time.  It., 
started with  the polity of  Greecei* 
and  Rome  and  planning  is  in­
cidental to all d̂ mĉi'acies; as we have 
seen, in  America,  in  England,  in.. 
Greece, in Rome, in China  and in̂  
Russia.  China could solve her food, 
problem in two years; Russia  solved., 
it in five years.  We are, even thought 
five years have gone, still in the be­
ginning of the  world.  When  ther
mighty scheme  confronted  me my
first thought was about finance.  Wer
are familiar with the contents of the 
National Exchequer.  We  are  stills 
more familiar with the  expenditurê  
we had gone through during the last;:, 
five years to make the nation at least:- 
stand on its feet.  And, we can, more_ 
or less, calculate the  plus and ther- 
minus, the surplus and the deficit that: 
ought to make up the finance of plan­
ning for the next five  years. Thia.̂ 
is nothing more than a budget of the 
coming five years.  The assessment!, 
of the resources as envisaged by the 
planners is very vague like a maze in 
the misty morn.  We are confronted, 
with a huge capital of Rs. 2069 crores 
and we are waiting to have a glimpse 
of that millenium When the mightŷ- 
projects of the north will flow with, 
milk and honey and the dollar earn- 
mg areas of the south will still stand? 
gaping their mouths.  When  all  iŝ 
said and done, when the taxation of 
public  savings,  the  budgetary  rê 
sources,  deficit  financing,  external 
aid and public co-operation are coim̂ 
ted to the last pie, there still remains, 
a gap of Rs. 365 crores.

Now, let us have a glimpse of  the' 
finances at our disposal.  The Finan­
ce Minister has clearly told us  that 
the current Budget contains a small 
surplus of three crores of rupees or 
so, and a deficit of something  like 
Rs. 75 crores  with regard to capital 
expenditure.  I  hope  the  Finance 
Minister will correct me if I am wrong.
We have now passed the Estate Duty 
Bill and perhaps we are looking for 
some finance from that direction.  I 
suppose, it cannot  go beyond rupees 
six crores. There also, I expect to  be 
corrected by the Finance Minister, if::
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-J am wrong.  The  Central  Govern- 

jnent had been trying to  get at the 

ês-tax« but the States refused and 
the Central Government has  failed 
.miserably.  The Companies Act which 
we passed during the last session is 
.not going in any way to increase our 
-finances at the Centre.  If you  dis­
tribute the outlay  of Rs. 2069 crores 
«duriz>g the coming five years, we will 
Jiave to shell out nearly Rs. 500 crores 
every year.  As far as I am able to 
.see, therefore, this Plan has more a 
propaganda value than otherwise. It 
Js going to be a miserable failure.  I 
only hope that it will not be so.

Now, having seen the  rigidity of 
Tthe internal resources, let us see to 
the elasticity of the external aid.  It 
-is on this that I want to concentrate 
-my attention.  We are told that  we 
-are getting aid from America.  I am 
extremely glad to hear that.  But let 
me read to you from a pamphlet en- 
rtitled “What are the facts iibout An»e- 
rican aid to India?'* published by the 
United States Information  Service.
I shall read only a few lines.  It seems 
that they are giving  two kinds of 
aid; one military aid to countries of 
.£urope and the other is assistance to 
underdeveloped  nations—designed 
-solely to help these nations conquer 
'disease,  poverty, Illiteracy, jo bn- 
prove their agriculture, and to grow 
m economic and social progress. This 
is given by what they call the Tech- 
-nical  Co-operation  Administration. 
The idea of helping India, they say, 
-is to help India increase her agricul­
tural production.  For this purpose, 
they say, it was agreed by the Indian 
•Government and the U.S. that Ame­
rican aid would go, in all, to eleven 
different types of activity, all of them 
directly furthering the objectives of 
rthe Five-Year Plan.  Then they  re­
cite the community projects etc. and 
then explain why America is helping 
India.  They say under the heading 
‘•why does the U.S. offer India help?” 
as follows;  “In the midst of all the 
bitterness of  our present world,  the 
people of  America, like the  people 
of India, feel deeply that they must 
work for peace.  This peace  cannot 
he assured by military defence alone.” 
Peace is the end of their  help and 
they are looking for a peaceful woiia 
and they think that India will join 
hands  in this peace  move.  This 
pamphlet issued by the U.S.I.S. says 
that the idea of helping India is only 
to give her economic help.  We  are 
very much obliged to the Americans 
for the help they are giving us, but
I wish to ask one question: Are they 
giving us this help unconditionally?
II n̂ey,do» then we are prepared to 
.accept it. But no.  My hon. friends

on the other side said that the help Is 
being given unconditionally and ttamt 
there is no political commitment in 
it  But I wish to draw your attea- 
tion to the agreement—that  impor­
tant document—wherein  the  signa­
tures of our Prime Minister and tbm 
Ambassador of America are contain­
ed.  There the conditions  are  laid 
down with regard to the help we are 
getting  from America,  and one  of 
the conditions is contained in Artida 
1, clause 4, which says:

“The  Government  of  India 
agrees that the  Administration, 
being an  agency of the  United 
States of America, wholly directed 
and controlled by the Government 
of the United States of America, 
will share fully in all the privile­
ges and  immunities,  including 
immunity from suit in the court# 
of India, which are  enjoyed by 
the Government  of the  United 
Staleo of America.”

That is. they are having full control of 
the money they are giving  us.  Ar­
ticle 2, clause 1 says:

“The two Governments  under­
take to execute................”

So. the execution is not  confined to 
us.  Then Article 3, clause 1 says:

“The two Governments  agree 
that with respect to the funds to 
be made available by  the Gov­
ernment of the United States of 
America to  Fund  A, any  part 
thereof may, with the concurren­
ce of the Government of  India, 
be withheld in the United States 
of America for the  procurement 
of agreed goods,  materials and 
contractors* services from sources 
outside India; funds so withheld 
shall be regarded as having been 
deposited in Fund A."

In this agreement,  they  have  laid 
down that we  cannot spend  their 
money  without  their  concurrence. 
They,have their Director sitting side 
by side with us and determining what 
we shall do and what we shall get 
from abroad.  We  must get  goods 
only from them and the  money ia 
taken from the aid funds.  This  is 
not free aid.  What I want to say is 
that America is taking advantage of 
the situation to form a world  bloc 
and have a world leadership and drag 
India willingly or  unwillingly  into 
their fold.

On the 12th December,  1952  an 
American  paper called “Washington 
Times  Herald”  had  published  a 
leading article  called  “Isolationism 
pays”.  In this article, they find fault
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with Pandit Nehru.  This is  under 
the  new  Republican  Government 
They suspect him and think that he 
is not loyal to America.  This paper 
says;

*'Nehru probably  would  not 
refuse additional assistance from 
Ihe same quarters if  indeed he 
does not count upon it.  Chester 
3owles, Mr. Truman’s  Ambassa­
dor. has been shouting for large 
American grants to buy  Indian 
favour and  it will be  recalled 
lhat Adlai Stevenson during  the 
campaign asked  what  was the 
use of talkiî  how China  wad 
lost to Russia when we  should 
be  thinking  of  keeping  India 
friendly.

Nehru does pretty wsll in barter 
market considering that he never 
gives a thing in return. His ace in 
hole is always  an implied sug­
gestion that if America does not 
unclasp the  wallet India might 
fall into the arms of Communism.
It is a genteel form of blackmail 
that never fails  to impress the
State  Department.....India  has
expressed much more sympathy 
for the Communists in the Korean 
war than for our side.”

The leading article  of the present 
<5overnment’s paper  concludes  with 
rreference to India’s peace policy—

“That is a good policy for India 
but if an American were to sug­
gest that the United  States fol­
low suit can’t you imagine a horri­
ble uproar that would come from 
the U.N. fanciers and global ora- 
'Cles of all sorts that we were ‘be­
traying humanity’,  ‘forfeiting our 
world  leadership’  and  running 
out on our ‘responsibilities to the 
world’?”.

What I want  to  impress upon this 
'House is that according to the pro­
visions of the agreement  we  have 
'Signed, Americans  can  subtly exer­
cise their influence over us.  What 
for, as one of the previous speakers 
said.  We can look after ourselves; 
we can run our own projects.  We 
<!an give up American aid and count 
upon the nation.  I quite agree with 
Mr. Patil when he said count upon 
:lhe people, the simple common man 
and he will stand by you.  We need 
not have any finance.  If  you  can 
have the co-operation of the people 
you can build not only this Plan, but 
a world, with their co-operation.

My idea in reading these passages 
is just to impress upon this  House 
that we cannot depend upon Ameri­
can aid and if we get American aid 
they give it with an ulterior motive 
f̂ leading  India away  slowly  into

their bloc.  There is one  more liM 
which I want to  read which Mr* 
Chester Bowles has published in od0 
of his statements on W.S. aid  to 
Indian villagers.

Mr. Depnty-Speaken Long eztneto
are not allowed.

Kumar! Annie Mascarene: It InIn
only a small passage.

*'What was true on the Ameri­
can frontier two  centuries afD 
applies today on the frontiers of 
the free world.”

And then he says:

“Because we have learnt from 
experience  that  tanks  and
machine guns are not the  most 
effective  weapons  in  fighting 
Communism”.

This is their political  programme 
in India.  What I wish to impress on 
the House is that it is dangerous ta 
count on American  aid  hereafter. 
The administration has changed hands 
and they want to call back  their 
Ambassador.  If that is  the case 
what will be the nature of the aid 
that we are going to get from tĥ T

. These documents are very impoî 
tant documents  and indicate the  in­
fluence they are likely to  bring to 
bear on  our  planning.  And  they 
have already begun to  exercise i£ 
Sir, the other day two Americans......

Mr. Deputy-Speaker:
Member must conclude.

The  hon.

Kumari Annie Mascarene: I  shall
finish in a minute.. .came to Travancore 
to my constituency to run the conunu- 
nity. project. They were constructing a 
road where there was  already one. 
Where is the necessity of constructing 
a road where there is already one? Tr̂  
vancore-Cochin is a State which has 
got a mile of road for every square 
mile of land and a school for every 
locality.  They are constructing roads 
for whose good?  People in my con­
stituency refused to co-operate  with 
them on the ground  that the  res­
ponsibility is entrusted, to officers who 
cannot be trusted, who have a record 
of questionable character in the past.

Therefore, my humble  submission 
is that if you want to run this Plan 
you will have to take the opposition 
parties into confidence and get their 
co-operation.  It is laid down, in the 
Plan, that it should be kept  above 
party politics.  But the Chief Minis­
ter in Travancoro-Cochin  said  that 
we  cannot  trust  Miss  Mascarene 
coming on the scene because she has
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no laiUz 1q community  prdjeets.  I 
have faith in. community prefects, but 
1 have no With in the  Gdvemment 
and the Chief Minister.  That is why 
I ĥ 4 to .point out the delects of the 
community projects.

Time, is short; therefore, I conclude 
with these words.

Shfl Failaaluir (Jalgaon):  So much 
bas been said with  respect to the 
Drinciples enunciated and the  plans 
lormulated in these two  books that 
have been  circulated  to us that I 
would not like to take the  time of 
the House by taking time in discus- 
aing them.  Planning in a  country 
like outs should be directed to  de­
velop the resources not only in regard 
to f6ttd» bat other primary  necessi­
ties, to put our defence on a proper 
footing, to rehabilitate our shattered 
ecoabhiy in a world where economic 
conditions are themselves in a chaos. 
To adiieve all  this  planning  for 
some time is an absolute  necessity. 
Theî has been no difference of opi­
nion as to the fact that there should 
be proper planning  so far as our 
country is concerned.

This Plan is a correct analysis of 
the oroblpms that face our country. 
Secondly I woiiM cay that it suggests 
definite lines of approach, so far as 
the question of economic recovery is 
concerned.  Then  the  third  thing 
that remains is the question of co­
ordination of Government and other 
machinery for carrying out the above 
two objectives.  On that point there 
seems to have been some difference 
of opinion as expressed by  several 
Members of this House.  Co-ordina- 
tion is not a matter which can be ia* 
dicated in the programmes of plan­
ning.  It is an energy which has to 
be generated in the oublic firstly by 
means of the objectives  which we 
have placed before them and second­
ly by inducing in them a hope that 
every region, every man in this coun­
try is going to be looked  after and 
his needs attended to.

[Pandit Thakur Das Bhargava in the
Chairl

At the end  of the  period of plan­
ning he should be assured of a better 
Ufe.

Therefore, so far as this aspect of 
the planning is concerned, there can 
be no two opinions, whatever might 
be the lines of  approach.  I  find 
there are some hon. Members who do 
not like the very  approach in this 
Plan, namely the plan of mixed eco­
nomy.  I will not dilate on that yoint

and take the time of tiie House b̂  ̂
ca\i5e we find that there is possibili-- 
ty of both views being held by ditter̂  
rent persons in this country.  But 
situate as we are, if we want to pro­
fit by the lessons both in Russia and. 
America, the best course is the one- 
suggested by those who are responsi-- 
ble for putting forth this Plan—̂thait- 
is mixed economy is the only means 
by which our country can progress. 
Our antecedents, the way in  which . 
we  attained  freedom,  the principles- 
in which we believe  (they are not̂ 
princ4)les of increasing conflict, but 
principles of peace and co-ordination) 
indicate that it is the right approadk̂ 
which has been made.

Then I would like to mention that, 
it is very right that out of Rs. 2»069- 
rrores which are provided  for for 
the  execution of this Plan,  about: 
Rs. 922 crores have been  provided. 
for agriculture and community  prô 
jects and irrigaftion and  power prô- 
jects.  I have also noted with satis* 
faction that so far as the State otT 
Bombay is concerned,  a  sum of He.. 
146 crores have bên provided.  I 
have to make one or two suggestions 
in this rêfard.  The principles, as I 
find from the report of the Planning: 
Commission, are very  properly en­
unciated.  For  instance,  you  will', 
find that the Planning  Commissioa. 
says that for determining the priority 
of irrigation and oower projects rer-- 
tain broad principles  must be  ob­
served.  One of them is  that pro­
jects which will add to the food pro­
duction in the country must receive 
priority over projects relating to other- 
uses of river waters.  The second is> 
region-wide requirements of food and' 
power must receive due  cornadera- - 
tion and also the need of the back-' 
ward areas.  I will try to  examines 
from this point of view the proposals. 
whi(̂h, so far as I find in this booklet,, 
have been  enumerated  as the pro-- 
posals that  are  going  to be  car­
ried out during the next five years.
I will try to avoid any reference to • 
any division of the State of Bombay 
on linguistic or other basis, because * 
that would not be fair.  So far as i: 
am concerned 1 wonld make it clear, 
in order that I mav not be misunder­
stood.  So long as the  State is one * 
we have to take the State as a whole 
and not by its linguistic areas.  And 
far will it be from me to create any 
such impression.

But there are well defined regions 
in the State itself and they are the 
Northern,  the  Central  and  the 
Southern Regions, and  Bombay itself: 
with its vast population of about 28'-
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lakhs has problems of its own. There­
fore there are these  four  distinct 
:jegions of the State of Bombay, and 
as I said, very rightly the  Planning 
Commission have laid it down that 
regional requirements  of  food and 
power should receive due attention. 
I will therefore in that connection try 
to bring to their notice one  thing 
which probably has  escaped  their 
. attention.

The Central region of the State of 
Bombay consists of what is  known 
-as the Deccan plateau or  that  part 
is normally suffering from  scarcity 
of rains.  parts  like  Ahmednagar, 
Sholapur, part of Poona, and  other 
parts are in the Central region.  For 
years these parts have been suffer­
ing from scarcity of rains, and it is 
these parts which really require what­
ever money could be soent on them 
for irrigation.  I am  not  speaking 
merely as a politician.  As a  young 
•College boy when I was in the Ah- 
mednagar district in 1913 and 1914 
there used to be famine in that dis­
trict for years and years.  People 
had left the villages.  In that region, 
finding that there were  continuous 
famines in the Deccan  tract,  which 
is notorious for  failure of rains, a 
ûm of  about  Rs. 8-18 lakhs  was 
spent on irrigation.  It is mentioned 
in Table I.  There is a list  given: 
Kira left-bank canal, Godavari canals, 
Pravara canals and  Nira right-bank 
canals.  It was mainly intended for 
relieving distress in that area which 
was being devastated.  It was done 
•even by the old foreign Government 
Ibecause they found that there was 
no other alternative.

Now, even in this year and in the 
last we find that this part  suffers 
from scarcity of rains—part of Bija- 
pur also, which  is in the  southern 
division forms part  of the  Deccan 
plateau and suffers  likewise.  There, 
r̂e no forests practically, in this area, 
and the clouds that gather vanish to 
-other parts, and  this part  suffers 
from scarcity of  rains.  Therefore, 
even in those days they were the only 
irrigation works which were under­
taken after 1916.  In 1906 there was 
only one irrigation project, the Nira 
leftrbank canal, which passed through 
the western part of Poona which has 
been also a scarcity area.

Therefore, I would  have expected, 
so far as the Bombay State was con­
cerned, proper provision for  irriga­
tion made in  respect of this  area 
which has got rich lands, lands which 
if there were  rains could  produce 
r̂y good crops,  both  in  Bijapur 
and  Ahmednagar.  because  of  the 
ôod black soil there.  I was talking 
«f those days when I  was not in­

fluenced by any political  considera­
tions.  There is a place called  Don 
in Bijapur district where they used 
to say that if there is rain there would 
be such a good crop that there would 
not be people found to eat the grain 
produced!  What was meant was that 
the soil was so good.

The point I am making is that this 
Deccan plateau is very rich in its soil 
and if there is rain or provision for 
water this is a part which can pro­
duce grains on a  very large  scale. 
But though the principle is enuncia­
ted, when appropriations are  made 
for the new projects I find that the 
provision  for  that  area  is  very 
meagre.

For instance, the new projects are 
mentioned at  page  134:  Gangapur̂
Gataprabha  left-bank  canal,  Mahi 
right-bank canal,  Renand tank, Kol- 
chi weir, and Lower  Tapti  valley. 
The total expenditure on all  these 
is Rs. 25-65 lakhs.  There is a  fur­
ther note at the bottom that a revis­
ed estimate for Rs. 29-11  lakhs is 
under examination  so  far  as  the 
Lower Tapti valley scheme is  con­
cerned, that is Rs. 17 crores  more 
than the Rs. 12 crores provided al­
ready, so far as the Lower Tapti val­
ley scheme is concerned.

I tried to examine as to  what is 
the amount really provided  for this 
area which, I said, is rich in its soil, 
which has been devastated by famine 
so very often, in  respect of  which 
even in those days when we  were 
under the rule of a foreign Govern­
ment which did not  care  for  the 
people but on  account of  the large 
devastation  it  had  to  undertake 
such  irrigation  projects—I  was 
trying to see what  is  the  amount 
provided for that area which is beinjg 
starved.  Probably it may be that it 
was not brought to their notice, but 
I would like to point out that there 
19 only one project which is called 
the Gangapur storage project,  and 
this has been provided  for in this 
Plan.  But even there I find that it 
is not a new project so much as it 
is a project which is meant for sup̂ 
plying or helping the Godavari val­
ley project which is already in exis­
tence.  I have therefore to suggest to 
the Planning  Commission—I  would 
try to avoid going into details—that 
practically there is no provision made 
for the relief of famine in this area 
and I hope due attention  will  be 
paid, not only on a regional conside­
ration. but on account of  the fact 
that  this  Deccan  tract  is  a  re­
gion which for years has been suffer­
ing like Rayalaseema from  scarcity 
of rains. There are big rivers, Goda­
vari, Bhima and others  which flow* 
through it.  If we want to create eh-»
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thiisiasfn among the starving people, 
among the peasantry of that  area 
iHiicb is suffering from  scarcity of 
xmins, it is necessary that  due at­
tention is paid to it.  Otherwise the 
Flan is very good, there is nothing 
against it, but either by oversight or 
for some other reason this point has 
been overlooked.  I  would like to 
suggest it to  Government  publicly 
liere that this is a very large  tract 
of land which has always been suffer­
ing from scarcity of rains, it h«ns got 
a very good soil, and therefore  it 
needs  more  attention  than  other 
places.  But looking to the distribu­
tion of money which has been made 
available to the State of Bombay I 
must say not that anybody  has done 
it willingly, because I do  not make 
that  charge, but the fact  remains 
that practically no new  project is 
proposed to be undertaken  in  that

The argument may be  that there 
already some  irrigation  there 

when there was no other irrigation 
in the State of Bombay.  But  only 
Rs. eight crores of money Ijad been 
spent because in those days famine 
was staring this area in the  face. 
And there is also a political  aspect 
to it: where there is  such  distress 
it leads to all sorts of anomalies in 
public life also.  For instance in the 
district of Ahmednagar I  find  that 
there are so many anti-national ele­
ments in that part.  The best  way 
of removing these anti-national ele­
ments is to provide the people of that 
area with means of a better liveli­
hood.  I think that is the only solu­
tion of that problem.  Of course it 
Is  being done to some extent so far 
as that part is concerned, but I would 
like to draw  the  attention  of  the 
lion, the Finance Minister to the pro­
blem and the fact that there is prac­
tically no money that is provided so 
far as this area is  concerned  and 
therefore this may be taken into ac­
count.

Shri  G.  H.  Deshpande: I rise  to 
support the proposition placed before 
the House by the hon. the Leader of 
the House.  I have tried very  care­
fully to follow the criticism thM was 
levelled at the Planning Commission’s 
Beport by the hon. Members from the 
Opposition.  The  first  Opposition 
speech came from the learned Profes­
sor, the well known Scientist of Ben­
gal.  He praised the Dneiper Dam and 
all those who were working on it and 
he condemned and condemned  very 
strongly the way in which the river 
valley projects are being worked out 
In this country.  I have found  here 
that a number of hon. Members  are 
very much  prejudiced  ag;ainst  the

river-valtey projects that are under-- 
taken under the suggestions  of ihet 
Planning Commissicci.  If  you  want 
to make famines a matter of the past 
in this country, I do not think  it  iŝ 
possible  without  undertaking  river- 
valley projects  on a  bigger scale. 
Minor irrigation has its  own impor* 
t̂ ce, no doubt but minor  irrigatiotis 
fail you in times of need.  For instance 
in Maharashtra where in several dis* 
tricts famine conditions prevail. I find 
so many tanks dry under minor irri­
gation.  Unless  and until we  make 
provision to store water in those party 
of the country where rains never fail, 
where we get continuous rains  ^d 
ample rains, unless and until an  ar­
rangement is made to store water ia 
such reservoirs as would never fail the 
country, then and then alone we caa 
make famines a matter of the past. Sa 
the river-valley projects hi>ve  their 
own importance  and, minor irriga­
tion also has its own.  All honour to 
those who carried out  the Dneiper 
Dam project in Russia but are we to 
suppose that every engineer who was 
working there was a saint and every 
engineer who is working on the river- 
valley projects in India is a sinner?' 
The lê’rned Professor talked very glo­
riously about those who  worked in 
difficult  circumstances.  He  said  a 
spirit of sacrifice was there with those 
who worked in hard conditions in the 
Dneiper Dam but he does not realise 
in what difficult circumstances people 
are required to work  on the river- 
valley projects here  If people are in­
convenienced in the Damodar Valley 
Project you run them down and  if 
people are in much difficulty in  the 
Dneiper D,?.m you have a praise  for 
them.  We know, in spite of the great 
scholarship the learned Professor has, 
he is under the infiuence of Russia and 
is also almost Moscow minded.  He 
put up a different view noint but that 
was a view point with which we differ. 
The plans are not based on that view 
point.  This is not a Russian  Plan. 
This is sn Indian Plan.

I come to this House from the rural 
parts of our country and I am very 
glad to see that in the Plan, adequate 
provisions for all round rural develop- 
ment have  been  made.  Agriculture 
figures everywhere.  I was really asto­
nished when the learned Member who 
started the opposition, who is not pre- 
Fpnt here—Dr. Lanka Sundaram—said 
‘‘what is there about food”.  I do not 
know why he did not  find  anything 
about food.  Perhaps he  micht have 
read it in his lazy moments.  He seems 
to have forgotten to see what measurê 
for food ̂ nd for the  development of 
agriculture  are  3Ut?5ested  in  the 
Pl£n.  Look at the Plan.  Go throughi 
it.  You will find that there are pro-
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POfî tor all round development  of 
agriculture in this country.  Not a sin­
gle item so far as the development of 
ypiculture is concerned, is  dropped 
Irom it. No better suggestions could be 
made.

There was another learned Profes­
sor Irom the Communist  Party who 
was very vehement in his  denuncia­
tions of the proposal. The learned Pro­
lessor has realised the potentialities of 
the Plan very much, and he is  very 
much upset on that account, because 
once the Plan is implemented, it  will 
be very difficult for the learned Profes­
sor to preach his gospel in this coun­
try, ̂i*nd that  is why  he is so much 
vehement.  It is out  of  desperation. 
He never thought  that this  country 
was capable of providing such a Plan. 
He visualises prosperity for the coun­
try and if  prosperity  will be  there, 
where is the room for his gospel?  It 
is only under the distressed conditiôis 
that they can prosper and that is why 
he was so very vehement.

As I said. I come from Bombay and 
from the  rural  pA-rts  of  Bombay. 
Though it is an industrially advanced 
Province in the comparative sense, it 
has its own problems.  Of this whole 
Province, only lour per cent, of  the 
land is under irrigation.  96 per cent, 
of the Province is a dry land and the 
condition of that part from which  I 
come is more woeful.  Look at  Bom­
bay. Only lour per cent, of the land 
is under irrigation.  All the land that 
is cultivable in the State of Bombay 
is only four per cent, and mind you 
96 ner cent, of the la'nd is non-irrigat- 
ed and then you have a very large pro­
portion of the city  population  there. 
Most of the industries are concentrat­
ed in Bombay State.  Therefore  the 
food position is very difficult and un­
less and until the Government of India 
p̂ys special attention to the State of 
Bombay, and makes more  provisions 
lor more river-valley projects or more 
schemes of irrigation, the problems of 
Bombay will  never be solved. I  do 
think that an attemnt is made. What­
ever attempt is made is not adequate, 
that is what I have to ŝy.  My friend, 
Mr. Pataskar. who preceded me tried 
to bring to the notice of this  House 
and to the hon. Members of the Plan­
ning Commission that certain tracts of 
Bombay also are in the grip of famine 
often.  If you  will go  through  the 
plans that are coing on in Bombay you 
will find that better  provisions  are 
made to certain  tracts  and  meagre 
provisions  made  to  certain  other 
tracts.  I sav this not with any sense 
of provincialism.  In my public  life, 
provincialism has never touched  me 
but if 3 certain section of the commu­
nity, if a certain part of the country

•remains poor, it will be a burden  to* 

the prosperous part ol the coimtry. I

have no grudge against that part  of 
the State which has been  provided 
with sufficient irrigation facilities but 
I have a duty to my constituency and 
I think it will be just to ŝ y that there 
is injustice done to some parts of Bom­
bay State so far as any provision of 
irrigation is concerned, the Planninĝ 
Commission must consider this ques­
tion sympathetically.  I may say that 
the southern tract of the Presidency 
and the Centra*!  tract of the Presi­
dency is practically neglected. In my 
district, we have a population ol more 
than 14 lakhs of  people. We have 
.some 25 lakhs of acre land under cul­
tivation but most of the land is dry. 
Most of the area is  backward r̂ea. 
Out of the twelve representatives that 
represent the State Assembly from the 
district, five are from backward class­
es, i.e.. two from Harijans and three 
from the Adivasis.  You can very well 
imagine how backw,s-rd the people are. 
In such a district the food situation is 
very very serious.  During  the  last 
five years my experience is that unless 
and until we import  37,000  tons of 
foodgrairis, we cannot pull on for the 
year.  We are trying our  very best 
with the aid of the State Government 
to improve our position.  An advance- 
has been made during the l,ast two or 
three years but better irrigation faci­
lities a*nd  better  arrangements for 
loans are absolutely necessary and so 
with all the vigour that I have, with 
all the sincerity that I possess, I press 
the hon. Members  of  the  Pl;a'nning 
Commission and  the  Government to- 
take into consideration  these  factors 
regarding certain  regions in  Maha-̂ 
rashtra and make adequate provision.
I support the Plan.  I have no  doubt 
that it will be implemented  success­
fully.  I  have  no  doubt  that 
it will  receive  public  co-operation. 
The PL"»n was before the country  for * 
a pretty long time.  It was before the- 
masses  during the election.  It was 
criticised  from  both  sides.  People ♦ 
have  got  the  real  picture  of  the 
present  Plan  whir̂h  is  before the 
House.  It  is  murh  better  than 
the  Plan  which  was  placed  be­
fore the country during the elections. 
When we come here with better  pro- - 
posals, I have no doubt that we  will * 
have co-operation from every section 
of the public.  We are determined  on r 
this side and I h,S‘ve no doubt  that a 
very large section of the community is
• also with us.  We will make the Plan 
a success.  We want the co-ooeration 
of all.  I would like to say that  we - 
have determined to make the Plan  a * 
success with the co-operation of  all, 
and if necess,sfry, with the opposition* 
of some.  With these words, I supportr 
the Plan.
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Shrl R G. Dubcy (Bijapur Noxlb): 
deem it a privilege to express  my 

views on this most important subject, 
namely, the report submitted by  the 
Planning Commission.  I believe this 
House  ought to be  grateful to  the 
- Prime Minister and the Planning Com- 
: mission for submission of  this  most 
.important document.

A criticism has beeti levelled in cer­
tain Quarters that the report  of the 
' Planning Commission aims at status 
QUO and that no change is desired in 
the structure of the society and so on 
and so  forth.  Before  proceeding to 
discuss the other matters enumerated 
in the Plan, I propose to deal with this 
question.  The question regarding the 
philosophy behind the Plan also  has 
been rightly discussed.  Every nation 
TOUst have  plan and every plan must 
iiave some ideology or definite philoso­
phy which should work as the motive 
force for the successful implementation 
of the Plan.  Now, Sir, with your per-
• mission, I should like to quote one re­
levant clause from the Resolution by 
'Which the Planning Commission  was 
' constituted  by  the  Government of 
: India.  It says:

“that the ownership and control 
of the material  resources of  the 
comBiunity are so distributed  as 
best  to  subserve  the  common 
good;”

•To my  mind,  this is the  most im- 
:portant contribution of this Pl̂-n.

Now. I may refer to the  Directive 
iPrinciples in our Constitution. On the 
analogy of the Constitution of  Free 
.Ireland, this clause has been  put  in. 
You know. Sir, that one of the impor- 
*tant factors in a capitalistic society is 
'that the motive of  production is the 
profit.  Here is  an  important point 
that I W3snt the Members of the C5ppo- 
vsition to impartially consider.  If you 
say that we are aiming at status  quo, 
that we want to  retain the present 
capitalistic  structure  of  society, ) 
want to ask, wĥ't is the indication of 
a capitalistic structure of society. Pro- 
t̂ should be the motive of production 
and not use.  Here it has been  very 
categorically stated that we are going 
to build up a society in which produc­
tion will be not for profit, but for the 
use of the society, for the  common 
good as a whole.  This is the most fun­
damental char3cteristic that we  have 
*̂0 bear in mind.

The hon. Prime Minister also  very 
ĝhiiy emphasised the aspect of eco­
nomic  democracy.  Now,  we  cannot

go on by dogmas.  If we go by  dog­
mas, because the world i3 changing* the 
ideas also change and some ideas 
be good and some may not be good.  1 
doubt very  much  whether if,  Karl 
Marx, the author of modern socialism 
were to be alive now, he would have 
agreed with some of the doctrines that 
are proposed to be followed today.  I 
was just referring to 31 article in the 
Pacific Affairs.  There is a certain por­
tion regarding  agrarian  reforms  In 
China.  This illustrates the difference 
between the mode of structure of so­
ciety in Soviet Russia and China. This 
is the relevant para:

“Although by no means exhaus­
tive, the foregoing  comparison of 
the land policies pursued by  the 
Moscow and Peking Governments 
serves to indicate some of  their 
fundamental differences and simi­
larities.  By way of summary,  it 
may be pointed out ihM the Chin­
ese policy, which  transfers land­
lords’ holdings to private peasant

•  ownership, is at present quite un­
like the land nationalisation pro- 
gramme adopted in  the  Soviet 
Union in 1918.  Moreover, land re­
form has been much more orderly 
in China than in Soviet  Russia, 
th,̂.*nks to more careful planning 
and preparation.  Again the Soviet 
policy of  rural  struggle,  noted 
above, was  much  narrower  in 
scope and  more uncompromising 
than the Chinese  device of  the 
united front which comprises......”

This sentence is worth noting.

“.....comprises  workers,  pea-
sants, independent labourers,  pro­
fessional  people,  intelligentsia, 
liberal bourgeoisie, and enlighten­
ed gentry who split off from  the 
landlord cla«s.  Furthermore, from 
the 1917 Revolution until the se­
cond world war, the Soviet Gov- 
emmeni persistently strove to ap­
propriate  agricultural  products 
through compulsory requisitioning 
or the creation of disparities  be­
tween prices of  agricultural and 
industrial goods, thus depriving the 
peasants of any incentive to  ex­
pand their production for market 
whereas in Chlaa a policy of ‘free’ 
marketing of farm  produce  has 
been followed.”

It is very important to note  here 
that in China the prices of agricultu­
ral commodities were not fixed and a 
free market was allowed.

“The general conclusion, there­
fore. is that, until  now at  least, 
the Chinese Government  appear* 
to  have  adopted a  land  policy
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which, though it cannot be regard­
ed as  ‘liberal*  in  the  Western 
sense, is nevertheless less revolu­
tionary in principle and more pro­
gressive in nature" than the Rus­
sian.  The facts tĥt there are pro­
nounced differences in coiitent  as 
well as in form between the Chin­
ese and Soviet models of land re- 
foriT>, and that both the policy  of 
land confiscation and the ideal  of 
equî ble distribution of land own­
ership have their historical roots 
in China, raise the question  whe­
ther the changes that are taking 
place there today may not be ne­
cessitated by special local condi­
tions......”

I was going to say, as the Prime Min­
ister took the stand in the course of 
his speech, that we want to  build  a 
classless society in India.  The struc­
ture here will be different from  even 
what  is happening  today in  Chin3
China  is admittedly a  Communist
country and the Communist party is in 
charge of the administration.  All the 
same, we find that the mode of deve­
lopment and social reconstruction  in 
China  is essentially  different  from
what \v,̂s happening in Soviet Russia.
So, I humbly submit that if we wartt 
to develop a new society based on non­
exploitation. and co-operation, we shall 
have to follow our own genius.

Another point is, that we cannot go 
by economic determinism.  If you say 
that a country's prosperity should be 
judged only by the standard of living 
of the people, take the Scandinavian 
countries where social democracy pre­
vails and the standard of living there 
is much better than you find in  Soviet 
Russia.  That is what I arr> given to 
nnderstand.  In that case, if you go 
by the doctrine that only better stand­
ards of life .’’'e  the  criteria, I am 
afraid, we will lose certain important 
values of life.  What I want to  sub­
mit is this.  If we want to develop  a 
society in our country,  that develop­
ment mii<?t be according to our  own 
eennis.  Whâ is contained in the Dir­
ective Princiole«?  in  the  Constitution 
and what the Prime Minister and the 
Planning Commission have said in  the 
introductory remarks should siiHlce  to 
disabuse the minds of any critics  who 
sav that we want to retain a capitalistic 
society in this country.

However. I should like to make  one 
suggestion on this occasfon. The obiec- 
tive laid down bv the Planning  Com­
mission is vcrv imoortant.  We fought 
our battle for  political  liberation. 
Fighting ar̂inst the foreign power was 
a dynamic force and that was the mo- 
tiW force Every one of us  felt  that 

r.3 P.S.D,

we must lay  down our lives in the 
battle lor liberation.  Now,  we  want 
to fight our battle for the social and 
economic emancipation of the country. 
I think .that  the  objective  that we 
indicate in the Plahning  Commission’s 
report  oughrt to  be more clear.  It 
should be so worded as to  attract the 
millions  in this  country,  and as the 
Prime Minister pointed out, we may be 
able to mobilise .all the resources  and 
be ready for any sacrifice.  Co-opera­
tive commonwealth has been our  goal 
all along.  The Congress resolution  on 
the point is very clear.  I humbly sug­
gest that  the  Planning  Commission 
should consider an Improvement of the 
language so far as the objective is con­
cerned.

I now turn to the  question of  land 
reforms in the country.  Really speak­
ing, the Planning Commission deserves 
our thanks for the most important con­
tribution that they have made to  this 
question.  Some time ago,  there was 
difference of opinion in  the Planning 
Commission as well as in the country as 
to whether there should be a fixation of 
the ceiling  for land  holding.  I  am 
really glad that the Planning  Commis­
sion, under the leadership of the Prime 
Minister, has taken a decision to fix the 
r-eiling for land holdings in this country. 
It is true that  they have' not indi­
cated any definite size.  I do not think 
it is possible now. because India is a 
vast country  and  in every province 
the conditions vary.  So. it has been 
left to the respective States to formu­
late laws.  It is admitted  that our 
aim  is  to build up a society  or  a 
social  order  based  on  mutual  co­
operation  a  co-operative  common­
wealth, which should mean ultimately 
the negation of the present capitalist 
system of society.  But, I think, this 
nrocess ought to be a protracted one. 
This society cannot  be  built  over­
night.  We must take some concrete 
steps from now  on  so  that we can 
reach the reconstruction of society in 
time  to come.  A provision  of Rs.
50 lacs has been made in the Plan­
ning Commission’s report  for experi­
menting and expanding in co-opera- 
tive farming.  In my humble opinion, 
fhic!  is  not  enough.  Government 
should  come  forth with some more 
amount,  and  as  in Russia,  as Mr. 
Morris Dobb has pointed out, or as in 
China, we must have labour brigades 
for co-operative fĵrms.  If you leave 
it to the people,  I  do not think the 
operative  farming here,  situated  as 
operating farming  here, situated  as 
they are.  We have to do that if we 
'̂ ânt that we shpuld generate a co­
operative mechanism  as onpo.'̂ed  to 
the private system of cultivation, be­
cause, today redistribution of lan(̂ i§
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more  or  less  for  a psychologicjil 
appeal.  I do not think the country’s 
production will  improve merely  by 
distribution  of land.  The Planning 
Commission have  also  emphatically 
sai'd so.  So, my submission is that 
the Government should take the ini­
tiative in forming such societies.  The 
States must  have  their  own State 
farms with whatever cultivable waste­
land  is  at their disposal.  And the 
monetary  as  credit  policy  of  the 
Government should be so manipulated 
that these State farms are given pre­
ference.  I find in Soviet Russia the 
policy was so operated that ultimately 
the individual cultivator was eliminat­
ed by this process.  I think we must 
attempt that.

It has been stated  that  the Grow 
More  Food Committee recommended 
that at least Rs. 100 crores should be 
made available for rural credit.  The 
Planning Commission has also realis­
ed its importance, and they have pro­
vided Rs. 15 crores  for this.  M?ith 
the  passing  of  legislation  in  the 
various States in respect of Tenancy 
reform,  land reforms. Moneylenders 
Act etc., the position has become diffi­
cult.  The  indigenous  system  of 
money-lending  has  broken  down. 
Therefore, the most important ques­
tion that faces us is credit.  We are 
spending huge amounts on irrigation, 
power  etc..  but proportionately you 
are not making available rural credit. 
For  example,  in  the  case  of  the 
Bhakra-Nangal project, in the course 
of three years there will be a gigantic 
dam, but you have not provid̂ com­
mensurate credit for the people in the 
area to develop industries.  Neither 
is there  any scheme  to  utilise  the 
f̂nergy  afterwards.  The  Rural 
Banking  Enquiry  Committee  also 
sometime ago, in 1950, recommended 
that there should  be  enough  rural 
credit.

Now,  come  to  the  question  of 
Industries.  So, I think if you want 
to develop  a  co-operative common­
wealth Government  should, through 
the Industrial Finance Corporation or 
some  such  organisation, develop co­
operative enterprise in this field also. 
Even bigcrer industries should be run 
on a co-operative basis,  so  that  in 
course of time we generate a force of 
mechanism, a co-operative mechanism, 
ap ooDOsed  to  the nrivate nature of 
Industry, and our idea of social re­
construction will mature.

Finally, j should add two or thre» 
words recrarrting  the  provinre  fror 
which I come, viz., Bombav-Karnatak 
T am very glad that Mr. Pataskar.  ̂
his  speech,  has  nleaded  our  casf 
I find there are  two vital omissioxi

on the part of the Planning Commis­
sion in respect of this.  From Bijapur 
right  up  to  Rayalaseema—parts  of 
Sholapur, parts  of  Raichur, the full 
district of Vishpur, Parts of Dharwar, 
Rayalaseema and Kolar etc.—is what is 
known as the dry belt in South India. 
The Planning Commission have admit­
ted this fact.  At  one  place,  they 
specifically say that they have provid­
ed Rs. 15 crores.  But the point is 
that the need is permanent.  If you 
merely provide  Rs. 15  crores,  that 
mone.y will be wasted.  Under the old 
Famine Code we were spending money 
on this area.  That money does not
help us.  So,  I  would request the 
Planning Commission that this matter 
should be treated differently.  I am 
glad that  the  Prime  Minister  has 
stated  in  one  of his letters that  a 
special Committee  is going  into  thfe 
matter, but I suggest that if the special 
committee is going to make any recom­
mendation, there must  be  sufficient 
provision to cover this dry belt.

From Cape  Comorin  right  up  to 
Ratnagiri,  the West Coast  is called 
“Malnad*'.  The Malnad Development 
Committee was appointed some time 
ago by Government, and I do not know 
for What reason  its report  has not 
been released.  This area is very rich 
in timber, forest etc.  I suggest that 
Government  should  also make some 
adeouate provision so that possibilities 
for developinfr industries be opened up.

Lastly, for the successful prosecution 
of the Plan, three things are necessary. 
Firstly, as Mr. Patil has suggested,  I 
want  to  add  further,  a  unique 
leadership.  Secondly, we must have 
resources, material ps  «is human.
There  is  no  doubt  that  in Pandit 
.Tawaharlal Nehru we find a leader of 
very great calibre.  Any country in 
the world today could be proud of him. 
We  have  got human  and  rnaterial 
resources  also,  but  where  is  the 
machinery?  We want  a  cadre  of 
workers for the successful prosecution 
of the Plan.  What  is required is a 
hand of workers who will work whole­
heartedly,  not  because  the  Prime 
Minister asks them  or  the  Finance 
Minister asks them, but because they 
believe in the ideology and the philo- 
sonhy behind  the Plan: because they 
believe  in  a classless societ.v.̂  we 
must sincerely and nonestly believe in 
that ideal.  All this question of delay, 
red-tapism, corruption  etc.,  can  be 
dealt with if we have a set of workers 
who believe in that ideal.  Efficiencv 
is  of course, required, but it should 
not depend on academic qualiflcatidn 
alone when selecting the persons. You 
'T.ust pick men who have faith in tĥ



26i9 Resolution re  16 DECEMBER 1952 Pive Year Plan

Shri  Khardekar  (Kolhapur cum
Satara): Today,  I  am  under some 
handicap because four very eloquent 
speeches have  b6en  delivered since 
this  morning.  The  first  was  the 
powerful speech by Shri Hiren Muker- 
jee; then, the second was a very elo­
quent speech  by  Dr. Krishnaswami 
whicn was  £uU  of  technical jargon; 
the third was  not only  an eloquent 
speech,  but  a thundering speech by 
Shri S. K. Patil—a good bit of it was 
certainly  sensible—and  the  last 
thundering speech was full of empty 
thunder, by Mr. Deshpande.  It was 
thunder in “Sarad Ruthu”.

As regards the Plan, it might sur­
prise some Members on this side when 
I say that I welcome it.  And I am 
in a mood to co-operate with the Plan 
to  the  best  of my ability.  But  I 
would like to reserve my congratula­
tions for some time.  And I hope that 
I will get an early opportunity to con­
gratulate all of us, I should say, be­
cause it is only aU of us that can see 
the Plan through.

I heard yesterday a very eloquent 
speech by the. Prime Minister.  Being 
very modest, he very often calls others* 
speeches as very eloquent, but he him­
self is a very eloquent speaker.  But 
part of his speech was quite amusing. 
For instance, the sort of mathematical 
discovery that five means three; and 
the other point that amused me was 
when he,  of  course  in a spirit of 
self-congratulation  said,  and rightly 
too, that this is the first democratic 
planning  on  the  largest scale.  I 
entirely agree.  But then, as he pro­
ceeded with  his  talk,  definition  of 
democracy that emerged was a little 
strange.  If I may define, in the light 
of  his  speech,  democratic planning 
means that a Plan one-third or one-half 
of which has already beeh under exe­
cution.  Probably  one-fourth  of  it 
executed; more than one-third of ex­
penditure incurred;  and  then,  after 
oflPering  us  two big volumes, giving 
only  a  few  days  to study, we are 
allowed the privilege and the luxury 
of an empty academic discussion. But, 
all. the  same,  compared  to  other 
countries, from the point  of view of 
democracy,  this  is  the largest, the 
most wide Plan and as such  there is 
something to be proud of it.  Now as 
regards the method of approach, I am 
willing to accept the suggestion thrown 
by the hon. Leader of the House that 
we should confine  ourselves only to 
basic principles and main objectives. 
It is impossible  to  go  into  details, 
facts  and  figures, which economists, 
calculators and speculators are better 
suited to deal with. Let us approach

this Plan, as Shrimati Uma Nehru said, 
not like students of encyclopaedia, but 
as persons with  commonsense.  And 
here I have some advantage because I 
am  not a student  of economics, and 
therefore, my approach would be an 
approach by one who has some com­
monsense available to him.  But on 
one point I slightly disagree with the 
hon. Prime Minister.  He said that 
we should look to the objectives, but 
let Us not bother about priorities. I do 
not know how priorities could be sepa­
rated from objectives. Priorities mean 
values, and values  are  an indication 
and proof of progress and civilisation, 
and priorities  in that sense  are  as 
connected and linked up with the ob­
jectives as means are with ends.  If I 
were to talk philosophically, I would 
say that it is neither right nor proper, 
nor correct to completely dissociate or 
disconnect means from ends, and parti­
cularly in this country where we are 
very particular about giving means the 
importance that ends deserve, because 
ultimately proper means produce the 
proper ends.

Coming to basic  facts  and  basic 
principles, and  talking the language 
of  a  common  persons,  I  think, 
four important factors emerge.  The 
first is the money,  and how to  get 
it.  The second is the men who are 
going to see this Plan through.  The 
third is the question of priorities, and 
the fourth important factor, according 
to me, is the quantity of production, 
and the number of consumers.  I do 
not know whether it would be possible 
for me to cover these points.  But I 
will just say whatever is possible in 
the brief space of time allotted to me.

Coming to the question of money, 
which is the most important factor, 
next of course to manpower as has 
been pointed out by Mr. S. K. Patil, 
we require Rs. 2069 crores; we are 
provided, as the Plan shows, with Rs. 
1414 crores; what we require is Rs. 
665 crores. For this, three sources are 
stated, foreign aid, jdeficit financing, 
and additional taxation. About foreign 
aid,  I  hope my hon. friends on the 
other side would not mind, if I say 
that we should not touch any foreign 
aid, not because any foreign aid is go­
ing to interfere with our foreign policy 
of neutrality or that we are going to 
he slaves of any country.  I do not 
think so, but being a borrower in my 
life for myself and my institutions, I 
know that a borrower invariably loses 
his self-respect, and a nation like ours 
which has just emerged as an indepen­
dent nation should have freedom and 
the possibility of holding its head high: 
“where the mind is without fear anq 
the head is held high,” as Rabindra­
nath Tagore has said. ^
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I read in yesterday’s paper that this 

particular Plan is something like the 
Bible of the Congress Party; let it be 
a Bible also of the whole nation, and 
according to the Bible, let us put our 
shoulders to the wheels,

; as the Gita would

tell us.  Apart from the question of 
losing self-respect, I think, if we are 
borrowers  and  beggars,  we  cannot 
possibly have the prestige that is .re­
quired for us, as we are a factor for 
world peace.  If we borrow, it means 
that there is ground for suspicion in 
the minds of some people, especially 
at a  time when we have  a historic 
role to play.  I do not think under 
these circumstances, it is proper that 
we should give rise  to any suspicion. 
For instance China and Russia, who 
should  have  been  naturally  more 
sympathetic towards  us,  have  been 
saying—I do not want to repeat the 
sort of thing which they have been 
saying  at  the U.N.O. as regards our 
proposals—that is because they think 
that  we  are  invoking assistance or 
trying to get help from America,  as 
such  we  would  be under American 
domination.  Whether  it is America 
or Russia, we must be on the best 
possible terms with them, but let us 
not have any help from either.  But 
as i said my approach is going to be 
that of a practical person with some 
commonsense.  I would request the 
Government to resort to foreign aid, 
only  after  all  the  possibilities  of 
getting this money here in our country 
are at an end.  The Hanning Com­
mission has been very candid in many 
respects, and they have given noble 
examples.  I would just like to read 
one or two sentences from Chapter  I 
page 37 of the Report.

“Japan depended very little on 
external resourceB.  The  Soviet 
Union provides  another  instance 
of  a  country which  developed 
rapidly with its own resources.’*

So, as Mr. S. K. Patil said, let us imi­
tate whatever  is good anywhere  in 
the world without any fear and with­
out any prejudice.

As regards deficit financing, I would 
only say that the final Plan gives us a 
warning that we should have deficit 
financing only if we can have effective 
controls and equitable distribution.

As regards taxation. I must congra­
tulate the Governhient that at long last 
the €fstate duty has become ̂ n estab­
lished fact.  I 40 not know Why duty 
on salt has not been resorted to. There 
have been suggestions from many per­
sons ol importance in our country that

now we should resort to salt duty.  I 
know the noble sentiment that comes 
in the way 01 the Government in not 
mtroducing this duty.  But it is the 
tragedy 01 Mahatma Gandhi as it is 
the tragedy ot all great men and pro­
phets that they are understood very 
olten in the letter rather than in the 
spirit.  1  am  sure,  if Gandhiji had 
Deen alive, he would have changed his 
views in  the light ot circumstances. 
Well, here is a friend of mine who 
says all politicians change their views, 
as  he himself ĥas changed his views 
very often.  But a question may be 
asked of me, what is the difference bet­
ween  my  friend  and  Gandhiji. 
Gandhiji changed his opinions because 
of  humanitarian  considerations  and 
not for personal gains.  But tor my 
friend who is here—I am just making 
a jest—his opinions are influenced by 
geography. 1  am  using  the  word 
geography not in the sense of climate 
as used the other day by Nayar but 
in the sense of place and environment 
Instead of being on the 1st row bench 
on this side, if he were to be on the 
1st bench on the other side, well, he 
would change his views again.  I am 
saying all this in jest.

I only want to touch briefly prohibi­
tion, which is very important for me, 
because  I  come  from  Bombay. 
Now  a very important discovery  or 
lesson in new ecbnomics was given to 
us the other day by Shri Khandubhai 
Desai from Bombay. He said in reply 
to Mr. Gidwani that  prohibition, is a 
great sruccess if Government loses ten 
crores, it puts 50 crores in the poc­
kets of the people. I entirely agree. I 
think  I am the only student of his 
here Who agrees with his views.

Now, let me talk about this in the 
light of experience because knowledge 
that emanates from experience is vyis- 
dom.  In Bombay, a friend of mme 
who is a litterateur, wanted to write 
a thesis, a book, on fishermen—their 
language, their dances,  songs and so 
on. He took me round to a number of 
fishermen’s villages.  We went to the 
headman or an important person in a 
vill̂g# about twelve miles from Bom­
bay, and it amased me to see that his 
house was full of all good things, first- 
rate furniture etc.  Everything  was 
spick and span.  Then .of course we 
sat there. My friend and the host went 
put of the room and after one min̂ e 
they .returned and  immediately the 
host asked me:  'WIU you hawj
drink?’ I said: ‘IWak?’ What drink?



iiii Resolution re 16 DECEMBER 1952 Five Year Plan £544

Well, I will have Limbupani or Coca- 
cola. He said: ‘No, man’s drink/ I said: 
iiiVen if 1 wanted it’—1 did not want 
it—‘how can we have it in the King­
dom oi Bombay?’ Then he said: ‘Oh, 
1 can give you any  drink—irom the 
best foreign liquor to the worst coun­
try liquor. Then 1 looked at the wails, 
and one of the walls  was decorated 
by a very huge, beautiful photograph 
of the champion of prohibition.  Not 
only was the wall decorated but the 
photograph was decorated by a huge 
garland  of luxuriant  fresh  flowers. 
Then I looked at the photograph and 
at his oirer and asked him: ‘How do 
you explain this contradiction?’  He 
smiled and said:  ‘Sir, three or four
years ago, myself and my family used 
to work day and night,  expose our­
selves to all the risks and nazards of 
the sê and at the end of the year, if 
it was a good season, we used to get 
ftve to six thousand. But now thanks 
to this great champion of prohibition 
we are making not less than 40 or 50 
thousand per year. That is how .things 
are.  Let anybody come. Of.̂fourse, 1 
cannot invite the  Prime Minister to 
my place, but if the Finance Minister, 
Mr.  Deshmukh, were  to come  and 
spend a week with me, I do not want 
l>im  to try the  different  country 
liquors—I cdn show  him  that every 
village  has  not  one distillery, but 
several. 1 could have related a num­
ber of my experiences.  But I do not 
wish to  over them.

Pandit K. €. Sharma:  Sir, I am
thankful to you for giving me ;in op­
portunity  this afternoon  to discuss 
this Plan. Much has been said cn whe­
ther  the Plan is good or bad.  My 
view of the Plan is that this is a thing 
which is the consummation of 20 years 
of constructive thinking in this direc­
tion. As you say,  Sir, independence 
without abundance is a meaningless 
conception. After the first preat war, 
we bwame restive and wanted to be 
independent, and so  many political 
movements took place. A hard strug­
gle we fought and won ultimately. In 
the  field of Constitution,  if you  go 
back to 1929,  the scheme goes with 
the  great name  of Pandit  Motilal 
N,ehru. Then came  the 1935 Act and 
then the final consummation  is this 
Constitution.  In the same way, the 
food riots in the first war, the indus­
trial  boom after the war, all  these 
brought in a constructive thinking in 
the. direction of planning, hard work­
ing, industrialisation, prosperity, food 
sufficiency and all this. ^

Now, there was the  Bombay;* Plan­
ners' Scheme of 10,000 crores of rupees 
and doubling the Income in 15 years, 
then tba ot the Government

with which the leftist parties were as­
sociated and the  Congress Planning 
Committee’s work of which this is the 
nnal  consummation the Five  Year 
Plan. So, this Five Yeai Plan  could 
not be, I submit, ditterent from what 
It is, as our constitution could îot be 
different from what it is.  It is the 
sound logical  consummation of our 
labours and any other thing could not 
be . expected under the circumsi ances 
we are placed in. So. there is no use say­
ing  it is good  or bad.  The fact is 
that it is what it could be; it could not 
be different from what it is.  There­
fore, our only duty is to work it out 
with  sincerity and enthusiasm  and 
hard work.

If our Constitution  is a charter of 
liberty, I beg to submit, this Plan is a 
charter of prosperity. No liberty can 
be enjoyed by the  people if they do 
not come up to it. They require cer­
tain levelling up, certain consciousness 
of  being responsible  citizens of  a 
State. Prosperity could not be attain­
ed unless we are socially responsible, 
unless we are willing to work, unless 
there is a will to work.  As libei-ty 
cannot  be given  by a  Constitution 
alone.  It requires a sort of sense of 
responsibility, a sort of consciousness, 
so prosperity cannot  be attained by 
giving this Plan or any Plan whatso­
ever. The Constitution is the consum­
mation of the past labours of "̂0 years 
beginning from 1929. This Plan is also 
the consummation of labour of about 
a decade beginning from the Bombay 
Planners’  Plan of 10,000  crores  of 
rupees. This Plan runs parallel to the 
Constitution. As the Constitution en­
sures, as I said, the supremacy of the 
Legislature,  the independence of the 
Judiciary  and the efficiency  of the 
executive, this Plan  gives a scienti­
fic  solution of the land problem,  a 
better organisation  for the industry, 
and a better deal for the labour. But 
all these things, being as they are, can 
be iittained and enjoyed  only with 
hard work and a will to work.  That 
is the first condition of any progress 
whatsoever.  I, for one, do not doubt 
that our people are capable of it. Prof. 
Mukerjee  this morning said  some­
thing about U. P. Sir, I have first-hand 
knowledge of what  is liappening to 
my people in the villages. I may. men­
tion here,  that only 30 miles  from 
here, you will find the villagê of Patla 
and  Taleta and there you will  find 
children’s schools, good  roads every­
thing built by common  people.  We 
call and collect people and ask them 
what is to be done. The general ques­
tion is of the road. Hoad has geiieral- 
ly the priority. We begin the wcwrk and 
as  we go on with the work lots  of 
people join and it only takes a week
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or so for a road extending  a mile or 
two to be constructed.  Then district 
boards come m. They give it a shape. 
After a week or so, the road is ready 
for the use of the villagers, i'ĥrefore, 
there is no lack of enthusiasm.  My 
hon. friend Dr. Lanka Sundaram said 
that the whole money would go into 
the pocket of somebody in the office. 
He  said that somebody here is  cor­
rupt and somebody  there is demora­
lised. I sumbit that  this sort of atti­
tude should be given up. Let us see 
who  is responsible  for saving  this 
country from chaos and anarchy after 
partition.  They are the services. 1 
have seen Sub-Inspectors  facing bul­
lets after bullets.  One man actually 
fought  against 200  people for  two 
hours.  He was only a assistant sub­
inspector. He was getting only Ks. 80 
and had three children and a number 
of dependents.  I asked him how he 
dared it. The reply was: “It is for the 
ftrst time after 200  years of slavery 
that a Rajput youth  has been given 
the chance to save his country’s peace 
and freedom.”  So, the spirit of sacri­
fice  and  manliness  is not  lacking. 
These very people who came forward 
before will now come forward to make 
this ancient country  prosperous and 
happy. There is no lack of enthusiasm. 
There is no hesitation on the part of 
people in coming forward to work. The 
thing  is that in a big  country  like 
ours, with limited resources, we could 
not work at random.  Why could  we 
not work up to this time? Because of 
the reasons which I shall give you. It 
was not as if the will to work was not 
there. It was not as if the people ŵere 
hesitant to work.  It was because of 
the fear that in a big country like ours, 
if we proceed in a haphazard manner, 
then the limited resources  might not 
produce the best results, and even these 
resources might be squandered away. 
Now, with this Plto there is organisa­
tion. There is a way of doing things. 
There  is such a thing as  priorities. 
There  is an expectation  that  after 
some investment and hard work,  we 
would be able to achieve the targets. 
Now, therefore,  is the time for us to 
proceed,  and I have not the slightest 
doubt that in times to come we would 
be a prosperous  and happy country 
and we would safeguard our freedom. 
It could not be otherwise, because a 
free country cannot maintain its free­
dom without abundance.  Abundance 
cannot  come without planning  and 
hard work. Therefore, I am happy to 
see that all responsible sections of our 
people are supporting this Plan. You 
may have read in the  papers about 
the Bombay industrialists’ reactions; 
about the reaction!  of the Socialist 
Baders;  about the  reactions  of the

labour leaders and so on. Only here 
and there people are  in doubi whe­
ther this Plan will bring success and 
Whether  our resources may not  be 
squandered away. 1 have already said 
tnat  a majority of tne people  have 
given good prooi in mainiaining peace 
and order in very  troublous  times. 
These very people will be able to work 
harder still in a constructive way now.

A word about the land problem. The 
Zamindari abolition is a good step. In 
U. P. It has produced mucn good to the 
people. But i am very doubtful about 
two questions. One is the ceiling on 
the holdings. Supposing  1 have 1,000 
acres of land, and you limit t̂e hold­
ing to 100 or 200 acres, then you would 
deprive me of 800 acres or so. This is 
ol no significance.  The question  is 
what will happen  if »00 acres are so 
taken  away. My experience  of  the 
consolidating oi holdings  in U.P. is 
not a happy one.  The law is the co­
sharers  in  the  property  can  ap­
ply and the Government  machinery 
will move to consolidate the holdings. 
Zamindari abolition has been an easy 
problem,  but  this  consolidation  of 
holdings is the most difficult one. Peo­
ple are not willing to part with their 
land.  For one single higha they  are 
willing to commit murder.  They say 
that it is their life-blood—the life-blood 
of the family. They are not giving it 
up. They are associated with it with 
the same attachment and aflection that 
they have for their wife or children. 
{Shri Jaipal Singh : Even more.) They 
say that this land has been got from 
our grandfather; that it has been got 
ftom their maternal t:randmother. So 
it is a very difficult problem.  There­
fore, the redistribution  of land is an 
impossibility with the present machi­
nery at our command.

My Communist friends  raised the 
question of agricultural labour. 1 beg 
to  submit that  agricultural  labour 
works under two systems: one is per­
manent service the other is temporary 
service.  Permanent service  workers 
take a part of the produce of the agri­
culturist. Therefore no question arises 
that agriculture labour would be starv­
ing while the agriculturist would get 
the better of the situation. It is an im­
possible position.  He gets a share in 
that produce.  He is a partner in the 
process of production. He is not a stran­
ger  to the operation of  agriculture. 
(An Hon. Member: What about land 
for him.) I beg to submit that agricul­
ture labour is much  better ofT than 
the small holding agricultuirists.  Go 
and see for yourself  about 20 miles 
from Delhi. They have got buflCaloes: 
they have/got sturdy wives; they are
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living happily. While the agriculturist 
has to pay for irrigation; he has to pay 
for the seed; he has to go early in the 
morning at 4 o’ clock and wait at the 
door of the labourer and shall have to 
wait for two hours, when from inside 
the house a voice will come: “Wait I 
am coming after the smoking/’ This is 
the situation. You have no knowledge 
ô conditions here.  You read some­
thing from here and  there and con­
coct something in your  brain which 
is far from reality.

With these remarks,  I beg to sup­
port the Plan and submit that it is a 
happy day that we have come to the 
door of prosperity.

Shrimati  Kamlendu  Mail  Shah
(Garhwal  Kstt.—West cum  Tehri 
Garhwal Distt. cum Bijnor  Distt— 
North): Sir, great speeches have been 
delivered  by several hon.  Members. 
The time of this House is very preci­
ous and I do not wish to take much of 
it. As the Five Year Plan is being dis­
cussed. I take this opportunity of stat­
ing my peoples* needs and difficulties 
before this House, so that what I say 
may perhaps help other parts that re­
semble my part.

T am sorry to have to say that I have 
so far been disappointed in not being 
able to draw the attention of Govern­
ment towards  my constituency peo­
ple’s needs, but then disappointments 
are so common in life.  I,  however, 
hope and wait patiently, that now the 
luck of my district  may also change 
for the better during  the Five Year 
Planning.

tax-collectors,  it is  said,  demand 
money from the illiterate villagers at 
every step. This money does not reach 
the Government treasury.  This is a 
very difficult question  in the whole 
of our country today, and if this cor­
ruption is not rooted out I do not see 
how our Five Year Plan is going to 
be implemented.

Sir, the people have not got enough 
land for cultivation. Their cattle have 
even  less land now to graze.  The 
forest  boundary line has closed  in 
upon them, reaching almost upto their 
house* doors, with the  result that if 
they cut a dry piece of wood for cook­
ing their food or a blade of grass for 
their cattle they are heavily fined. I 
well realize the value of forests. But 
the  necessities of the people  have 
also to be considered.  I have seen 
with my own eyes their  cattle tied 
up hungry, lest they trespass on the 
forbidden areas. These cattle are re­
duced to as much skin and bones as 
their keepers are hungry and dirty. 
These people  do not ask for king­
doms or palaces; their only cry is to 
be  given facilities to appease  their 
hunger and cover their bodies.

Land  is not a thing  that can  be 
stretched or expanded,  nor can we 
very well starve the people.  So the 
only  solution, in my opinion, is  to 
start  demarcation,  rearrangement 
and fair distribution  of land among 
the  farmers,  and also to plan  the 
forests  so that in future trees  are 
planted in remote places, away from 
cultivation, for undisturbed growth.

There has been  some mention in 
the papers that the District Magist­
rate was going to make some impro­
vements in my district.  During my 
recent tour I found the*  conditions 
worse  than before.  I hope when I 
next go there. I will find things much 
better. I do not mean to criticise.  I 
only want to put before  the House 
the real conditions and the grievan­
ces of the people and  remind Gov­
ernment lest my district, being in the 
background, is again forgotten, while 
others reap the harvest  of the Five 
Year Plan.  I will also try to suggest 
how. in my opinion things can be re­
medied.  It is no good only to criti­
cise, without making  any concrete 
suggestions.

The people of my constituency are 
very  restless and disturbed.  They 
cornplain of all sorts  of difficulties 
and restrictions. New taxes have been 
levied. I know  Sir. that no Govern­
ment can do without  some sort of 
taxes, but these taxps have been ex­
torted in quite a different form. 'Fhe

I tried to explain the advantages of 
the forests to my constituency people, 
but I very well realize  that first we 
will  have to make  it practical  for 
them as they have  not got enough 
land for even cultivation  and graz­
ing. One cannot believe what a terri­
ble condition they are in, unless one 
actually sees them.

In high altitude  the people have 
got sheep which serve all their needs. 
They help to clothe them, feed them, 
and are the basis of their cottage in­
dustry.  In short, if they need  any­
thing, they exchange their sheep and 
wool with the other  products of the 
neighbouring areas. They were never 
dependent on imports.  Now, due to 
the grazing difficulties the.y have had 
to  reduce their sheep as much  â 
from five hundred  to thirty or forty 
per family. Demarcation. I think,  is 
the only means by  which this pro­
blem also can be solved.

I will give you. Sic, an example ot 
how backward thp people of my con-



2549 Resolution re.  16 DECEMBER 1952 Five Year Plan 2M0

[Shrimati Kamlendu Mali Shah]

stituency arc.  In some of the vilh«- 
ges I found some basic schools, and 
you will be :surprised to bear that the 
parents ask the teachers  to remove 
their children’s names  from the re* 
gister, even by olTering  them money 
to do so. Now, how can we compare 
this district with the other advanced 
ones who demand from  the Govern­
ment all the modern facilities such as 
electricity, telephones and what not, 
while  these  unfortunate ones  are 
missing even what little they have?

t
It will nê'er do to ignore this Jis- 

trict. An earnest policy will have  to 
be followed to make  these wild and 
backward  people see  the light  of 
knowledge. And the first step, m my 
opinion, towards  this is to declare 
this district as a backward area, like 
its  neighbouring district.  Jaunsar- 
Bhabar. whose people  have exactly 
the same customs, habits  and living 
r'onditions as the people  of my dis­
trict,  namely Tehri-Garhwal.  The 
only  difference  is that  the  river 
Jamuna separates them.  I feel sure 
that my district also would have been 
declared—'backward.  along with its 
neighbouring district,  had the State 
been merged earlier but now Mie peo­
ple  are finding  it very difficult  to 
draw the Government’s attention to­
wards themselves.

To help them, overcome  iheir illi­
teracy and ignorance I would request 
the Government on their behalf to ar- 
cepl their demand for the implemen­
tation of  the  Vidya  Prasar  Trust 
money, as suggested in the re.solutioii 
of the then Constituent Assembly of 
Tehri-Garhwal, Further,  on the cvx 
of the merger, when the Chief Minis­
ter of Qttar Pradesh was in Tehrj, he 
was pleased to assure the public that 
it would be established  as soon as 
Dossible.  I have  recently received 
many  resolutions from the  people 
which  confirms that they are  very 
anxiously awaiting  the fulfilment of 
ĥis promise. This is a very necessary 
step for the upliftment of the district 
and I earnestly hooe that it will nut 
be delayed any further.

I am very sorry to have to say that 
the people of my district, instead of 
being provided with  new facilities, 
ar:  oepiiveu ux ihe old ones. I
Aijill give you an instance. There used 
to be. two forest offices in some place 
in the interior. Very recently, these of­
fices have been shifted  to Mussoorie 
and Chakrata. Even the Civil and Ses­
sions Courts from  Tehri town have

bên removed to P’auri.  The  reason 
given for this is that  there were no 
moaern comforts for the ofllcers in the 
former places; but this also should not 
go without notice that now, people have 
to make five or six days’ journey to 
reach the new stations.  I ihink the 
conditions in the former places could 
very easily be improved by generating 
electricity from  the  many  water 
sources in the mountains which would 
suit the officers,  and  would  open 
many industries, and thereby would 
improve the whole district. This  was 
contemplated even before the merger.

I have placed before the House facts 
and the conditions in mv District and 
the plans for its development and im­
provement: and I sincerely hone Gov­
ernment will consider their case s.ym- 
pathetically during the Five Year Plan 
discussion.

Shri Nevatia (Shahjahanpur Distt.— 
North cum Kheri—East): Sir, for the 
first time in the history of our coun­
try we have before  us an integrated 
plan for all round devrlooment of our 
country, in all spheres of life, econo­
mic as well as social. As stated in the 
Plan, the Central objective  is to ini­
tiate a process of development which 
will raise the living standards of our
ople and open out to them new un- 

portunities for a richer and more vari­
ed life.  This objective is sought  1o 
be achieved by democratic methods. It 
is no exaggeration,  if I may say jo 

that the success of democrac.v itself in 
India will, to a large extent, depend 
upon  the  success  of this  Plan.  A 
heavy responsibility has been cast on 
our people, more particularly on those 
who believe in the dignity of the  in­
dividual and «his development:  to see
that this plan which is already in action 
for the last 1-.3/4 years  succeeds in 
giving the desired results. I hope that 
those sections of our  society who do 
not believe in democratic methods for 
achieving desired ends will also give 
their full co-operation to the working 
of this Plan for the building û of this 
country which belongs to all of us and 
not to any particular section, caste, or 
creed. It was inevitable that the Plann­
ing Commission should lay down......

Mr. Chairman: The hon.  Member
will require more time. The House now 
stands  adjourned  till  10 a.m. on 
Wednesday the 17th December.

The House then adjourned till Ten 
of the Clock on Wednesday, the l7tH 
December, 1952.
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